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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

o.A. NO. 69412023

News Item titled "llN PREDIC'IS GROLINDWATER LEVEL IN INDIA WI[.L

REDUCE TO LOW BY 2025" appearing in Hindustan Times dated 26.10.2023

1. That the original application has been registered suo motu on the basis of the

news item published in Hindustan Times dated 26.10.2023 titled "UN

predicts groundwater level in India will reduce to 'low' by 2025".

2. Tl'o't the reports already filed by the CGWA in the matter so far at various

stages of proceeding (i.e Report/reply, Fresh Report, Supplementary Report,

Additional Report) are tabulated below:

Datc Summary of reports filcd by the CGWA in OA 69412023 Paper Book Page
No.

22.1.1.2023 CGWA presented the initiatives taken by the Govt. of India

(CGWB/CGWA) viz. NAQUIM study, conducting

Helibome Electromagnetic survey, construction of 9000

piezometers with digital water level recorders, groundwater

resource assessment and over various initiatives ol Govt. of
India for suslainable management of ground water in the

counlry.

04-14

06.02.2024 'l'hat in pursuant to the order daled 24.11 .2023 CGWA filcd
fresh report containing the initiatives

l5-36

@

IN THE MATTER OF

PROGRESS REPORT ON BEHALF OF R-l i.e. CENTRAL GROUNI)

WATER AUTHORITIY

BRIE,F SUBMISSION:
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A. StatelJT wise availability of groundwater resources,

stage of extraction and distribution of OCS

assessment units in 26 StatesfuTs as per GWRA
2023.

B. Artificial Recharge and Water Conservation projects

constructed by CGWB for the purpose of sustainable

ground water management.

C. National Aquifer Mapping and Management

Programme for sustainability of aquifers.

?1.03.2024 Hon'ble Tribunal vide order dt.09.02.2024 dircctcd Central

Ground Water Authority to file supplementary report to
bring guidelines to regulate issue of permission A.IOC lbr

extraction of ground water in stressed area on rccord.

Accordingly CGWA filed its report on21.03.2024.

t56s-211210.09.2024 Hon'ble Tribunal vide ordcr dated 26.07.2024 dirccted

CGWA to file fresh report containing the eflectivc steps

taken, being taken or proposed to be taken for management

and regulation of ground water across the country.

Accordingly, CGWA filed its report on 10.09.2024.

2430-2556on'ble Tribunal vide order dated 12.09.2024 dirocted

GWA 1o file an Action 'faken Report containing the

various effective and substantial steps taken by

Authority in view of declining of the Ground Watcr

which is being experienced in several parts ofthe

country.

Actions being taken relating to illegal borewells by

Housing complexes industrial Units, Commercial

establishments and several other entities.

Directions issued by the CGWA to various State

Governments and Union 'ferritories directing them

to enforcc and monitor the groundwater drawals and

an action taken report on the illegal borewells.

indicatc the ground-level preservation action plans,

infrastructure facilities to be created, timelines for

implementation and completion of these plans,

enforccment and monitoring mcchanisms

n pursuancc olthe above dircstions. CGWA lllcd its rcpofl

r11.

tv.

I

1l

o llowing :

on 01.01.2025

0l .01 .2025

on'ble Tribunal vide order dt. 13.01.2025 directed CGWA23.04.2025

s48-718

2625-2817
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3
place on record the relevant Nolification and material for

anting NOC lbr the extraction of groundwater in the

stresscd arca.

ccordingly, CGWA vide 23.04.2025 placed relevant

tification and material on record of the llon'ble Tribunal

3. That the matter was listed on25.07.2025. CGWA informed in its reply that

08 States/UTs, namely Chandigarh, Himachal Pradesh, NCT of Delhi,

2818-2892'ble Tribunal vide para 9 of order

5.04.2025 directed CGWA to file a

ertaining to the following information:

dated

report

i. Details of over exploited/ground water stressed

areas Districl lVise in each State/UT.

ii. Criteria .for permitting developmental

activities/infrastructure facilities in such over-

exploited/stressed areas and quantity that is

permissible for drawal by each of such units to be

located in these qreas.

iii. Criteria prescribed for issuing NoC/permission

for such drawal in over-exploited/stressed areas

along with the responsible agency in each Slate/UT.

iv. State/UT wise details of illegally operated ground

wqler drowal structures, action taken and

environmental compensation collected till March'

2025.

v. Monitoring and Enforcement Agency in each

State/W and ot District Level.

CGWA complied the information disclosed by the

States/UTs and filed its report on 24.07 .2025.

4.07.2025

vi. Details of ulilization of environmental

compensation for establishing stuctures such as

water rechdrge facilities check dams, water

purification syslems, especially in

conlaminated/salinity-affected water arects, elc.

Stote and district-wise.
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Pudducherry, 'l'elangana, Lakshadweep, Jammu & Kashmir and West

Bengal had not complied with the directions issued under Section 5 of EP

Act, 1986 by CGWA, seeking information from these States/ UTs.

4. Para 3 of the order dated 25.07 .2025 is reproduced hereunder:

"Learned Counsel for CGWA has pointed out that information supplied by

some of the States/Ws is incomplete. He submits that since communication

was in the .form of a direction issued under Section 5 of the EP Act, 1986,

therefore, CGWA will take consequential action for not complying with the

said direction within s ix weeks " . Hon'ble Tribunal directed Counsel of

CGWA to file further progress report in the matter.

5. That in pursuance to the direction of Hon'ble Tribunal, it is most

respectfully submitted that CGWA issued Show Cause Notices to the above

08 StatesfuTs vide letter dated 19.08.2025. Copy of Show Cause Notices

dated 19.08.2025 are attached and marked as Annexure-I.

6. That the replies/ information received from StatesfuTs in response to

CGWA direction letter dated 29.05.2025 is annexed and marked as

Annexure-Il and information disclosed by the States/UTs in response to the

direction letter dated 29.05.2025 and subsequent Show Cause Notice dated

19.08.2025 is summarized and annexed as Annexure-lll.

7. That the present Progress Report may kindly be taken on record and

considered, and that the Hon'ble Tribunal may be pleased to pass

appropriate orders and directions as deemed fit and proper in light of the

facts and circumstances ofthe present case.

H< eqn /Vinod Kumar Dhaundiyal

nrlf6/ Acrin6falor
d+q cft .fd nfrqfl/ Cenlral Gtolnd Walet Aul\o' lv

si rlqu.r. TA fr6m G rm riaq
0e0ll oi \{atel Reloilces Rrver Development t GangaRelu'P'.1| |

{"t tlhn qrrdq,/ MinBIry o, Jal Shakli

'tr.d fltf,R/Governrienl ol lndia

0rlI)c \
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Verified at New Delhi on October, 2025 that the

contents of the above affidavit is true and colrect to the best of my knowledgc and

belief, nothing material has been concealed there from.

,\

*l.qct,m'A#,ffi'oT"'

,fl#ffi. .ffi$fii,i#ffp."

New Delhi
Dated )*4 -40Af,-

Filed by

Through

GIGI.C.GEORGE ADVOCA'tE
STANDING COUNSEL (UOI)
NATIONAL GRI]EN ]'RIBL]NAL
Email : gigicgeorge.adv42@yahoo.in
M-98 106253 I 5

Vcrification
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qRa {nirr{
vrd YrFfi riTrdq,

trf, d{rrlr, =rA ft-d,rt1

1r.ei .i'n rire1q ft,n r

tn-ffs {fr wd crltrqttu

Governmenl ra

Minislry of Jal Shakli

Departmenl of Water Resources

River Developmetlt and Ganga Rejuvenation

rdt{ r{d CENTRAL GROUND WATER AUTHORITY

6

No. C(iWA-22/2/202{-CGWA- l)arcd 1i /o8i 2025

SIIOW (]AUSI.] \0'I ICE

WIIEREAS. pursuanl to thc dircctions ol' the I lon'blc Supremc Coun of India. vide its ordcr
datcd l0th Dcccmbcr 1996 in Civil Writ Petition No. 4677 of 1985 (MC Mchta vs. Union ol'
lndia). rhe Central Covemmenr constituted the Ccntral Ground Watcr Authority (hcrcinaficr
rcl'crrcd to as "thc Authority") under Scction 3(2) of thc Environment (Protcction) Act, l9lt6.
through Notification No. S.O. 38(l:) datcd l4th January 1997. lbr thc rcgulation and control ol'
qround \\ater managernent and devclopmcnt.

1\ND WIIERI:AS. thc Authority has bccn vcsted rvith powcrs undcr Scction 5 of thc said Act to
issuc dircctions and take ncccssary measurcs, which arc binding upon thc concerncd authoritics.
olliccrs. and individuals.

AND WIIE,RI:AS. thc Hon'blc National Green Tribunal, Principal llench. Ncw Dclhi. in

crcrcisc of ils suo-motu jurisdiction. rcgistcrcd an Original Application No. 694/2023 bascd on

thc ncrvs report tillcd "UN predicts groundwoter level in Indiu will reducc to 'kx' by 2025".
publishcd in I lindustan 'fimss on 26. 10.2023.

AND WIIEREAS. thc llon'ble'l'ribunal, vide its ordcr dated 28.04.2025. dircctcd the Authorit)'
((:GWA) to submit a cornpilcd rcport of all States and [Jnion T'crritorics.

AND WHERI:AS. the Authoriq'. in compliancc rvith thc abovc. issucd dircctions under Section
5 of thc Environment (Protcction) Act, 1986 to thc Commissioncr, Govt. of Chandigarh vidc
lcucr datcd 29.05.1025. to submit requisitc inlormation to this Authority by 30.06.2025. An
additional opportunity u,as subscqucntly grantcd via cmail datcd 04.07.2025, allowing
submission by 09.07.2025.

AND WIIEREAS, dcspitc thc abovc dircctions, thc Commissioncr ol'Municipal Corporation.
Chandigarh has lailed to cornply and furnish the dcsircd inlormation to this Authority-

AND WIIERI:AS, during thc hcaring on 25.07.2025. thc nuthority assurcd llon'hlc'l'ribunal to
takc conscquential action against the Statcs/U'l's lor rrtx complying with thc dircctions of thc
C(jWA and to filc lurthcr progress rcport bclorc I lon'blc 'l'ribunal within six rveeks.

52+

)t
P

(lontd. I'agc-2
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NOW, THE,RE,FORE, in vicw of the abovc non-compliance, you arc hcrcbl" dircctcd to show

causc as to rvhy pcnalty undcr the provisions ol Scctions 15 lo 2l of thc l:nvironnrcnt

(Protcction) nct.-t986 should not be imposed upon the Commissioncr for not complying to thc

dircctions issued under Scction 5 ofthc said Act'

You are hereby granted an opportunity to submit your rcsponse rvithin l5 days from the reccipt

of this noticc. l.ailure to do so shall result in initiation r:f appropriatc action against you, as pcr

thc cxtant provisions ofthc llnvironmcnt (Protection) Act. 1986'

*.,h#ffi,,,,
CGWA

)6
"'l hc Commissioncr.

l\{un ic ipal Corporation.
Covt- ol'Chandigarh,
Scctor- I 7. Chandigarh-I 600I 7

Copy for information to :

'l'hc Administrator,
Union 'ferritory of Chandigarh- 160009

Member Sccrctary
CGWA
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Government of lndia

Ministry of Jal Shakti

Bepartment of Water Resources'

River Development and Ganga Reiuvenation

I- qr{d w{tFN

sd EIFF i'qrd'q.- sd {iq{rri, TA ft.fl-tT

si ,i'n drerut frtnq

difiq TF sd crfls-{ul Irsfs q{d CENTRAL GROUND WATER AUTHORITY

No. CGWA-22/z tzozt -ccw a,-!S$ I)atcd l( 10812025

WIIERf,,AS, pursuant to the directions of the Hon'ble Supremc Court of India, vide its ordcr datcd
I Oth December 1996 in Civil Writ Pctition No . 4617 ol 1985 (MC Mehta vs. Union of India), the
Central Govcrnnrcnt constituted the Ccntral Ground Watcr Authority (hcreinafter refcrrcd to as

"the Authority") undcr Section 3(2) of the Environmcnt (Protection) Act, 1986, through
Notification No. S.O. 38(E) dated l4th January 1997, for the regulalion and control ol'ground
watcr managemcnt and dcvelopment.

AND WHEREAS. the Authority has becn vested with powers undcr Section 5 of the said Act to
issuc directions and take nocessary measures, which are binding upon the concerned authoritics,
of ficers, and individuals.

AND WHEREAS, the I lon'ble National Crecn '['ribunal, Principal Bench, New Delhi, in cxcrcisc
ol'its suo-motu jurisdiction, rcgistered an Original Application No.69412023 based on the news
report titled "UN predicls groundwater leyel in India will re&tce to 'low' by 2025", published in
llindustan 'l'imcs on 26.10.2023.

AND WUEREAS, the llon'blc Tribunal, vide its order dated 28.04.2025, directed thc Authority
(CCWA) to subrnit a compiled report of all States and Union Territories.

AND WIIEREAS, the Authority, in compliance with the above, issucd directions undcr Section
5 olthc Environrnent (Protection) Act, 1986 to the llnginecr-in-chief, Jal Shakti Vibhag, Covt. of
llimachal Pradesh, vidc lctter datcd 29.05.2025 to submit rcquisite inlormation to this Authority
by 30.06.2025. An additional opportunity was subsequently grantod via cmail dated 04.07.2025,
al lowing submission by 09.07.2025.

ANI) WHERIIAS, dcspitc the above diroctions, the ljnginccr-in-chicl, Jal Shakti Vibhag, Covt.
o1'llirnachal Pradesh has lailed to comply and furnish the desircd information to this Authorily,

Contd. Pagc-2

rfi.:ii.r*,=S-c.,d].\.q.\rq.3rR.yir. dtqt, 3ffi qld qrd, tl.E-{-3. EIs crn. r{ kl-ttooro,
Sirl : 101i ) 20863525, g,*m : cgiva@rrc.,n

i-fl,/i'A C.S.lr'1.R.S Camp,rs 'Clu, P3lme l!14.$ Se.1cr-3. HaLIz Ki1a5, f']e^'D.,lhi-1i0016
Fr ,:J.j1 r ,._,i,t,::,r i .-,I.ril !..1,!a.ii)nic r.

SHOW CAUSE NO'I'ICE
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AND WHEREAS, during the hcaring on 25.07 .2025, thc Authority assurcd I lon'blc 'l'ribunal to

takc consequcntial action against the States/U'ts for not complying with thc directions ol'thc
CGWA and ro file further prog,ress rcpo( before Hon'blc 'l'ribunal within six sceks.

NOW, THEREFORE, in view of the abovc non-compliancc and undcr thc provisions ol'

Scctions l5 to 2l ofthc Environmcnt (Protection) Act. 1986. you are hcrcby dircctcd to show

cause as to why a penalty should not be imposcd upon'l'he lingincer-in-chicl, Jal Shakti Vibhag

lor not complying to the direclions issucd undcr Scction 5 ofthc said Act'

You are hereby granted an oppo(unity to submit your rcsponsc within 15 days from thc reccipt

of this notice. Failure to do so shall rcsult in initiation of appropriate action against you. as pcr

thc provisions ofthc llnvironment (Protection) Act. 1986.

,",'[i[Jjf,.rtr,(
CCWA

.l 
o

.-,' 'l'hc linginccr-in-ch icf o I Jal Shakti Vihhag.
(iovt. of Ilimachal l)radcsh.
lal Shakti llhas an.

Shimla. I lP- 17100-s

Copy for information to :

The Chief Scmctary.
Sute of I lirnachal I'radcsh-171002

Mcr.l1bcr Sccrctary
(:(;wA
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GoYernmerll of lndis

Ministry 0f Jal shakti

Departmenl of l{atet Resources.

River Development and Gartg3 fi€ilivenation

7oqr{d {{a6rq

;a vrfit tizroq.

ea *lrr',ra, T8 fror-tl
,:l .i.n Br$q fu,{r.l

ddlq {fr sm clf}6-t'i r.rrlc .nra CENTRAL GROUND WATER AUTHORITY

No. CGWA-22i21202.1-(IGWA- I)ated i-i. l0lllZ025

SIIOW CAUSE NOI'ICE

WItERnAS. pursuant to thc directions of thc Ilon'blc Supreme Court of lndia, vide its ordcr

dated loth Dccembcr 1996 in Civil writ Pctition No.4677 of 1985 (MC Mchra vs. ljnion ol
InrJia), thc Central Covcrnmcnt constiluted thc Central Grounrl Watcr Authority (hercinaftcr

relcried to as "the Authority") undcr Scction 3(2) of thr,' Environment (Protcclion) Acl, 1986.

through Notification No. S.b. 38(E) datcd I4th January 1997, for the rcgulation and control ol'

ground waler managemenl. and devclopment.

AND WUEREAS. thc Aurhority has becn vcsted with powers under Section 5 of the said Act to

issue dircctions and takc neccssary lncasures, which arc binding upon thc concerned authoritics.

officers. and individuals.

AND WI{ERIIAS. rhe llon'ble National (ireen -l'ribunal. l'rincipal l}ench. N$v Dclhi. in

cxcrcise 0[ irs suo-motu jurisdiction, registcrcd an Original Application No.69412023 based on

rlrc rrcr|s repon titlcd "[lN pretlicts groundt'aler level in India v'ill reduce to lo*' b1' 2025"-

publishcd in llindustan 'l'imes on 26. t0.2023.

AND WHEREAS. rhc I lon'blc 'l'ribunal. vidc its order datcd 28.04.2025, dirccted thc Authoritl'

(CGWA) to submit a compiled report of all States and Union 'l'e rritories.

AND W11EREAS, thc nuthoriry, in compliancc with thc above, c(iwA issued dircstions undcr

Section 5 of the [.]nvironment (Protection) Act, 1986 to the Chicf l]xeculive Officcr, Dclhi Jal

Board, NCT of Dclhi vide letter dated 29.05.2025. to submit rcquisite information to this

Authority by 30.06.2025. An additional opportunity rvas subsequcntly granted via cmail datcd

04.07 .2025, allowing submission by 09.07.2025.

AND WIIEREAS, despite thc above directions. thc Dclhi Jal Board has lailcd to comply and

furnish thr: desircd information to this Authority.

Contd' I'agc-2

,>1
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AND WIIERf,AS. during thc hearing on 25.07.2025. the Authority assurcd llon'ble'l'rihunal to
take conscqucntial action against the Statcs/U'l's for not conrplying rvith the directions of thc

CGWA and to file lurther progrcss reporl belbre I lon'ble'lribu:ral within six u'ccks.

NOW, THEREFORE, in view of the above non-compliance and undcr thc provisions of
Scctions l5 to 2l of the llnvironmcnt (Protection) Act, 1986, )'ou are hercb) directed to shorv

cause as to rvhy a pcnalty should not bc imposed upon th{] Chiel l'lxccutive Officcr, l)clhi Jal

Iloard. NCT of t)elhi for nor complf ing to the dircctions issued undcr Section 5 of the said Act.

You are hereby grantcd an opportunity to submit your responsc rvithin 15 days from thc reccipt

of this noticc. Irailure to do so shall result in initiation of appropriatc action against you. as flcr
thc provisions ofthe Environment (Protcction) Act, 1986'

*".ntl#,ffi,r,"

'l.t','

.. .l hc Ch icl' l:xccutivc Olficcr.
I)clhi Jal Iloard.
Vlrunalar a Ph-ll
.lhandcrlalan. Karol Ilagh.
Nov Dclhi- I 10005

C]CWA

Mcmbcr Sccrctan'
CCWA

Copy for information to :

L 'l'hc Chief Sccretary.
Govt. ofNCT of Dclhi -l 10002

2. 'l'he Spccial Secrelary (Env. & Forcst).
Govt. of Delhi,9
l'lnvironment [)epartment, 66 l-evcl,
C+ving. IP [stale. Delhi Sccretariat.
Delhi- I 10002

L|- 2905



Government of lndia

Minislry ai Jal Shakli

Depar{ment of Waler Resources"

Biver Developrtenl and Ganga Rei!v€nalion

qr{a rfi-6'R

;-i Yrft {ards,
iiii xmt-, ra 4$rrl
qi =irn irrefi ft:{FI

.r*q ,F da crltrsTur r.qt< qu.l CENTRAL GROUND WATER AUTHORITY

\o. C(l\YA-22/2/102t-(l(;WA- -5so l)atctl 1\ t[8]?.02a

SIIOW CALiSE N0I'ICE

WIIEREAS, pursuant to thc directions ol thc Llon'blc Suprernc Court of India, vide its ordcr

datcd l0th Dccembcr 1996 in Civil Writ Pctition No. 4677 ol' 1985 (MC Mchta vs. tjnion of
India). thc Ccntral (;ovcmmcnt constitutcd thc Ccnlral Ground Watcr Authority (hcrcinalicr
relerred 1o as "rhc Aulhoril)'") undcr Scction 3(2) of thc Environmcnt (l)rotection) Act. l9ll(r.

through Notillcation No. S.O. 38(l-.) dated l4lh January 1997, lor the rcgulation and conlrol ol'
qround rrater managcmcnt and devclopntcnt.

AND WIIERI],AS, the Authority has been vcstcd wilh powcrs undcr Scction 5 of the said Act to
issuc dircctions and takc ncccssary mcasurcs, which arc binding upon thc conccrncd authoritics,
olliccrs. and individuals.

ANI) WIIEIIIIAS. thc llon'blc National (irccn 'l'ribunal, l)rincipal llench. Ncw Dclhi. in

cxcrcisc of irs suo-nrotu .lurisdiction, registercd an Original Application No. 694/2023 based on

thc ncrrs reporl titlcd "t.lN predicts groundtraler lcvel in lndiu tlill reduce to 'lot' by'2()25"'
publishcd in IIindustan l'imcs on 26.10.?023.

AND wtll:R!:AS. the Ilon'blc'l'ribunal. vide its order dated 28.04.2025. dirccted thc Authoritl'
(C(;WA)to submit a conrpiled rcport of all Statcs and Union'l'crritorics.

ANI) wllEIll]AS. thc Authoriry, in conrpliance with thc abovc. issued dircctions undcr Scctiutr

5 ol'thc linvrronmcnt (Protcction) Act. 1986 to thc Membcr Sccrctary, (lovt. ol Puduchcrrl vidc

lcttcr dated 29.05.2025. to submit the rcquisitc information to this nuthority by 30.06.2025. An
additional opponunity rvas subscqucntll' grantcd via email datcd 04.07.2025. allouirrg
submission by 09.07.2025.

ANI) WlIEltt]AS. dcspitc thc above dircctions. Mcnrbcr Sccrctary. (iovt. o['Putluc'hcrry has

lailcd to comply and furnish the dcsircd inforntation to this n uthoritl.

Contd. I'agc-2

,,1 92906
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AND WHEREAS, during the hearing on 25.07.2025, thc Authority assured I lon'blc 'l'ribunal to

take consequential action against the States/Ul's for not complying rvith thc directions of the

CIGWA and to file fu(her progress report beforc Ilon'ble'lribunal rvithin six ueeks.

NOW, 'IHEREFORE, in view of lhc above non-compliance and under the provisions ol'

Scctions l5 to 2l of the llnvironment (Protection) Act, 1986, you are hercby directcd to sho$'

cause as to why a penalty should not be imposed upon rhe Member Sccretary, (jovt. of
Puduchcny for nol complying to thc dircctions issued undcr Section 5 ofthe said Act.

You are hereby granted an opportunily to submit your response within 15 days from thc rcccipt

of this notice. Failure to do so shall rcsult in initiation of appropriate action against yor.l, as pcr

the provisions ofthc Environment (Proteclion) Act, 1986.

M.n,b"qti#ffisr'6
CGWA

Iir
_./'l he Mcmbcr Secrctary.

" (i.lut.oi'Puducherry',
No. 15. Ill Cross (l:rtn).
\4ariarnntan Nagar.
Karamanikuppam. I'uducherrl'-605004

Copy for information to :

'l'he Adminisrator,
tJ-l' of Puducherry -605001

Mcrnber Secrctary
CCWN
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Governnlent o{ lndia

Ministry of Jal Shakti

Department of water Resources

River Development and Ganga Reluvenal;on

71qrrd YlrFt{

G'a vrfu q-flds.

rd riErq-i, {S frsT-{

Sq .i.n ti1elgr Rqr,I

Eifi{ {fr Ga stftrotsl +l.q*{ fld CENTRAL GROUND WATER AUTHORITY

No. CGWA-22/2/202,1-CGWA- I)atcd \9 tlll]12025

wI{ERH,AS, pursuant lo thc direclions ol the llon'blc Suprcmc court ol' India. vidc its ordcr

datcd lOrh Dccembcr 1996 in Civil Writ Pctition No.4677 ol 1985 (MC Mchta vs. ljnion ol
Intlia), thc Ccntral Govcrnmcnl constiluted the Central Ground Watcr Authority (hcrcinalicr

rclcrrcd to as "the Authoriry") undcr Section 3(2) ol'the ljnvironrnent (Proteclion) Act. 1986.

through Notification No. S.O. 38(E) dated l4th January I 997, for thc regulation and control ol
ground rvatcr managcmcnt and development.

AND wllEREAS. thc Authority has bcen vcstcd with powcrs undcr Scction 5 of thc said Act t<r

issuc direc:ions and takc neccssary mcasurcs. rvhich are binding upon thc conccrned authoritics.

ol'llcers. and individuals.

AND WIIEREAS. thc llon'ble Narional crcen 'Iribunal, Principal llcnch, r..\crv I)elhi, in
cxercisc p[ its suo-motu.iurisdiction. rcgistcrcd an Original Application No. 694/2023 bascd on

thc nc\\s rcport titlcd "U.\ prcclicts groundtrttler larcl in lndia will reduce to'low'h1'2025"'
publishcd in Hirrdustarr'l imcs on 26.10.2073.

AND WIIE:UI,AS, thc Ilon'ble 'l'ribunal. vidc its order datcd 28.04.2025. directcd thc Authoritl'
(C](]WA) to submit a compiled rcport of all States and Union Territories.

AND WIIEREAS, thc Authority, in compliancc rvith the above, issued directions undcr Section

5 ol thc I:nvironment (Prorccrion) Act, 1986 to thc Comnrissior:er, PR&ltI) & Adnrinistrator,

I SWAI-'In. Govt. ol'l clanganr vidc lcuer darcd 29.05.2025, to submit requisite information to

rhis Authority by 30.06.2025. An additional opportunily was subscqucntly granted via ernail

dated 04.07.2025. allorving suhntission by 09.07.2025.

AND WHEREAS. despite thc abovc dircctions. thc Commissioncr, PR&RD & Administrator.
'l'SWAt.'l-A. Govt. ol"l'clangana has lailed to conrply and furnish the dcsired inlormation to this

Authority.

Contd. Pagc-2

,

1,..- \
I

I

SII()W C.,\UST] NOTI(IE
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AND WIIEREAS. during the hearing on 25.0?.2025. the Authority assurcd Ilon'blc Tribunal to

take consequential action against the Statcs/i)'l's lor not complying rvith the dircctions ol thc

CGWA and to file lurther progress rcport belore }Ion'blc Tribunal within six uccks.

NOW, THERET'ORE. in vie*'of the abovc non-compliance and under thc provisions of
Sections l5 to 2l of thc l.lnvironmcnt (Protcction) Act. 1986, you arc hcreby dirccted to shorv

cause as to why a penalty should not bc imposcd upon tlre commissioner. PR&ltD &
Administrator. 'l'SWAL'f A, Govt. of Telangana for not complying to thc directions issucd undcr

Section 5 ofthe said Act.

You arc hercb-v granted an opponunity to submit your responsc within l5 days from thc rcccipt

of this notice. Failure to do so shall result in initiation of appropriatc action against )'ou. as per

the provisions ofthe Environment (Protection) Act, 1986.

l9 l( l)i

o
'l'he Cornnrissioncr,
Col(. of 'lclangana,

PR&R t) & Administrator, T'SWAl,'fA,
Panchal'at Raj Building.
Urdu I Iall Lane, llimayath Nagar
l-lyderabad-500029

Copy for inlormation to :

'l'he Chicf Secrctary.
Sute of 'l'elangana -500022

C(;WA

Mcnrbcr Sccrctary'
cGwA

Mcm
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qr{d {f{-6R
q-d YIft {Trfrq',

ild {ifirfi. iA frd,r€
qs .i.n {verq frlrm

#eq Tfr ia-a srfuo.lTl

Government ol lndia 1L
Ministry ot Jal Shakti

Department of Water Resoutces.

River Development and Ganga Reiuvenation

r.qt< qqd CENTRAL GROUND WATER AUTHORITY

\o. (-(J \\',\-2212/202{-(--( ; WA- l)atcd t9 10812025

SHOW CAUSE NoTICI]

WIIEREAS, pursuant to thc dircctions of the Ilon'ble Suprcmc Coun ol lndia, vidc ils order
dated l0th l)ccombcr 1996 in Civil Writ l)ctition No. 4677 of 1985 (MC Mchta vs. lJnion o1'

lndia), thc Central (iovcrnnrcnt constitutcd thc Central ()round Watcr Authority (hcreinaftcr
rcferrcd lo as "the nuthority") undcr Scction 3(2) of thc l',nvironmcnt (l)rotcction) Act. 1986.

through Notification No. S.(). 38(E) datcd l4th January 1997. lbr the rcgulation and control ol'
ground walcr managcmcnt and developmcnt.

AND WIIIIREAS. thc Authority has becn vcsted with porvers under Scction 5 of thc said Act ro
issuc dircctions and takc ncccssary mcasurcs. rvhich arc binding upon thc conccrncd authoritics.
olfi ccrs. and individuals.

AND WtIEREAS. thc llon'blc National Green l'ribunal. Principal llcnch, Nerv t)clhi, in
excrcisc of its suo-tnotu jurisdiction, registcrcd an Original Applicarion No. 694/2023 bascd on
the ncrvs rcport titlcd "UN predicts groundvaler level in India will reclutc to 'low' h), 2025".
publishcd in I lindustan l'inrcs on 26.1 0.2023.

AND WIIIIREAS. thc llon'blc 'fribunal, vidc is ordcr datcd 28.04.2025. dirccted thc Authoritr
(CGWA)to submit a contpilcd report of all Statcs and [Jnion't'crritories.

AND WlIl.lREAS, thc Authority, in cornpliance with thc abovc, issued dircctions undcr Scction
5 of the [.]nvironment (l,rotcction) Act. I 986 to the Sccrctary, Gon- of l-akshaduccp. vidc lcttcr
dated 29.05.202j to submit thc requisitc inlormation ro rhis Aurhoritl. by 30.06.2025. Arr
additional opponunity rvas subsequcnrll' granted via cmail dated 0,1.07.2025. allorving
subrn ission by 09.07.2025.

AND Wlll:,REAS, dcspitc thc abovc dircctions, the Sccrcrary, Covr. ol' l.akshadrveep has l'ailcd
to compll,and lurnish thc dcsircd inlormation to this n uthorily.

Contd. l'agc-2

?r?'-l
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AND WHEREAS, during thc hcaring on 25.07.2025, thc Authority assured llon'ble Iribunal to

takc consequentiat action against the Statcs/UTs for not complyirrg rvith thc directions ol thc

C(iWA and to lllc further progrcss rePort bcfore Hon'blc'l'ribunal rvithin six sccks.

NOw, THEREFORf,, in view of the abovc non-compliancc and under thc provisions of
Scctions l5 to 2l of the Environmenl (Protcction) Act. 1986. you arc hercby dircctcd to sho$

causc as to rvhy a pcnalty should nol be imposed upon the Sccretary, Gorlt. ol' I-akshadrveep for
not complying to thc directions issued undcr Section 5 ofthc said Act.

You arc hereby granted an opportunity to submit your response rvithin 15 days from thc rcccipt
of this noticc. Iailurc to do so shall result in initiation of appropriatc action against vou. as pcr

thc provisions ofthc Environment (Protection) Act, 1986.

taJrs,o
l\4ernbcr Sccretary 

.''
CGWA

0

I'he Secretary.
Covt. of Lakshadwcep,
l"t l"loor, Collcctor's Block,
Sccretariate, Kavaratti,
I-akshadrvccp - 6825 55

Clopy lor information to :

'l hc Adrninistrator.
[.J'l' of Lakshadrveep -6825 5 5

Membcr Sccretary
CGWA
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Government ol lndia

Ministry ol Jal Shakti

Department of Water Resources.

Rivor Oevelopment and Ganga Reiuvenalion

{qt< {{d CENTRAL GROUND WATER AUTHORITY

1K.ilfd trr6R
d.i Yrfu ,iaffiq.

"ia riqlqr, TA fus]-{l
gq rnn rnerq fuqFl

fiiq Tfr sd crltro-tul

\o. C(] WA-22/2/202{-C(;WA- I)atcd \9 l0lll2025

sltow cAusll No't'lcH,

WHERIIAS, pursuant to thc dircctions of the Ilon'blc Supremc Court o{' India. vidc its ordcr
datcd lOth Deccmbcr 1996 in Civil Writ Petition No. 4677 of 1985 (MC Mchta vs. lJnion ol'
lndia). thc Central (iovcrnmcnt constitutcd thc Ccntral (iround Wrtcr Authority (hcrcinallcr
rcl'erred (o as "thc Authority") undcr Scction 3(2) of thc l'lnvironnlcnt (l)rotcction) Act, 1986.

through Notification No. S.0. 38(ti) dated l4th January 1997. lor the regulation and control ol'
ground waler managcmcnt and dcvelopmcnt.

A\D WHEREAS. the Authoritl has bccn vestcd rvith porvers undcr Section 5 of the said Act to

issuc dircctions and take ncccssarv mcasures, rvhich arc binding upon the concemed authoritics.
olliccrs. and individuals.

A\D WIIEREAS. the llon'blc National Crccn 'frihunal. Principal Bcnch, Nov Dclhr. rn

cxcrcisc of its suo-motu jurisdiction. rcgistercd an Original Application No. 694/2023 based on
thc ncrvs rcport titlod "UN predicts grou,td*dtar level in India will reduce to 'lov' b.v 2025".
publishcd in l-lindustan 'f imcs on 26. 10.2023.

AND WIIE,REAS. thc I lon'blc 'Iribunal. vide its order dated 28.04.2025, dirccred thc Authoritl
(CCWA) to submit a cornpilcd rcport of all Statcs and [-lnion'l-erritorics.

AND WIIEREAS, the Authority. in compliancc with thc above. issucd dircctions undcr Scction
5 of thc Environmcnl (Protcction) Act, 1986 to the Chairperson, Jammu & Kashmir Watcr
llesourccs Regulatory Authority, vidc lctter datcd 29.05.2025 to submit rcquisitc information by'

J0.06.2025. An additional opponunity was subsequently granted via email datcd 04.07.2025.
allorving submission by 09.07.2025.

AND WHEREAS. dcspite thc abovc directions, thc Chairpcrson. Jammu & Kashmir Watcr
I(esources Regulatorl' Authority has Iailcd to comply and lurnish thc desircd information ro this
Authority.

Oon td, I'agc-2

5SS
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AND WHEREAS, during the hearing on 25.07.2025, the Authority assured Hon'blc'lribunal to

takc consequential action against the States/UTs for not complying with the directions of thc

CGWA and to file further progress report before Hon'ble Tribunal within six *'ceks.

NOW, THEREFORE, in view of thc above non-compliance and under the provisions ol
Sections l5 to 2l ofthe llnvironmcnt (Protection) Act, 1986, you are hereby dircctcd to show
cause as to why a penalty should not be imposcd upon the Chairpcrson, Jammu & Kashmir
Water Resourccs Regulatory Authority for not complying to the directions issucd under Section

5 of the said Act.

You are hereby granted an opportunity to submit your responsc rvithin 15 days from thc rcccipt
of this notice. Irailurc to do so shall rcsult in initiation ol appropriatc action against you. as pcr

the provisions ofthe Environment (Protection) Act, 1986.

n.,,'[#,ffir,.

lo
r,/ l'hc Chairperson.

Jammu & Kashmir Water Rcsources Rcgulatory Authority,
Govl. of Jammu & Kashmir.
Ashok Nagar, Satu'ari,
Jammu- | 80004

Copy to :

The Ch iel Sccrctary.
Statc of Jammu & Kashmir - 190009 : for kind information please.

CGWA

Mcmbcr Sccretary
ccwA
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Govetnment o, lndia

Minislry of Jal Shakti

Department of Water Resources.

River DeveloPment and Ganga Reiuvenation

aoqria Tr{iFr{

aa vfu iaroq.
a-a drnrrl, TA ft-6T-tt

rIE rirn tne{q furrFI

d-&o $ ii-d erk6{ur filtr srd CENTRAL GROUND WATER AUTHORITY

No. C(JWA-22/2/202{-COW,\- 382=- l)ated rq ru8/2025

SIIOW CAUSE NoTICH,

WIIEREAS. pursuant to th{: dircctions of thc Hon'blc Supremc Court of lndia. vidc its ordcr

darcd lOrh Dcccrnber 1996 in Civil Writ Pctition No. {677 of 1985 (MC Mchta vs. Union ol'

India). thc Central Govcrnntcnt constitutsd thc Ccntral Oround Watcr Authority (hcreinal'tcr

rclcrrcd to as "rhc Authoriry") urrder Scction 3(2) of thc linvironmcnl (l'rotcction) Act. l9116.

through Norificarit.}n r.\o. S.O. 38(tr) dated l4th January 1997. lbr thc rcgulation and control ol'

rround rvatcr managcment and dcvclopmcnt.

AND WIIEREAS, thc Aurhority has been vcstcd with powcrs undcr Scction 5 ol'thc said Acl to
issue dircctions and take neccssary measurcs, which arc binding upon the conccrncd authoritics.

ol liccrs. and individuals.

AND WHDRI:AS. thc t Ion'ble National (irccn 'l'ribunal, Principal Bench. N$v Dclhi. tn

cxcrcisc of its suo-motu jurisdiction, rcgistcrcd an Original Application No. 694/2023 bascd on

thc ncws repon titled "[JN predicts groundwoler level in lndia will reduce lo 'lov" by 2025"-

publishcd in I lirrdustan Timcs on 26.10.2023.

AND WHERFIAS. thc llon'blc'l'ribunal, vidc its ordcr datcd 28.04.2025, dirsctcd thc Authority
(CGWA ) to suhrrit a compilcd rcport ol'all States and [Jnion'l'crritorics.

AND WHEREAS. the Authoritl, in compliancc rvith thc above, issucd directions undcr Scctiurt

5 of thc Environment (Protectiorr) Act, 1986 to the Dircctor, SWID. (iovt. of Wcst llcngal vidc

lcttcr datcd 29.05.2025, to submit requisitc information to this Authority by 30.06.2025. nn
additional opponunity $'as subscqucntly grantcd via crnail datcd 04.07.2025, allowing
subnr ission by 09.07.2025.

AND WHEREAS. dcspitc thc above dircctions, thc I)ircctor, SWll), (iovt- of Wcst llcngal has

lailcd to comply and lurnish thc dcsircd inlirrmation to this nuthority.

Contd. Pagc-2

rfl.(rn.gq.3iR
r5

rs. oqr. srffi qraq qrli. {r€t-3, Cl em. {{ fz'dl{Tt il.san.a
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AND WHEREAS, during the hearing on 25.07.2025, the Authority assured Hon'ble'Iribunal to

take consequential action against the StatesfuTs for not complying with the directions of thc

CGWA and to file further progress rcport before Hon'ble Tribunal within six u'eeks.

NOW, THEREFORE. in vierv of the above non-compliancc and undcr the provisions ol'

Scctions l5 to 2l of the llnvironment (Protcction) Act. 1986, you are hercbl' directcd to shos

cause as to why a pcnalty should not be imposed upon the Director, SWID, Govt. of West

Bcngal for not complying to thc directions issued undcr Section 5 ofthe said Act.

You are hereby granted an opportunity to submit your response lvithin 15 days from thc reccipt

of this noticc, Fiilure to do so shall result in initiation of appropriate action against you, as pcr

thc provisions ofthc llnvironmcnt (Protection) Act, 1986.

*.,"b[*Hmsr'(
CGWA

o
'l'hc Director. SWID.
Govt. of Wcst Bengal,
Nirnran Bhawan, l s' Itloor.
Salt [.ake. Scc-UI
Kolkaua-700091

Copl' for infornration to :

'l'he Chiel' Sccretary,
State of West Bengal -7 I I 102

Mcmber Sccretary
ccwA
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3),
Municipal Corporatlon Chandigarlr

(Chief Engineer)

I

-^lrr:i

AL

To'
T ne l,Ienrber S.;,cin' u\.PX
Central Grouric i''laiir Authorlty'

CSMRS CanrPus Oiof Palnre Marg'

:lauzKhas New Delhr - 110016

itsqq
(

\is ,,it,

Yq
l,4emo No CEMC/2025/

Dared'cl /qlJol

Subiect: ReplY to Slrow Cause

1 9.0 8.202 5.

Notice vrde rlo. cGWA'22'/2i20:4 cr/vr';-327 Catsn

In referellce to the above-clted sutrjctt :l rs respEctfuliY sLr:-rri rliir"i ^'1:

Chandigarh\^/aterSupplyisgt"/ernedbytheCnalidr0arhllatersuDplyBye-Lar'rs?C1-'"'r':"rr

regUlat cn oi c.llouno .''Jater i3 3lso rtrclttduC r':rrdet Clarrs* 'i5 Frt:lher l'ltrn;r:r;-ra' C': pct:rltlltl

Chandrgarll rs ll'\ llre l'rr'Jce:;': of adc[rtrnl ll]e ')'-nlr:r '-"J'llli:'r''aieL-'1'1';'11"ili].'

Notilications dated 24 09 2020 ano 29 03 2023 '

The follov/lr'lg llrl'6Stor)Li nave alread'v Oeen adlleveci rlr lirrs t' ia'c

1 Ap1:loval of CG[/A Notlficltlrr.]n adopl;on The Gerre ';r i.lo'l5e l.'lu':rc il'll i- :r i' :rl

Chandirjaih in its 315th l.neetlr'lq applovecl tlle tollol^/rlrg arjerda

AGENDA l-fEI\4 NO 315"18 - Tlte Hcuse consrdered alrc ari:rtec Jpp!o"'?ri !.'r ' ':':r ' L

CG,irA Nr.:trfrcation dat(id :4 09 2020 of Govt oi lr'r'ira lulttr'slr'y o1 'liil SIrakt' 
'j 'rrd':iiri ' 'r'i:

repl3cernent ,f Clauic 45 oi Clhandrgellr VJ'ier Sut'olY Ele-l 
'r"'"' 

2 J L

2 Crns:ltutron c'r' CnilnJr'lar''l G'cttt 'L "lltler 
:'Ltl'1- llv r'-- l!"';iI : Ir- l''-'^ ''l '

Chat.lcjrqalh h3s ccnstrt!i':'d lile Chandl(rarlr Gr:r-it'd \'Il:t'er l'rltrotttr rtl'-l r'l :' r" "li

staKen3loe's Ttle A'rlllo'rty : I .jecl c'".. lsled "lr. 'jir' : " ''::' '" "' '

cecrsiotrg on other groundvJate -i'lated lsiues

3lrnplementatlonPlan&FeviewofBye-LawsTheCh3ndlg:)rhGroun'l"lJat':r''rrlh!r!i')i'(

al.eadi lormlrlate'i Jr- lnlirien-r':nlatron Plan for CCS/A Notiiicatlon datecj 2'1 0-'212i r''.,:

an,].ndII]enlSdaled290:1202-!Presenlly,lheCl,ardtui,ii,ln/aters.rpplyBye.t-.i,..l3rel]l|.'!,-

scrutiny by conlpetent atrtholltles After complctrL'itr ui ':jvie"r' ll'lese r''ili ne l lr::rri l"-r''r"'r'

\.v'orthyAdn]lnlsllatorforLssuanceofalormalnotritcalrc''tt

lrl raifrlrllal'lca \',] lh 1p:: drrecllolls rss'j6r'l Jllder Set';ion c' "1 t'1q FF" ' I irrr P '"c(rr '

Arr. 1986, the reqLllred lr'llorr'llatrori ln il!(: i)icJi r'rr"ii '- r'l:-: '': 311'-r; 'i!1r:;{ -l' rlr'jel

Detalls of Over exploited/ grourlo \"'zrler ::lrdssL-c aleas Disl' r't \'rise rn eacit Slatel U'l
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As per the latest assessmenl (2024). the groundwater resources of chandigarh fall under

Criteria of 
Ipermitting 
]

development i

activities/ l

infrastructure 
I

facilities in such I

over-exploited /
stressed areas
and quantity
that is
permissible for
drawal by each
of such unites to
be allocated in

these areas
{where
groundwater is

being regulated
and controlled
by the state
ground water
authority I
department)

The Draft
notification is
under process
approval. The
draft notification
is aligned with
the CGWA
Notifications
dated
24.09 2020 and
further
amendmenl
dated
29 03.2023.

Criteria
prescribed for
issuing NOC/
permission for
such drawal in
over exploited /
stressed areas
along with the
responsible
agency in each
statei uT (where
ground water is
being regulated
and controlled by
the state ground
water authority/
deparlment)

I lvlonrto nng and
Enforcement Agency
in each state/ uT
and at District level

Details oi
utilizalion
of
envrronme
nt

con.r pe ns a I
ron for

establrshrrl

s
structures
such as
water
recha rg e

facrlities
check
dafis
!vater
pu rifrcallon
sYSlen-rS

espec lall!

aontamrnat
edi sa lrnrty

afiecteil
\..r'ater

areas elc
State ano
Crstflci-
VJISE

l.j 01

applicable

Details if
illegally
operated
g rou nd
water
drawal
structu res.
action
taken and
envrronme
nt
compensat
ion
collected
till l'4arch
2025

l- The Chandigarh
Ground Water
Authority. d uly
constrtuted, shall
be the ,

res ponsible
agency for issuing
NOCs/
permrssions once
adoption rs

nolrf iecj ( Copy
attached )

l/lonitonng and
enforcement are
being carried out as
per tne Chandigarh
Water Supply Bye-
Laws. 2011 and as
per proposed
amendments ir
complance to CGUJA
Notification dated
74 0S 2020 bv
Llunrcraal
Corporalron

Not
applicable

Chandiga rh

&o,!hrissio,'er,
MunicipaL Corporatron Chandigarh
New Deluxe Buildrrrg Secror-17
C handiga rh

thr safe category. with utilization estimates at 66.13%. Accordingly, groundwater at chandlgarh rs

considered as safe and sustainable

Accordrngly, the draft notlfication is under active process for approval and adcplrof'

Submilted Please.
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No.JSv-Member secy I IPCwA-cum-Slj (l'&l-l I)-2025-?6:

Corernment ot llimnchrl PrJdt'sh
l(3q- 1636

Jrl Sh:rkti Vibh!g
Drted thr Shimh-5 J6.08. d,"15

lo
Thc Mcrnber Secrctar],
Central Gnrund Wdter Aulhority (CCWA).

Ntinistry of Jal Shirkti.

Covcrnrnclt of lndia-

Subjcct: Rcspo sc lo Show Cruse Noticc Vidc Lcal.r No. CGWA-22/2202{<IGWA-328 drted
19.08.2025 - Submission of Rcpl' by HP GrounJ Watcr Authoriry

This is in refererrce lo your olfice lelter No. CGWA-224/2024-COWA-328 dated 19.0E.2025' vide

rvhich a Sho$ Cause Noticc w&s issucd lo thc Hirnochal Pradesh Oround Water Authority for rco-compliaflce l,vith the

dircctions issucd undcr Scolion 5 ofthc Envirunmcnl (Prutcction) Acl, 1986.

ln this regard, it is illusrrated thar the Engineer-in-Chi€f (JSv). Himachol Pradcsh was requcst.d. vide

your ofTice leucr No. CCWA-22/2/2024-CCWA- 195 doted 29.05.2025, to submit lhc rcquisite information to thc

Cenlral Gmund water Authority b1 30.06-2025. Suhcequcotly, an additional opponuoity was providd to submit the

rcply by 09.0?.2025.

ln vicw olabovc, it is rcspectfully submi[ed th the Himachrl Pradesh Ground Water nuthoril] has

already submiltdd thc requircd rcply well within lhe stipulaled time vidc this office letter No. JSV-Mcmbs sc!)

IIPGWA-cum-SE (P&l-ll).2025.26: 873-t76 dated 07.07.2025 or lhe oflicial cmail addnss of CGWA (cgwa,@nic.in)

thn)ugh this ofl'ice email lD: sepjal_2003@yahoo.com on the ssrne dare rr 04:00 PM, well beforc 09.07.2025 (copy of

same is resubmitted for refercnce please).

'lhereforc, you are rcquestcd to acknowlcdge the rcceipt ofsubminul rcply and take ths submission on

record as cornpliancc and lo cxoneralc this oflicc with lhc dircclions issued by your estcemed office.

Encli- A5 Above.

(Er. rnlr)
Choinrrn l! l'GlvA-cunr
Engineer-io-Chief (JSV).

Jal ShDkti Bhawrn.
Turikrn'ti, Shi,nt -0[i/.

(lopy to thc Sccrctury (Jol Shalili) to thc (iovt. ol'HP tor killd i[tbrmation please.

Copy io lhe Regional Dircctor. Central Cround Water Board. NHR, DharanNhala tbr illbrnution and

j

necessary aclion please.

Chrirnrsr HPG\YA-curn
Enginecr-ir-Chief (JSV),
Jol Sholli Bhlwrn,
Tutiksndi, Shimla-05.
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823/25, 2:39 pM yahoo Mai - RcAarding applicatbn roghtered ugon the n€ldi'uN Predicts ground'*ater leval ln lndl, wlll rGduce lo lr,fl by 2025rm

Regarding application registered upon the news "UN Predicts groundwater level in
lndia willieduce to low by 2025-providing

I r,:rr SE JSV P&l-ll (sepjal-2003@yahoo.com)

tr cgwa@nic.in;rdnhr-cgwb@nic.in

Cc: iphsecy-hp@nic.in; replygwo@rediffmail.com; replybhavnesh@gmail.com

Datp Monday 7 July, 2025 at 04:00 pm IST

873-876.pdf
2.5 MB

Sir.
Kindly find enclosed herewith the reply of Himachal Pradesh Ground water Authority to

your office letter No. CGWA-22/2i2024-CGWA-195 dated 29th May 2025' for your

information and further necessary action please.

Member Secrctary
HP Grcund water Authoriv Cum-
Supedntending Engineet P&t-t, Jat Shaku Bhawan Shimls's
,tfidd{4(ded(?dr(
Phone No. 0177-2830178

R
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No.JSV-Member Secy HPGwA-c.rm-sE (P& tlt\-2025'26: P79' 8Z t
Govcrnrtent of Iritnachal l'ra<Itsh
J.l sha&ll vibhDE
b,,JJir," si,r','i,:s o7 . oa . 2n 2-{

Dr. Silllil Kllllla' Alrhilsl
Chainrran (:<;rvn' CSMIIS C rrrprrs rllut l'xlrna' l{ox(l Scc-3

IIauz Kltls' ll K l'olarr Ncw l)clhi - l l00l6
Jj-l\lril: rgs I3itlri' ' ir'

Sulrjccl: - l{cgilr(lillg:rl}l}li';ttiotr lcgistcl'c(l lrlx'rr (hc ncus "I N l'tc'jicls grttrlndlrnlcr

lcr'{rl in lrdirl rvill l'ctlrtcc lo hnv b) 202s-provi(lirlg

Sir.

Kirl(ll)'rcli't to )'orrr ()lli'c l!-llcr No C:OW A-22D?024-CC WA - 195 Dated 29 I'lay

2025 vidc rr4tjclt inlbrnrrlitu trtt poittt tto (ii) to (vi) has bcen surt8ltl liorrr thc Stalc C('und !\ril'r

Authority. Hintncltll P[irdcrh.

Itt vior' ot'atrovc, rcply to thc point wise tlcsired inlbrn]aliorl on the prcscribed

'tb

fonnat is attached at Annexurc -A'

Encl:- As Above.

(lir,,\ Shararl)
Chait'marI HP(;WA-ctlrrr
Errgiocer-in-CIicf (JS\')'
Jxl Shakti Bhru aa'
Trrtikandi, Shirnlrt-0[,

Copv to the Secretary (JS) to the Covt ol lll'!v'r't letl€r NoJSU-Fo10'l'10'?'!

darcd 20.06.?025 for kind irrlbnration please'

Copy to thc I{cS,iollal Dir'otol' Celllfal (;rotrlrd Wirtcf t}o5r(l' Nllll Dlt'rritttr:ll:r:r

lor informali()n and ncccssary action Pleasc'

CoPy to thc Sr. I lydrogcologist' Crurnd Water Organisatio[' JSV' Di:tt t]nu (HP)

w.r.l. reply subn)itted vi,:e tstlcr No'LSV C WOtE42nO25-26-159 datcd ? 1 06 2015 for irrlbrmation'

('hliru:rrr tlP(i\\'.\-cuur
lingirrccr-irr-Chit't (JSV),
J I Shtlkri llh \\'llll,
'I uliliattrli, Shiurtrr-0S.

I
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\i:.J \ \'-\IcnrL.cr S{c\ lll}( i\\'r\1:trn1-51: ( l'j& l-ll l-ll)l j-16 , 87 g - I Z f
(;01 urnDlcrtt of llintachll I'radcsh
.lul ShI kli Yil)has
l):rrcd rhc shirrrlu-5O7 oa Uz-f

-li)

Subjcct

t=----Ifimi I Kunrur Anrl'ast
('hailrn:rn. ( (i\\'4. CSI\11{S Canrptrs Olrl l}ahun. RolJ Scc-l
Iltttrz Khas. It.K Prrran Ncrv Delhi -1101)16

E-Nlrril: qy r:.,11i1 irr

Ilcgirrrliug xl)plicxlion rcgislcrtrl rrpon lhc rr$r s "l l{ l'rctlicts gt oundrr:rtcr

lcYcl in ln(lit n ill rttlutc ttt lorr b1 1025-pror itling

Sir.

Kindli rcle r {e }our olllcc lcker No. ( ( iWA-lli32(ll4-Cc\\'A- i95 l)ated 19 \'la1

l0lj vidc \\llich inlnrnlJtiern on poitrl nct. (ii) to l\il has hc.'n rtrttghl iiunr thc Stalt'(irorrnr'l \\'atcr

Aurhoril!. l-lintachal l't &lcsh.

ln \ic\\ rll lborc. rr'plt lo the point $ise dcsired iuli)rlrilti(m on th!' Prc\cribcd

lbr]rir1 is att circd al Annr\urs -.'\.

lncl:- r\s Alrolc.

(Er. Anju Shnrnrx )

( huirur:rrr IIP( i\\ A-crrrr
l',rrgirrccr-in-('hicf (J S\' 1.

.lrl Shxkti 0har lo.
]i'likan(ti. Shinrtx-0[2.

C(rp\ to tlle Secrct!ry (JS) lo lh( (io\1. ol lll'\\.r.1. Icttcr No.JSIl-li[)ll, l:011
dalcJ 10.{}6.11)lj li,r li rLi irrIi,r'rnutiorr Ilc:rsc

(lolT\ ltr lhc l{cgirrrnl [)ircctor'. ( cItr l (irouId \\ 1ll.'r l-]Lrar(1. Nllli. l)h,rrlnrshall
lirr inltrrrrrutioll and nc!rs:iiry uclion plcxs{.

Cup) t(, thc Sr. I l1 rh trger.rlogist. (rrr)und \\'alcr oraxrlisltion..l\\'. l)i.'tt. I rrrr lHl')
rr.r.t. rcpll subnrittctj \idc lc'ucr Nrr..lsV.(i\\O'll--'il:l)15-16--151) drtcd 11.06.1015 lirr inlorrratir.irr.

( hrirnurn IIP(; \\'A-runr
l.ngircer-in-( hicf (.lS\'t.
Jll Shakti Bharr an,
I utikir(li. Sh inrltl-05.

+
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D.o. No./DJB/ cEot2ozst b- +LS oated: alloilz.zS

_rl

it
€"4

To VryK 0r'
The Mem retary,
Central round Water Authority,

C.S.M.R,S Campus, Olqf Palme Marg,

Sector-3, Hauz Khas,

New Delhi-110016

*
q

q
\

Subjech Reply to Show Cause Notice No. CGWA-2212O24-CGWA-
329 dated 19.08.2025

Reference: Show cause Notice vide /etter No. CGWA-22/2024-CGWA-329

dated 19.08.2025

Respected Sir,

I, the Chief Executive Officer, Delhi Jal Board, on behalf of DJB, most

respectfully submits herein under the reply to the subject Show Cause

Notice dated 19.08.2025 issued by the Central Ground Water Authority

(CGWA).

1. Ihat by Notification S.O. 667(E) dated 10.09.1992, the Central

Government authorized the Lieutenant Governor, NCT of Delhi to

exercise powers under Section 5 of the EPA for the NCT of Delhi

(closure/prohibition/regulation of operations, stoppage/regulation

of electricitlwater/services).

l)ELtll JAI. tlOAltD: COV'l'. Ot'NCT OF DELHI
O}'TICI] OT''I'HE CHIEF EXECUTIVE OFFICER

VARUi\ALAYA PHASE-II
K,\IIOL BAGH, NEW DELHI _ IIOO()5
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2. That acting on the above delegation, the LG issued Groundwater

Regulation Directions, 2010 which, inter alia, provide that in the

whole of NCT of Delhi no person/authority shall draw groundwater

through bore-well/tube-well (new or existing without CGWA

permission) for domestic/commercial/agriculturallindustrial uses

without prior permission of the "Competent Authority," i.e., DIB or

NDMC as the case may be. The Directions also:

a) Appoint the Deputy Commissioner (Revenue) of each revenue

area as the "Authorized Officer" for regulation of groundrvater

development/management and for checking violations,

sealing illegal wells and launching prosecution; and

b) Constitute an Advisory Committee in each revenue area under

the DC (Revenue) as Chair, with DIB (Chief Engineer), CGIVB

representative, DPcc/Environment Dept"' Director

(Panchayat), local bodies' reps and an NGO; the Committee

meets at least monthly to recommend cases; only

recommended cases are forwarded to the Competent

Authority 'or grant of oermission.

3. Statutory Powers underthe Delhi lal Board Act, 1998 are as

follows: - That Seclion 9 (Functions of the Board) empowers DJB

to plan, regulate and manage water supply and related functions in

Delhi. Related operaticnal provisions include Section 20(4) which

expressly provides that no person shall sink any well/tube-

well/hand-pump except in accordance with conditions/perm ission

laid down by DJB's regulations, havinq regard to sa.itary proxirnity,

pollution risks etc. Together, these provisions establish DIB's
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regulatory remit over new and existing ground-water structures

within Delhi (outside NDMC/Cantonment areas),

4. That DJB's status as Competent Authority for groundwater

permissions/NOCs in Delhi (outside NDMC) and its enforcement role

with DMS/SDM5 stands on:-

a) EPA 5 delegation to LG + 2010 LG Directions, and

b) DJB Act provisions, as consistent:y recognized in NGT

proceedings.

5, Process Flow followed in Delhi (Permission, Monitoring,

Enforcement)

a) Intake & Scrutiny: Applications for borewelUtubewell

perm;ssions are received through the Zonal Offices; Executive

Engineers (DJB) conduct site-based scrutiny (hydro-geology,

proximlty to drains/sewers, rainwater harvesting,

piezometer/meters, reuse/zero-discharge as applicable), Only

recommended cases proceed to the DC (Revenue)-chaired

Advisory Committee.

b) Advisory Committee Reviewt The multi-agency Committee

(DC-Revenue, Director Panchayat, Chief Engineer-DJB,

CGWB, DPCC/Env., local bodies, NGO) reviews cases at least

monthly and sends recommendations to the DC (Revenue) for

further consideration/enforcement; only recommended cases

are forwarded to the Competent Authority (DJB/NDMC) for
grant/reFusa I of permission.

c) Grant of Permission (Competent Authority): DJB issues

No-Objection Certiflcares/Permissions with specific conditions

2926



(metering, recharge/harvesting, use constraints, consent

applicability, inspection & reporting). DJB's powers are

grounded in DJB Act s.20(4) read with LG's 2010

Directions.

d) Monitoring & Enforcement: That as per the statutory

framework, the Deputy Commissioner (Revenue) of each

district, acting as the Authorized Officer under the LG's 2010

Groundwater Directions, is entrusted with the primary

responsibility of sealinq and prosecuting illegal borewells

through coordinated enforcement drives involving the SDMs,

Delhi Police, and other utility agencies.

That the Delhi Jal Board does not possess the power to directly

seal or prosecute violators. Instead, DJB's statutory role is to:

Identify and report illegal borewells and unauthorized

extraction points within its jurisdiction;

Submit verified lists and field reports to lhe

concerned SDMs and Deputy Commissioners (Revenue)

for appropriate sealing action;

Provide technical support and field staff to assist

enforcement teams during sealing drives;

Intimate the DPCC lvith case-wise details for the

purpose of levy and recovery of Environmenlal

Compensation against violators; and

Furnish periodical compliance reports before the

Hon'ble NGT and other competent forums to

demonstrate coordinated enforcement.

33 2927



That the Delhi Pollution Control Committee (DpCC)

remains the competent authority to impose and recover

Environmental Compensation, while the SDMs/Revenue

Officers lead sealing operations. DJB, therefore,

functions as a nodal reporting and coordlnating agency.

ensuring that all cases of illegal groundwater extraction

are escalated to the enforcement authorities for action,

in furtherance of compliance with the directions of the

Hon'ble Tribunal.

Information Sought Reply of Delhi lal Board

I I Criteria {or permitting

5. That in reply to the conrents oF the Show Guse Notice, I respectfully

state that the reply from Delhi Jal Board on the information sought

by CGWA, in compliance with the Hon'ble National Green Tribunal,s

order dated 28.04.2025 vide para 9 in Original Application No.

69412023 under Section 5 of the Environment (protection) Act,

1986, is furnished herein below. It is, however, submitted for the

record that the Delhi lal Board is not an impleaded party in the said

Original Application, and its role js confined only to furnishing

information as requisitioned by the Centrai Ground Water AuthoriLy

D irection
No.

developmental

activit,es/i nfrastructure

facilities in over-

exploited/stressed areas

ano perm{ssible drawal by

each unit.

I That permissions in such over-

iexploited and stressed areas

for permitting developmental

activities/i nfrastructure

facilities are considered strictly
L on merits by the duly

constituted Distlct Levet

<1)
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Criteria Prescribed for

issuing NOC/Permissions

in overexPloited/stressed

areas along with the

responsible agencY.

Advisory Committee, chaired

by the District Magistrate of the

concerned revenue district and

comprising representatives of

the Central Ground Water

Board, Delhi Pollution Control

Committee, Delhi Jal Board,

Director (Panchayat), local

bodies and accredited NGOs.

Only those aPplications whicn

are duly recommended bY the

said Committee are thereaFter

sent to the ComPetent

AuthoritY i.e DIB or NDI1C fol.

conveying the decision of lhe

committee

That the issuance of

NOCs/permissions in such

over-exploited and stressed

areas is undertaken strictlY on

merits bY the District Level

Advisory Committee, chaired

by the concerned District

Magistrate, comorising

representatives of the Central

Ground Water Board, Delhi
I

l

I

l
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IV

Details of illegally operated

ground water drawal

structures, action taken

and environmental

compensation collected till

Ivlarch 2025.

Pollution Control Committee,

Delhi Jal Board.

That a total 20,297 illegally

operated groundwater

extraction structures. as

identified and reported by the

Delhi Jal tsoard, out of which

15,962 Nos. illegal borewells

have been duly sealed by the

respective District Maqistrates/

Sub-Divisional Magistrates,

3875 nos. illegal bore wells

were voluntarily

discontinued/closed by the

residents themselves and does

not exist at site, 153 nos.

illegal bore wells are

untraceable due to incorrect

addresses /name/mobile no. of

the occupant, 142 nos. illegal

bore wells are yet to be sealed,

Court stay on 160 nos. illegal

bore wells and 05 nos. bore

wells are approved by DLAC.

Reports already placed before

the Hon'ble National Green

Tribunal in O.A No. 639 of 2022
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Monitoring

Enforcement Agency

each State/UT and

District level.

titledas Pritpal Sharma Vs.

Dept. of Environment and ors,,

It ls fufther submitted that the

imposition and recovery of

Environmental Compensalion

Iies within the statutory remit

of the Delhi Pollution Conkol

Committee and the District

Magistrates, and does not vest

with the Delhi Jal Board.

That in the National Capital

Territory of Delhi, the poners

of monitoring and enforcenrent

are statutorily vested in the

District Magistrates and Sub-

Divisional Magistrates, who

functlon as Authorized Officers

under the Lieutenant

Governor's Groundwater

Regulation Directions, 2010.

The Delhi lal Board confiaes its

role to identifying and

reporting instances of

unauthorized extraction,

extending technical assista ncc,

and facilitating coordinated

action, The actual sealing of

V

and

in

at
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VI

Details of utilization of

environmental

compensation for

establishing water

recharge/check

dams/purification systems,

etc.

illegal structures and lnitiation

of prosecution proceedings are

undertaken by the District

Magistrates/SDMs n

coordination with the Delhi

Police and other enforcement

agencies

That the utilization of

Environmental Compensation

is undertaken by the Dlstrict

Magistrates through the

concerned line departments,

as well as by the Delhr Pollutrcn

Controt Committee, strictly in

accordance with their

respective statutory mandates.

The Delhi lal Board has no role

in, nor does it directly utilize,

Environmental Compensation

funds..

7, In view of the foregoing submissions and the comprehensive

information furnished herernabove, il is most respectfully submifted

that the present reply may be treated as due compliance with the

directions issued under Section 5 of the Environment (Protection)
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Act, 1986, as referred to in the Show Cause Notice dated

19.08,2025. The Dfelhi lal Board reiterates its full commitment to

cooperate with the Central Ground Water Authority and other

statutory bodies in furtherance of the objectives of sustainable

groundwater management, and accordingly, no further coercive

action may be warranted.

8. That the Delhi lal Board reiterates that there has been no willful or

deliberate non-compliance wil.h the Authority's directions. The celay,

if any, in collation and submission of voluminous field-level data was

bona fide, attributable to the multi-agency nature of the process and

the necessity of ensuring accuracy and authenticity' The sanre

stands substantially complied with.

th regards,

Chief Officer
Delhi Jal Board
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-' (l'l( )N I ) I('t IIr It I{ y GROLIN I) \\r/\-nlR ALll t lolt I I',\'

PLrt)[rCIll:ttt{\'
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No I l'(l\\,\ '11S l()15-16

lo

Crir!'ria lbr pcflnilling dc!eloplnultal
(\ploitc.l;slrcsscd ar(xs and qLranlil) thal i

k)cateJ in lhc\e arcas (\(hcrc grottndNal

activit ies irrft.tslructur

s pcrrrissible lbr drittr

cr i: bcing rtguletcd

Pud!rrherD. dt. :6.iJS':0:5

< l'r. rlirici r;r 'trch or,"r

xl L)] cr(h.l \ualr rrrriit lo ht

and c,rntrollcd l'r th-- \llL"-

I ll( Ilri"rorril Dir..1or.
(-.nlr.rl (lr(rLuld \\'il1(r B('.td.
(L\rilr I .l.ran) ar',r\1ill Rf !ron.
I l. C-lll,,.t. Il.I.rir Blrn\iLrr.

[]f..nlt \.t!,rr. ClrLirnrr o1)al {[)l]

5 tr.

S rh:

t,t c,: l. Cenlrxl Crourtd \\'atur ALrtlxrrrt-r, No CCC$''l: 2 2t):{-CC$'\-V lq-i dJl'd

:r.()r.:0:5 .t t9.08.20:5.

l. e-mail rcceived from The Rc!ional Dir..lor. CCWB' Chemii dt,0l07'l0lS

l'(;\\ ,^ ()riSrnrl r\ll)licalrlnr No,6r.)-l l0:l IillcJ {! UN Predi'l\ 8t(r(rrrJ$rlsr
l(\ cl in lrt(,i.r \\ ill r,iducr to lo\\ h-\ :r )lj'rl1Prlrirrs in I lirrJrrrlrtr linrc! drr'J

lr,.l(1.:1)l i - Itcts.

\Vill) rclerencr'lo lhc l" L'ltcr (-ilc,l abo\'!'. llle lbllo\\ln! dilitils rrc lurnish':d b-:lorr'

n"
Oround \\'aler A uthorit)'/Dcparlrllcnt)

pi) ln tlre ()! udUshcrry-. No Ohjcclion C.rlilicalcs (NOCs I nre isiucJ in Ortr-crplr,r lC.:l

I Strcsscd areas lbr purposes such as dottrcstic usc' infrn\lruclurc derelopnr"nt. ilnJ non'\\iler

basrd induslrict. For these cillegori(r. th!' spaci g nonni belr\e!-|l Jhllra(lron :lILllltlrc\ rir'

nol stricll! enlbrccd. llo\revcr. if iln] t!ilt!'r bodics ors locJlcd ill pro\irlil) l(t th( llloJx)\eJ

nhstraclion struclurcs. lhc proPosol \.till not be co[sidercd.

The quantiry of Sround$lter pcnnitted tbr i lhdra$al is delcnrlincd h'\t'l on llle
pre\ailing h-\'drogeological conditions of thc arca.

Wlilc issuing NOCS lo such ProPonenls in o!cr-exploitcd ilrld slrciscd Itcils, |rrollnd\iiltt

rcgulation is slforccd h! ilrPosing mandaton' sonditions. including the cr.rllstru.tioo oI \!ll(r
.onscrvltiorl slructurcs lo augmenl ground\\ntcr recharBc and pron)olc srLstainchl!' t\tlirclron.

-r ------i-l
I

Criteria prescribed for issuillg NOCrPemlissi on lbr such drorral itr ovcr-erploiled slrc..cd

urcas along lvith ll)s responsiblc agcncy in each SIale/Ul (\htrc groLrndtrat,jr is being

rcgular!'d and conlrollcd b)' lhe Slille Grotrnd \\'atcr A uthoril) rDepxnrnel)t 
)

ItcIl.v ln lhe Stalc Prrduchcrry, No Otrjcction Certilicatcs (NOCs) irrc is!u!'rl itt ,)\er-

csploitctl strcssed arcas onll lbr purPoscli Sucll al dotnr.'stic t6e. inlinstruqltrre dc\clopnlcrrl.

irtd nod.rvalcr-has((l i'ldrslries. I:or lllcsc calegorics. dle spacing norllls bcl\\een ilbstrJc

structur(s a,c. not $ricll) crtforced. llortr:vcr. il nn) tvalcr bodics 3rc locatcrl in plor.irrrit

rhe proposed abstrnclion strrrcturts. the proPosal \till not be considercd

Thc quanlil) of grouldrvater pernitled for \tilhdrallal is dstrrmil$d ba\cd ollI _l
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I)rcvailing hldr(,gcolosical corrdil ol-lhe a.(a
WhiL issuing NOCS lo such proponents in ovc.-esploited and sa.esscd arcas. ground\rJlcr

regulntion is enforced bl imposirrg maldatoq co dilions. includi,tg rht conslruction ol \r3le'

.l

(A lrlturc). Govemnrcnl of
l)ctails of illcuill,,- ope.irt.d \ralcr drawal slructorcs. lekerr and ('nvi

compc,rs:rlion coll.crcd l ill iuarch.:025

ItcIll Al prclcnt, lhL'rc is rlo illcgal operated groundr!ater slrrrclurcs'

Al prcs!'nl. cDvironnrcnlal conrPcnsnlion is no( collcctcd in lll!' LT ol'l'uduchcrr\

Nlonitorirg alr(l Eolorccrncn! Alenc)' in each StflleslU'f irnd al l)islrict l-ercl

crry Cround w:rrcr Aulhorit)'.

Dr'tails of ulili,,nlion tnvtronrrcnla I Iorr]pc snlio,) lor (stabli\lrirg slrLlclurci iu(ll ns \\

rcchargt' facililics chccl daIls. wltcr purilicarion s) 5l cms. csPecialll in contlntin

:clinitl -al'fect,.',1 rvatr'r nrcas. clc. Slale xtld l)islrl{l-rr ise

conScrv0lion stluclures lo
As pcr C.O.N{s.No.l'

augmcnl gaoundwalcr rccharuc and prornote

r\g.. Puducherry'. dntcd l?'h ePril ?0?!

for lnlirrntation

sustainablc c\lriLlion'
ol Chicf Secrcta.ial

.l

"1."
nled

_-.
Ilcpb'I Al prc\anl envirolrmcnlitl cot)llEnsatiort chargc\ t1o1 coll cctcd in tlte L..l I of Pu'Juclrcrrl

Yorrr\ fil il I1l rr ll.\ .

(A.sR I\lV,\s\A-'- )

llemb.I Sccr.lltr'.

aonl, submittcd to:

'the P.S. to Ch0irman-cum-Secrclary(ABri')

Chief Secretariat, PuducherrY.

h

I
I

I
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:RD-SLNA/l/r/2/2024-Gls lT-5LNA

GOVERNMENT OF TELANGANA
OFFICE OF THE COMMISSIONER PANCHAYAT RAJ & RURAL DEVELOPMENT

Door No.6-3-607, Anand Nagar Colony, Khairatabad, Hyderabad-04, E-mailiwmpts@gmail com

From,
Dr. G. Srijana, lAS,
Director, PR&RD/ CEO, SLNA,
Govt. of Telangana,
Hyderabad.

To,
The Member Secretary,
Central Ground Water Authority,
Ministry of Jal Shakti,
DoWR, RD&GR,
New Delhi - 100 016.
Email ld: cgwa@nic.in

Lr.No. CRD-SLNA/|/1/2/2O24'GrS lT-SLNA . Dt.28-08-2025

Sir,
sub:- RD-5LNA-TGWALTA-CGWA- Furnishing of certain information to

NGT on Application No. 694/2023 pertaining to "UN predicts
groundwater level in lndia will reduce to'low'by 2025" - Show

Cause Notice - Point wise replies submitted - Reg.

Ref:- 1. LT.No.CGWA-221212024-CGWA-331', Dt. 19.08'2025 of the
Member Secretary, CGWA, New Delhi received in this office on

22.OA.2025.
2. Lr. no.CGWA-2 2 t2 |2024-CGW A-195, dt 29.05.2025 & 04.07. 2 025

of the Chairman, CGWA.
3. eMail of Director, GW Department, Telangana, dt. 25,08'2025.

****
Kind attention is invited to the references cited,

With reference to the letter cited at reference 1, the Member Secretary,
CGWA, New Delhi, has issued a Show Cause Notice to the Director,
PR&RD/Ad min istrator, TGWALTA, for not submitting the desired information
under Section 5 of the Environment (Protection) Act, l'986, vide letters dated
29.05.2025 and 04.07.2025 and granted an opportunity to submit response
within 15 days from the receipt of the notice.

ln this connection, it is submitted that this office has not received the
communication sent by the Chairman, CGWA vide ref. 2 nd cited above due to
which the desired information could not be submitted within the stipulated
time.

Further, it is submitted that, the Ground Water Department is the
designated Department for enforcement of provision in respect of Ground &
Surface Water for protection in the State under TGWALT Act and Rules there
under in respect of Regulating the exploitation and use of Ground & Surface
Water for protection and conservation of Water Sources in the State as per
c.O. MS. No. 47, of PR&RD (RD-IV) Dept., Dt. 03.03.2003. (Copy enclosed).

Accordingly, vide ref. 3 rd cited, the desired information has been
obtarned from the Director, Groundwater Dept., and the point wise replies
fu rn ished herewith:
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Reply furnisheds,
no

The data pertaining to Telangana
State u nder Ground Water
Resources Assessment-2024
Enclosed (Annexure-l).
Action has been taken as per
G.O,Ms.No.15, of TGWALTA ACt
2002 Dt: 27.05.2023 (Copy of the
G.o is enclosed).

lDetails of over Exploited / Ground
Water Stressed Areas District wise

iin each State/UT.

Criteria for permitting
developmental activities /
infrastructure facilities in such over
exploited / stressed areas and
quantity that is permissible for
drawl by each of such units to be
located in these a reas.

1

As per the Guidelines of
G.O.Ms.No.15, of TGWALTA Act
2002 Dt: 27.05.2023 (Copy of the
G.O is enclosed).

Criteria prescribed for issu ing
NOC/permission for such drawl in
over exploited / stressed areas
along with the responsible agency
in each State/UT.

3

State/UT wise details of illegally
operated grou nd water drawl
structure, action ta ken and
environmental compensation
collected till March, 2025.

4

Action taken as per G,O.Ms.No.15,
Dt:27.05.2023 (Copy of the G.O is
enclosed).
Ground Water Extraction Cha rges
collected Financial Year Wise under
G.O. f4s. N0.15 is enclosed.
Under provisions of TGWALTA -

2002, al District level - District
Collector, at Divisional level -
Revenue Divisional Officer, at
Manda I level - Tahsildar.
At State Level, CEO, SLNA-PR & RD
De artment.

N4onitoring and Enforcement Agency
in each State/UT and District Level.

5

Details of utilization of
environmental compensation for
esta blish ing structures such as

dams, water purification systems,
especially in co nta minated/salinity
water areas, etc, state and district
wise.

The Revenue generated from the
proposed water abstraction/
restoration charges shall be kept in
a separate fund for Implementation
of site-specific suitable

ater recha rge facilities, check

emand/supply side interventions
6

ln this regard, the Member Secretary, CGWA, New Delhi is requested
consider the point wise information furnished as desired under Section 5 of
the Environment (protection) Act, 1986.

Further, the Member Secretary, CGWA, New Delhi is requested to
accept the sincere apologies and further action on the show cause notice
issued reference 1st cited may kindly be dropped.

Yours faithfully,
DR. G. SRUANA IAS

Director, RD/Ad m in istrator, TGWALTA

!nformation requested

2
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Copy to
1. The Regional Director, CGWB (Southern Region), Hyderabad for information.

2. The Director, GWD, Hyderabad for information.

Copy submitted to,
1. The Principal Secretary to Government, PR6.RD Department

for information.

2. The Principal Secretary to Government, lrrigation & CAD Department for
information.
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Annexure-l

District wise abstract of Over Exploited Villages from OCS

Watersheds for Ban under TGWALTA, Sec-10
for the Year 2024

Sl.No
OE Villages from OCS

Watersheds, GWRA-2024

1 Jangaon J

2 Wanapafthy 4

3 Peddapalle 6

4 Nagarkurnool 13

5 Siddipet 13

6 B.Kothagudem 16

7 Khammam 22

Sangareddy 29

9 Medchal Malkajgiri 36

10 Medak 4t

11 Nalgonda 47

t2 Y.Bhuvanagiri 57

13 Mahabubnagar 63

74 Nizamabad 71

15 Rangareddy

500

Mandals
11

(Hyderabad District)

Page 1 of '1 1

District

8

79

Total
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Over Exploited Villages from OCS Watersheds for Ban under TGWALTA, Sec-10
for the Yeat 2024

S.No DISTRICT VILLAGE Watershed / District

1 2 3 4 5

1 B. Kothaqudem Chandruqonda Ganugapadu Bddr E 26 Suiathanaqar
2 B.Kothagudem Chandruqonda Tungaram Bddr E 26 Sujathanagar
3 B.Kothagudem Dammapeta Ganeshpadu Bddr 140 Bethupalli Bddr
4 B.Kothaqudem Dammapeta Nacharam Bddr 140 Bethupalli Bddr
5 B.Kothagudem Dammapeta Gunnepalli Bddr 137 Nlandalapalli
6 B.Kothagudem Dammapeta Wadlaqudem Bddr 137 Mandalapalli
7 B.Kothaqudem Dammapeta lvloddulagudem Bddr I 40 Bethupalli_Bddr
8 B.Kothagudem Dammapeta Dammapeta Bddr 140 Bethupalli Bddr
I B.Kothagudem Dammapeta Sayanaraopalem Bddr 140 Bethupalli Bddr
10 B.Kothaqudem Dammapeta lvlandalapalli Bddr 137 Nlandalapalli

B.Kothagudem Julurpad Padamati Narsapuram Bddr E 26 Sujathanaqar
12 B.Kothagudem Julurpad Julurupad Bddr E 26 Sujathanagar

B.Kothagudem Julurpad l\ilachinenipeta Bddr E 26 Sujathanagar
14 B.Kothagudem Kothagudem Kothaqudem (town) Bddr E 26 Sujathanaqar
15 B.Kothaqudem Sujathanagar Sarvaram Bddr E 26 Sujathanaqar
16 B.Kothaqudem Suiathanaqar Raqhavapuram Bddr E 26 Sujathanagar

Jangaon Janqaon Peddapahad Jqn D 47 Linqala Ghanapur
18 Jangaon Jangaon Ganugupahad Jqn D 47 Linqala Ghanapur
19 Jangaon Janqaon Cheetakodur Jgn D 47 Lingala Ghanapur
20 Kamepalle Garidepalli Kmm D 49 Yellandu Kmm
21 Khammam Kamepalle Nemilipuri Kmm D 49 Yellandu Kmm
22 Khammam Kamepalle Govindrala Kmm D 49 Yellandu Kmm

Khammam Kamepalle Piniaramadugu Kmm D 49 Yellandu Kmm
24 Khammam Rural Gudurpadu Kmm D lvl Teertala
25 Khammam Kusumanchi Gaigollapalli Kmm D 49 Subledu

Khammam Kusumanchi Kusumanchi Kmm D 49 Subledu
27 Pocharam Kmm D 49 Subledu
28 Khammam Raghunadhapalen Papatpalli Kmm D 49 Yellandu Kmm
29 Khammam Raqhunadhapalen lvianchukonda Kmm D 49 Yellandu Kmm
30 Singareni Perepalli Kmm D 49 Yellandu Kmm
3'1 Khammam Sinqareni Singareni Kmm D 49 Yellandu Kmm
32 Singareni l\4adaran Kmm D 49 Yellandu Kmm
33 Khammam Sinqareni Gate Karepalli Kmm D 49 Yellandu Kmm
34 Khammam Singareni Komatlaqudem Kmm D 49 Yellandu Kmm
35 Khammam Thirumalayapalem Solipuram Kmm D 49 Subledu
36 Khammam Thirumalavapalem Muiahidpuram Kmm D 49 Subledu
37 Khammam Thirumalayapalem Hydarsaipeta Kmm D 49 Pindiprole
38 Khammam Thirumalayapalem Mohammadapuram Kmm D 49 Pindiprole
39 Khammam Thirumalayapalem Laxmidevipalli Kmm D 49 Subledu
40 Khammam Thirumalayapalem Tippareddyqudem Kmm D 49 Pindiprole
41 Khammam Thirumalayapalem Raghunadhapalem Kmm D 49 Subledu
42 l,4ahabubnaqar Addakal Peddamunqal Ched l\4bnr D 44 Addakal Mbnr
43 [4ahabubnagar Addakal Thimmajpally Mbnr D 44 Addakal Mbnr
44 l\4ahabubnaqar Addakal Kanmanur N4bnr D 44 Addakal lvlbnr
45 Mahabubnagar Balanagar Nerallapally Mbnr_D-44_Balanagar_Mbnr
46 Mahabubnaqar Balanaqar Goutapur Mbnr D 44 Balanagar Mbnr
47 Mahabubnagar Balanagar Gunded Mbnr D 44 Balanagar Mbnr
48 [Mahabubnaqar Balanaqar Hemaiipuram M bnr_D_44_Kondeed_Keshampet

lVahabubnagar Balanagar Balanaqar Mbnr D 44 Balanaqar l\,lbnr
50 l\.4ahabubnagar Balanaqar Seriqudem lilbnr D 44 Balanagar lvlbnr
51 l\4ahabubnagar Balanagar i\,4acharam lvlbnr D 44 Balanaqar lvlbnr

Mahabubnaqar Balanaqar MothiGhanpuram lvlbnr D 44 Balanaqar l,4bnr
Mahabubnaqar Balanagar l,4bnr D 44 Balanagar l\.{bnr

54 Mahabubnagar Balanagar Lingaram lMbnr D 44 Kondeed Keshampet
55 lvlahabubnagar Balanagar Suraram Mbnr D 44 Balanaqar Mbnr

Page 1 of '11

Mandal

1'1

IJ

17

Khammam

Khammam

Khammam Kusumanchi

Khammam

Khammam

49

Nandaram
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S.No DISTRICT Mandal Watershed / District

1 2 3 4 5

56 Mahabubnagar Balanagar Chinnarevelly N4bnr_D_44_ Kondeed_Keshampet

57 Mahabubnagar Balanagar BodaJanampet lvlbnr D 44 Balanagar-Mbnr

Mahabubnagar Balanagar Appaiipally Mbnr_D_44_ Kondeed_Keshampet

59 l\,4ahabubnagar Bhoothpur Annasaqar Mbnr D 44_lvlahaboobnag at

60 lvlahabubnagar Bhoothpur Ravulpalli l\4bnr D 44 l\ilahaboobnagar

61 lvlahabubnagar Bhoothpur Gopalpur Nilbnr D 44 ahaboobn

Mahabubnagar _ Gandeed Balsulgonda MahammadabadMbnr D 44

63 lvlahabubnagar Hanwada ChinnaDharpally Mbnr D 44 l\.4ahaboobnagar

64 Mahabubnagar H anwada Naginonipaly ftIbnr D 44 V ur

65 Mahabubnagar Hanwada Dorasamudram Mbnr D 44 Koilkonda

lvlahabubnagar Hanwada Ayodya nagar Mbnr D 44 Ve r

67 Mahabubnagar Hanwada lvladharam Nlbnr D 44 Koilkonda

68 Mahabubnagar Hanwada Yarenpalli Mbnr D 44 Koilkonda

69 l\.4ahabubnagar Hanwada Vepu r fi,lbnr D 44 ur

70 Mahabubnagar Hanwada Ammapur lVbn r ur

lvlahabubnagar Shekhpally Mbnr D 44 Ve r

72 Mahabubnagar Jadcherla Ammapalle Nlbnr D 44 Jadcherla Mbnr

Mahabubnagar Jadcherla Kistmpalle nr D 44 Jadcherla N,4bnrMb

74 lvlahabubnagar Jadcherla Shankaranpalli Mbnr

75 lvlahabubnagar Jadcherla Koduparthy nr D 44 Jadcherla Mbnrt\/b

Mahabubnagar _ Jadcherla Nekkonda Mbnr D 44 Jadcherla l\/lbnr

77 lvlahabubnagar Jadcherla Chintaboinapalle Mbnr D 44 Jadcherla Mbnr

78 lvlahabubnagar Jadcherla lValleboinpally N,4bnr D 44 Jadcherla [,'lbnr

79 Mahabubnagar Jadcherla Jadcherla lrilbnr D 44 Jadcherla l\,4bnr

80 l\.4ahabubnagar Koilkonda Ayyawa rp a lle Mbnr D 44 Koilkonda

B1 Mahabubnagar Koilkonda Kanaipally lvlbn r 44 Koilkonda

82 Mahabubnagar Veerampalle Mbnr D 44 Koilkonda

lvlahabubnagar Koilkonda Rampur Mbnr D 44 Koilkonda

Mahabubnagar Yellareddypally l\ilbnr D 44 Koilkonda

Mahabubnagar _ Koilkonda Serivenkatapur_ nr D 44 KoilkondaMb

B6 [iahabubnagar Koilkonda Akkaipalli l\4bnr D 44 Koilkonda

87 Mahabubnagar Koilkonda Linqupally Mbnr D 44 Koilkonda

88 lVahabubnagar Chandraipally I\.,lbnr D 44 Koilkonda

B9 Mahabubnag ar Mahabubnagar_RI zainallipur Nlbnr D 44 Mahaboobn at

90 Mahabubnagar_ Mahabubnagar-Ur Palkonda N/lbnr D 44 ahaboobn

91 lvlahabubnagar Midjir Bhairampally Mbnr D 44 Bala ar lMbnr

92 Mahabubnagar Midjir rvridjir lvlbnr 44 l\,lid it bnr

93 l,4ahabubnagar_ tv!idjil Boinpally Mbnr D 44 Mid il Mbnr

94 l\.4ahabubnagar rvidjir Mannanur Mbnr D 44 Mid il L4bnr

lvlahabubnagar Midjir lvlasigundlapally Nlbnr D 44 lvlid it lVbn r

96 Mahabubnagar Mohammadabad Nlukarlabad Mbnr D 44 l\ilahammadabad

Mahabubnagar Mohammadabad Sanqaipalle tlOnr b +a Mahammadabad

98 l\.4ahabubnagar _ I\,lohammadabad Manqampet lvlahammadabadlvlbnr D 44

99 Mahabubnagar _ Mohammadabad Chowderpalle Mbnr D 44 Mahammadabad

100 l\.4ahabubnagar _ l\.4ohammadabad Julapalle Mbnr D 44 Mahammadabad

10'1 l\.4ahabubnagar Musapet Polkampally l\,4bnr D 44 lvlahaboobn ar

102 Mahabubnagar Nawabpet Kakarjala lrbnr D 44 Balana al Mbnr

'103 Mahabubnagar _ Nawabpet Depally Mbnr D 44 alana ar lMbnr

104 lvlahabubnagar Raiapur Bibinagar lvlbnr D 44 Bala ar Mbnr

105 L4 edak Chequnta Rukmapur N/dkE-rvl r-Wad ram

106 lVedak Chegunta Pulimamidi MdkE-Nilnr-Bhumpally

107 Medak Chegunta Chegunta tvldkE-M r-Wadi ram

'10B l\,4edak Chegunta Reddipally MdkE-l\,1 r-Wad

109 lvledak Chegunta Polampally t\4dk-E-M r-Narsin

110 Medak Chegunta Valbbhapur tvtdk-E-lvl r-Narsin

111 N.4edak lvlanoharabad Konaipally (PT) MdKE-IV r-Mulu u l\ildk

112 lVedak Manoharabad Muppireddipally MdKE.M r-lvlulu l\ildku

113 It4edak Masaipet lvlasaipet t\,1dkE r-Wadi ram

Page 2 of 11

VILLAGE

71 Hanwada

44 Jadcherla N,4bnr

Koilkonda

84 Koilkonda

Koilkonda

95
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S.No VILLAGE Watershed / District

1 2 3 4 5

114 Medak [/asaipet Pothampally lvldkE-Nilj r-Wad iya ram

115 Medak Narsapur Seetharampur Mdk-E-Mir-Hathnura [,4dk

1 '16 N4edak Narsapur Jakkapally Mdk-E-Mir-Hathnura Mdk
117 l\,4 ed a k Narsapur R.C.Pur Mdk-E-Mjr-Hathnura-Mdk
1 '18

N.4 edak Narsapur Awancha Mdk-E-Mjr-Hathnura Nildk

119 Medak Narsapur Admapur Mdk-E-MirHathnura Mdk
120 i,4edak N arsinqi Narsampally Mdk-E-Mlr-Narsinqi
121 N.4edak Narsinqi Narsinqi Mdk-E-Mjr-Narsingi
122 lVedak Narsingi Shankapur Mdk-E-Mir-Narsinqa
123 N.4edak Nizampet Nandigaon MdkE-NInr-Bhumpally
124 l/edak Nizampet Nizampet MdkE-MnrBhumpally
125 lvledak Nizampet MdkE-lvlnr-Bhumpally

[.4edak N izampet Venkatapur K. MdkE-Mnr-Bhumpally
127 lVedak Ramayampet Komatipally MdkE-Mnr-Bhumpally

N.4edak Ramayampet Shivaipally MdkE-Mnr-Bhumpally
129 l\,4edak Ramayampet Sutharpally MdkE-Mnr-Bhumpally
130 lvledak Shankarampet R Janqarai N,l d k-E- [Ijr-N a rs in g i

131 lvledak Shankarampet R Shankarampet-R N.4 d k-E- Nilir- N a rs in g i

132 l\.4edak Shankarampet_R Ambojipet Mdk-E-Mir-Narsingi
Medak Shankarampet R Kaslapur Mdk-E-MjrNarsingi

134 Medak Shankarampet R Chandampet Mdk-E-Mjr-Narsingi
'135 Medak Shankarampet R Dharipally Mdk-E-Mir-Narsinqi
136 Medak Sh jvampet Usrikapally MdkE-Mjr-Shivampet
137 Medak Shivampet Biiilipur MdkE-Mir-Shivampet
138 l,4edak Shivampet Chandi MdkE-Mir-Shivampet

N.4edak Shivampet PeddaGotimukla [rdkE-Nrjr-Shivampet

140 [/edak Tupran lmampur MdkE-NIir-Mulugu Mdk
141 Medak Tupran Venkatapally [rdkE-NIir-MuluOu Mdk
142 Medak Tupran Toopran MdkE-NIjr-Mulugu_Mdk
143 Medak Tupran N.4aleedpally (DP) MdkE-[Iir-Mulugu Mdk
144 L4edak Tupran Allapur MdkE-Mir-NIulugu Mdk
145 l\,4 edak Tupran Ravelly MdkE-MirN,lulugu Mdk
146 N,4edchal l,4alkaiqiri Alwal Turkapally Mdcl D 47 Balanaqar lvldcl

147 Nledchal lvlalkaiqiri Alwal [/achabollaam Mdcl D 47_Balanagar_l\.4dcl

148 Nledchal Nlalkajgiri Alwal Mdcl D 47 Balanagar Mdcl

149 N,4edchal lMalkajgiri Alwal Dammaiquda Nldcl D 47 Balanagar Mdcl

150 N,4edchal [,4alkajgiri Bachpalle Bachupallv Nldcl D 47 Balanagar Mdcl
151 Nledchal [.4alkalgiri Balanaqar Balanagar Mdci D 47 Balanagar Mdcl

152 Medchal i/alkaiqiri Balanagar Fathenaqar Mdcl D 47 Balanagar_l\,ldcl
153 Medchal Malkajgiri Balanaqar Old Bowenpally Mdcl D 47 Balanaqar l\rdcl

154 Medchal Malkajqiri Balanagar Bequmpet Mdcl D 47 Balanagar,lvldcl
155 Medchal Malkajgiri Kukatpally Hydernagar Mdcl D 47 Balanaqar L4dcl

156 [Iedchal Malkajqiri Kukatpally l\4oosapet Mdcl D 47 Balanagar lvldcl

1s7 Medchal Malkajgiri Kukatpally Allapoor Mdcl D 47_Balanagar_lvldcl
158 Medchal Malkajqiri l\.4edchel Ghanpu(H) Mdcl D 47 Medchal
159 Medchal Malkajqiri N,4edchel Akbarjapet(H) Mdcl D 47 lvedchal
160 Medchal Malkajgiri [,4edchel Rajbollaram Mdcl D 47 Medchal
161 Medchal Malkaigiri Medchel Bandamadharam N4dcl D 47 [Iedchal

L4edchal l/alkajgira Medchel Bandakunta(H) lvldcl D 47 ftIedchal
163 N4edchal l\4alkajgiri Medchel Konaipalle(H) [Idcl D 47 N.4edchal

164 Medchal tvlalkajgiri Medchel Gosaiquda (H) N,4dcl D 47 Medchal
'165 lvledchal lvlalkaigiri Medchel Somavaram N,ldcl D 47 Medchal

Nledchal Nlalkajgiri l\4edchel Girmapur lvldcl D 47 Medchal
167 Nledchal N.4alkajgiri l,{edchel Dabilpur [Idcl D 47 Medchal
168 N,4edchal Nilalkajgiri Seethariquda [rdcl D 47 Medchal
169 N,4edchal lvlalkaiqiri l/edchel Velgakunta lildcl D 47 Medchal

lVedchal Nlalkajgiri I!4edchel Maisireddipalle (H) Mdcl D 47 Medchal
171 N.4edchal l',4alkaj giri [.iledchel Kaziquda Mdcl D 47_Balanagar_lvldcl

Page3of11
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DISTRICT Watershed / Oistrict

2 3 4 5

172 Medchal Malkajgiri Muduchinthalapall) Narayanpur Mdcl D 47 Shamirpel(N)

173 Medchal Malkajgiri Muduchinthalapall) Potharam H/o ponnal Mdcl-D_47_Shamirpet-LN

174 Medchal Malkaigiri l\,4ud uch inthalapalll Linqapur H/o lvludchint€ lvldcl D 47_Shamirper(N)

175 l/edchal Nlalkajgiri Muduchinthalapall) Nagashettipally H/o Kes Mdcl D 47 Shamirpet-(N)

176 Nledchal Malkajgiri Muduchinthalapall) Kolthur Mdcl D 47_Shamirpet-(N)

177 Medchal Malkajgiri L4uduchinthalapall) Sampanbole H/o Jagge Nldcl D 47 Shamirpet-(N)

178 N4edchal [.4alkaigiri Quthbullapur Pet Basheerabad Mdcl D 47_Balanagar-Mdcl

179 Nledchal Malkajgiri Quthbullapur Namdarnagar Mdcl D 47 Balanagar Mdcl

Medchal Malkajgiri Quthbullapur Jeedimetla l\4dcl D 47_Balanagar_Mdcl

181 I/edchal N,!alkajgiri Shamirpet Turkapalle Mdcl D 47 Shamirpet-(N)

182 Nagarkumool Charakonda seriAppareddyaplly Nskl D 44-Madgul_Ngkl

183 Nagarkurnool Uppunuthala Tippapur Nqkl D 44 Uppununthala

184 Nagarkurnool Uppunuthala Ayyavarpally Ngkl D_44_Uppununthala

185 Nagarkurnool Uppunuthala Pertanvanipally Nqkl D 44 lJppununthala
'186 Nagarkurnool Uppunuthala Lathifpur N gkl_D_,14_Uppununthala

187 Nagarkurnool Uppunuthala kamsanipally Ngkl D 44_Uppununthala

1BB Naqarkurnool Uppunuthala Viqneshpur Nqkl D 44 Uppununthala

Naqarkurnool uppunuthala Koratkal Nqkl D 44 Uppununthala

190 Nagarkurnool Urkonda Jagboinpally Nqkl D_44_Tarnikal

191 Nagarkurnool Urkonda Narsimhapally Ngkl D ,14 Tarnikal

192 Nagarkurnool U rkonda lppapad Ngkl_D_44_Tarnikal

193 Naqarkurnool Urkonda Jaknalpally Nqkl D 44 Tarnikal

194 Naqarkurnool Veldanda Rachur Nqkl D 44 Tarnikal

195 Nalgonda Chinthapalle KOKKIRAYALA GOWR NG D 44 Kurmed

196 Nalqonda Chinthapalle CHAKALI SEREPALLE NG D 44 Kurmed

197 Nalqonda Chinthapalle MALLEPALLE PATTII( NG D 44 lvlarriguda

198 Nalgonda Chinthapalle Teeded
199 Nalqonda Chinthapalle TAKAKLA PALLE NG D 44 Kurmed

200 Nalgonda Chinthapalle KU R[,1E D U NG D 44 Kurmed

201 Nalqonda Chinthapalle Tirumalapur

202 Nalgonda Chinthapalle Godkondla NG D 44 Kurmed

203 Nalgonda Chityala PlTTAlil PALLE Nc D_44_S Narayanpur-Nalgonda

204 Nalqonda Chityala Wattimarthy NG D 44-Kattangur

245 Nalqonda Chityala SUNKENE PALLE NG D 44 Choutuppal_Nalgonda

206 Nalqonda Chityala TALLA YELLEMLA NG D 44 S.Narayanpur-Nalgonda

207 Nalqonda Devarakonda KONDABHEEMANAPA NG D 44 Nludigonda

208 Nalqonda Devarakonda l\,l ud iq o n da NG D 44 Mudigonda

209 Nalqonda Gudipally SUREPALLE NG D 44 Kurmed

210 Nalqonda Gurrampode KALWAPALLE NG D 44 Kurmed

211 Nalgonda Gurrampode Kondapur NG D 44 lilarriguda

Nalqonda Kattangoor Kattanqoor NG D 44 Kattangur

213 Nalgonda Kattanqoor NG_D_44_Kattangur

214 Nalgonda Katlangoor Thimmapur NG D_44_Kattangur

215 Nalqonda Kondamallapally GUMMADA VALLY

216 Nalgonda Maduqulapally Kesavapuram NG_D_44_Thipparthy

217 Nalgonda Madugulapally Gopalpur NG D_44_Thipparthy

218 Nalgonda l\.4arriguda TAMIVIAD PALLE NG D 44-Marriguda
219 Nalgonda lManiguda MARRIGUOA NG D 44 Marriguda

220 Nalqonda lVarriquda TIRGANDLA PALLE NG D_44_Marriguda
ar1 Nalgonda Marriguda YERGANDLA PALLE NG D 44_Nlarriguda

222 Nalgonda Marriguda DAI\,4ERA BHEEMAN P NG D 44 l\.4arriguda

223 Nalgonda l\,lunugode KACHALAPURAM NG D 44 S.Narayanpur_Nalgonda

224 Nalgonda l\.4 unugode Sinqaram NG D 44 S.Narayanpur_Nalgonda

Nalqonda Nalqonda Khajrramaram
226 Nalqonda N algonda NALGONDA NG D 44 Thipparthy

Nalgonda Nampalle KUNDELLA TIRUMALA NG D 44_Marriguda

228 Nalgonda Nampalle MALLAPARAJ PALLE NG D 44_Marriguda

229 Nalgonda Nampalle DEVETH PALLE NG D 44 Kurmed
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230 Nalgonda Nampalle PAGIDI PALLE NG D 44 Kurmed
231 Nalqonda Nampalle GANUGU PALLE NG D 44 Marriguda

Nalgonda Nampalle KETHPALLE (P) PASN NG D 44 Marriguda
Nalqonda Nampalle Sharabhapur NG D 44 Kurmed

234 Nalqonda Nampalle Tirumalagiri NG D 44 Marriquda
235 Nalgonda Nampalle CHITTAN,! PAHAD NG D 44 i/'larriguda

Nalqonda Narketpalle Nemmani NG D 44 Kattangur
Nalgonda Narketpalle l\.4andra NG D 44 Kattangur

238 Nalgonda Thipparthi THANDER PALLE NG D 44 Thipparthy
239 Nalgonda Thipparthi Gaddikondaram NG D 44 Thipparthy
244 Nalqonda Thipparthi Gangana palem NG_D_44_Thipparthy
241 Nalgonda Th ipparthi A,DUPPALA PALLE NG D 44 Thipparthy
242 Nizamabad Armur Govindpet Nzb E 21 Jakranpally
243 Nizamabad B heemq al Bachenpally Nzb E 21 Pallikonda 04
244 B heemqal Sekandarapur Nzb E 21 Rekulapally
245 Nizamabad B heemgal Babapur Nzb E 2'1 Pallikonda 04
246 Nizamabad Bheemqal Salampur Nzb E 21 Pallakonda 04

247 Nizamabad Bheemqal Linqapur (Chout) Nzb E 2'1 Pallikonda 04
248 Nizamabad Bheemgal Gongopula Nzb E 21 Rekulapally
249 Nizamabad Bheemgal Bheemgal Nzb E 2'1 Pallikonda 04
250 Bheemqal Puranipet Nzb E 2'1 Pallikonda 04
251 Nizamabad Bheemgal Beiiora Nzb E 2'1 Pallikonda 04
252 Nizamabad Bheemgal lvluchkur Nzb E 21 Pallikonda 04

Nizamabad Bheemqal Peddabheemgal Nzb E 21 Rekulapally
254 Nizamabad Bodhan Bikneli Nzb E 20 Saloora
255 Nizamabad Dharpalle Mylaram Nzb E 2'1 Jakranpally

Dharpalle Govindpally Nzb E 21 Rekulapally
257 Nizamabad Dichpalle Dichpally Nzb E 21 Nizamabad

Nizamabad Dichpalle Kamalapur Nzb E 21 Jakranpally
Nizamabad Dichpalle Koratpally Nzb E 21 Jakranpally

260 Nizamabad Dichpalle Amruthapur Nzb E 21 Nizamabad
Nizamabad Dichpalle Bibipur Nzb E 21 Jakranpally

262 Nizamabad Dichpalle Arepally Nzb E 21 Nizamabad
263 Nizamabad Donkeshwar Komatpally Nzb E 21 Narkuda
264 Nizamabad Donkeshwar Nikalpur Nzb E 21 Narkuda
265 Nizamabad Donkeshwar Annaram
266 Donkeshwar Gadepally Nzb E 2'1 Narkuda
267 Nizamabad lndalwai Venqalpahad Nzb E 2'1 Daggi Nzb

Nizamabad lndalwai lvlallapur Nzb E 21 Daqqi Nzb
269 Nizamabad Jakranpalle Narayanapet Nzb E 21 Jakranpally

Jakranpalle Popalpally Nzb E 21 Nizamabad
271 Nizamabad Jakranpalle Laxmapur Nzb E 21 Jakranpally

Jakranpalle Jakranpally Nzb E 21 Jakranpally
273 Nizamabad Kammarpalle Dammannapet

Kammarpalle Laxmapur Nzb E 21 N,4ortl,ad

275 Nizamabad Kammarpalle Kona Samudar
Nizamabad Kotqiri Rampur Nzb E 20 Saloora
Nizamabad Kotgiri Ethonda Nzb E 20 Saloora

278 Nizamabad Kotqiri Vallabhapur
279 Nizamabad Kotqiri Amrapur Nzb E 20 Saloora

Nizamabad Kotgiri Fakeerabad
281 Nizamabad Kotqiri Baswapur Nzb E 20 Saloora
282 Nizamabad Kotgiri Kothapally Nzb E 20 Saloora

Nizamabad Kotgiri Kotagiri Nzb E 20 Saloora
284 Nizamabad Kotgiri Bardipoor Nzb E 20 Saloora
285 Nizamabad Makloor Vaddaitpally Nzb E 21 Nizamabad
286 Nizamabad I\,4ortad Thimmapur Nzb E 21 lvorthad
287 lvlortad Waddiot Nzb E 21 MorthadNizamabad
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288 Nizamabad Mortad Palem Nzb E 21 Morthad

Nizamabad Mugpal Badsi

290 Nizamabad Muqpal Thana Khurd Nzb E 21 Nizamabad

291 Nizamabad lvlugpal lvlugpal Nzb E 21 Nizamabad
)o, Nizamabad Nandipet Mayapur Nzb E 2l,Narkuda

293 NiTamabad Nandipet Badgoni Nzb E 21 Narkuda

294 Nizamabad Nizamabad North Kanteshwar

Nizamabad Nizamabad Rural Kalur

Nizamabad Nizamabad South Nizamabad Urban Nzb E 21 Nizamabad

Pothanqal Takli Nzb E 20 Saloora

298 Nizamabad Pothangal Heqdoli Nzb E 20 Saloora

299 Nizamabad R udrur Siddapur Nzb E 20 Saloora

300 Nizamabad Saloora Khazapur Nzb E 20 Saloora

301 Nizamabad Saloora Taggelli Nzb E 20 Saloora

302 Nizamabad Sirkonda Kondur Nzb E 21 Honnajipet

303 Nizamabad Sirkonda Chinna Valgote Nzb E 21 Sirikonda

304 Nizamabad Sirkonda Sirikonda Nzb E 21 Sirikonda

Nizamabad Sirkonda Kondapur Nzb E 21 Tumpally

306 Sirkonda Hussainnagar Nzb E 21 Sirikonda

307 Nizamabad Vailpur Saibpet Nzb E 21 Jakranpally

308 Nizamabad Vailpur Jankampet Nzb_E_21_Jakran ly

309 Nizamabad Vailpur Kothapally Nzb E 21_Jakranpally

Nizamabad Vailpur Pachalnadikuda Nzb E 21 Jakranpally

3't 1 Yerqatla Battapur Nzb E 21 Nilorthad

Nizamabad Yergatla Torthi Nzb E 21 Morthad

313 Peddapalle i/anthani Samepalle (SwamaPallr E 21 ArindaP

314 Peddapalle Manthani Naqepalle E 21 Arinda

315 Peddapalle Manthani Venkatapur Ppl E 21 Arinda

316 Peddapalle lvlanthani Mallaram (l\,lalkaram) Ppl E 21 Arinda

317 Peddapalle Manthani Eklaspur Ppl E 21 Eglaspur

318 Peddapalle Manthani Khansaibpeta IE21 E lasP (

319 Rangareddy Abdullapurmet Baliiaguda RR D 47 Saroorn at

320 Rangareddy Amangal Shettipally RR D 44 Mad ul RR

321 Rangareddy Balapur Kothapet RR D 47 Saroornagar

322 Rangareddy Balapur Almasguda

323 Rangareddy Balapur Jalpally RR D 47 Saroorn ar

324 Ranqareddy Balapur Chintalkunta RR D 47 Saroornagar

Rangareddy Balapur l\4edbowli

Rangareddy Balapu r Papaiah Kumandan

327 Rangareddy Balapur Jillelquda RR D 47_Saroornagar

328 Ranqareddy Chowdergudem Veerannapet RR D ,14 Balanagar_RR

329 Rangareddy Chowdergudem Jakaram RR D 44 Balanagar-RR

330 Rangareddy Chowdergudem Chennreddyguda RR D_44_Balanagar_RR

331 Ranqareddy Chowdergudem Gurrampally RR D 44 Balanagar_RR

332 Rangareddy Chowdergudem Hazipe!Ui
Rangareddy Chowdergudem Raviryal

334 Rangareddy Chowdergudem Tummalpally RR D 44_Umithyal

335 Rangareddy Chowdergudem Malkapad RRD44 alan AT RR

336 Ranqareddy Chowdergudem Edira

337 Ranqareddy Chowdergudem Chegireddyghanpur RR D 44 Balan RR

338 Ranqareddy Chowdergudem Chalivendrampally RR D 44 Balanagar_RR

339 Ranqareddy Chowdergudem lndranagar RR D 44 Balanagar_RR

340 Rangareddy Farooqnagar Jogammaguda RR D 44 Balanagar-RR

341 Rangareddy Farooqnagar Chilkamarri RR D 44 Balana AT RR

342 Rangareddy Farooqnagar Haiipally RR D 44 Bala AT RR

343 Rangareddy Gandipet Maktha Kousarali RR D 47_Shankarpally

344 Rangareddy Gandipet Pokkalwada RR D 47_Shankarpally

345 Rangareddy Gandipet Manikonda Kalsa RR D 47_Shankarpally
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346 Rangareddy Gandipet Alijapur RR D 47 Shankarpally
347 Rangareddy Gandipel Neknampur RR D 47 Shankarpally
348 Rangareddy Gandipet Narsingi RR D 47 Shankarpally
349 Ranqareddy Gandipet Kokapet RR D 47 Shankarpally
350 Rangareddy Keshampeta Thommidirekula RR D 44 Keshampet RR

351 Rangareddy Keshampeta Choulapally-E RR D 44 Keshampet_RR
Rangareddy Keshampeta Chinthakunta Pally RR D 44 Keshampet RR

353 Rangareddy Keshampeta Byrkhanpally RR D 44 Keshampet RR

354 Rangareddy Keshampeta Vemu lnarva RR D 44 Keshampet RR

355 Ranqareddv Kondurq Parvathapur RR D 44 Balanaqar RR

356 Rangareddy Kothur Khajiquda RR D 47 Palmakul
357 Rangareddy Kothur Serigudabhadraipally RR D 47 Palmakul
358 Rangareddy Kothur Kothur RR D 47 Palmakul

Rangareddy Madgul Kolkulapally RR D 44 Kulkulpalle
360 Rangareddy Rajendranagar Shivarampally Jagir RR D 47 Saroornaqar

Rangareddy Raiendranaqar Katedhan RR D 47 Saroornagar
362 Rangareddy Raiendranaqar Mailerdevpally RR D 47 Saroornagar
363 Rangareddy Rajendranagar Laxmiquda RR D 47 Saroornaqar
364 Ranqareddy Raiendranagar Hyderguda RR D 47 Saroornagar

Ranqareddv Raiendranaqar Bomrukundawla RR D 47 Saroornagar
Jbt) Rangareddy Rajendranagar Attapur RR D 47 Saroornagar
367 Rangareddy Saroornagar Champapet RR D 47 Saroornaqar
368 Rangareddy Saroornaqar Bairamalguda RR-O_47_Saroornagar

Rangareddy Saroornagar Gaddiannaram RR D 47 Saroornagar
370 Ranqareddy Saroornaqar Saroornagar RR D 47 Saroornaqar
371 Rangareddy Saroornaqar Thummalkunta RR D 47 Saroornagar

Ranqareddy Saroornagar Mansoorabad RR D 47 Saroornaqar
373 Rangareddy Saroornaqar Sulthanvalva RR D 47 Saroornaqar
374 Ranqareddy Saroornagar Bahadurquda RR D 47 Saroornagar
375 Ranqareddy Saroornagar Tummalbowli RR D 47 Saroornaqar

Rangareddy Serilinqampally Raidurqa Jkhalsa RR D 47 Shankarpally
377 Ranqareddy Serilingampally l\,4adhapu r RR D 47 Shankarpally
378 Rangareddy Serilinqampally Khajaqua RR D 47_Shankarpally
379 Ranqareddy Serilingampally Hafeezpet RR D 47 Shankarpally

Rangareddy Serilinqampally Serilinqampally RR E 20 Serilingampally
381 Ranqareddy Serilingampally Taranagar RR E 20 Serilinqampally
382 Ranqareddv Serilinqampally lzzalnagat RR D 47 Shankarpally

Rangareddy Serilingampally Guttala Bequmpet RR D 47 Shankarpally
384 Ranqareddy Serilingampally Kothaquda RR D 47 Shankarpally
38s Ranqareddy Serilingampally Chandanagar RR E 20 Serilinqampally
386 Ranqareddy Serilingampally l\.4adinaguda RR E 20 Serilinqampallv

Rangareddy Serilinoampallv Khanamet RR D 47 Shankarpally
Ranqareddy Serilingampally l\,laqtamahabub RR D 47 Shankarpally

389 Rangareddy Serilinoampally Kondapur RR E 20 Serilingampally
390 Ranqareddy Serilingampally l\.4iyapur RR E 20 Serilinsampally
391 Rangareddy Serilinqampallv Nallaqandla RR E 20 Serilingampally
392 Ranqareddy Serilinqampally Gopanpalli RR D 47 Shankarpally

Rangareddy Shankarpalle Bhulkapur RR D 47 Shankarpally
394 Ranqareddy Shankarpalle Ravalpalle Kalan RR D 47 Shankarpally

Rangareddy Shankarpalle l\.4a h a rajpet RR D 47 Shankarpallv
396 Rangareddy Shankarpalle Donthanpalle RR D 47 Shankarpally
397 Rangareddy Talakondapalle Linqaraopally RR D 44 Keshampet RR
398 Sanqareddy Ameenapur Patelquda Srd D-Musi-RC Puram
399 Sanaareddv Jharasanqam PotpallV Srd E-MirRaniole

Sangareddy Koulampet Srd E-Mir-Cheriyal
401 Sangareddy Kandi Cheriyal Srd_E-Mjr-Cheriyal
402 Sanqareddy Naykal Mamidqi Srd E-[Ijr-Ranjole
403 Sanqareddy Naykal Miriapur (B) Srd E-Mir-Ranjole
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404 Sangareddy Naykal Khaleelpur ([r) Srd E-lV1lr-Ranjole

405 Sangareddy Naykal Gangwar Srd_E-Mjr-Ranjole

406 Sangareddy Naykal lvletalkunta Srd E-MjrRanjole

407 Sanqareddy Naykal Malkhanpahad Srd E-Mir-Ranjole

408 Sangareddy Naykal Rukmapur Srd E-NIjr-Ranjole

409 Sangareddy Naykal Namtabad Srd E-MjrRanjole

Sangareddy Naykal Rajola Srd E-M r-Ran ole

411 Sanqareddy Patancheru Srd D-Musi-RC Puram

Sangareddy Patancheruvu Pashamailaram Srd E-Nil r-Che I

413 Sangareddy Patancheruvu Nandigaon D-Musi-Rc PuramS

414 Sanqareddy Patancheruvu Kyasaram Srd D-lvlusi-Rc Puram

415 Sangareddy Ramachandrapura Bandalguda srd D-tvlusi-Rc Puram

416 Sangareddy Ramachandrapura Tellapur Srd D-Musi-Rc Puram

417 Sangareddy Sangareddy Sangareddy Srd E-M r-Sa ared

418 Sanqareddy Sangareddy Pothreddipalle r-Sa dSrd E-NI

419 Sangareddy Zahirabad Pasthapur Srd E-M r-Ran e

420 Sangareddy Zahirabad Hyderabad r-Ran leS E.M

421 Sangareddy Zahirabad Tumkunta Srd E-N,l r-Ran le

422 Sanqareddy Zahtabad Burdipahad

Sanqareddy Zahirabad Ranjole Srd E-MirRaniole

424 Sangareddy Zahiabad Algole Srd E-Mjr-Ranjole

425 Sanqareddy Zahirabad Buchnelli Srd E-NIjr-Raniole

426 Sangareddy Zahiabad Kasimpur Srd E-Mir-Ranjole

427 Siddipet Akbarpet-BhoomPi Choudarpally Sd -Mnr-Dubbak

428 Siddipet Dhoolmitta Linqapur E 22 MaddurSd

429 Siddipet Dubbak Cheryapur Sdpt-E-NInr-RaghavaPu r

430 Siddipet Dubbak Shivarampur Sdpt-E-Mnr-RaghavaPur

431 Siddipet Dubbak Appanapally - E-lvln r-Ra havaSd r

432 Siddipet Dubbak Chillapur E-l\.4nr-Dubbak

433 Siddipet Dubbak Lachapet SdptE-Mnr-Dubbak

434 Siddipet Koheda Varikolu Sd E 22 Husnabsd

435 Siddipet Komaravelly Tapaspalli Sd E-22 Chetial B

Siddipet Maddur Narsaipalli Sdpt E 22 N4addur

437 Siddipet lvladd ur Lakkapalli E 22 [IaddurSd

438 Siddipet Markook Vardaraipur -D-Musi-JaSd

439 Siddipet Mirdoddi Kondapur SdptE-lvlnr-Dubbak

440 Wanaparthy Pangal Tellarallapally Wnp D ,t4 Turkadinne_A

441 Wanaparthy Pangal Kadirepadu Wnp D_44_Turkadinne A

442 Wanaparthy Veepangandla Sanqinenipally Wnp D 44 Turkadinne_A _
Wanaparthy Veepangandla Korlakunta Wnp D 44 Turkadinne-A

Y.Bhuvanaqiri Alair Sharajpet Ydr D 47 Alair

445 Y.Bhuvanagiri Alair Bahadurpet Ydt D 47 Turkapally

446 Y.Bhuvanagiri Alair Alair Ydr D_47_Turkapally

447 Y.Bhuvanagiri Alair Golankonda Ydr D 47 Alair

448 Y.Bhuvanagiri Alair Kolanupaka Ydr D 47 Alair

449 Y.Bhuvanagiri Atmakur M Sarvepalle Ydr D 47 Athmakur (m)

450 Y.Bhuvanagiri Atmakur lvl Raipalle

451 Y.Bhuvanagiri Atmakur M Kaprai Palle Ydt D 47 Athmakur m

452 Y.Bhuvanagiri Atmakur M Atmakur Ydr D 47 Athmakur m

453 Y.Bhuvanagiri Atmakur l\,1 Moripirala Ydr O 47 Athmakur m

454 Y.Bhuvanagiri Atmakur M Kalwapalle Ydt D 47 Athmakur m

455 Y.Bhuvanagiri Atmakur M Sinqaram(Patt) Ydt O 47 Athmakur m

456 Y.Bhuvanagiri Atmakur NI Rahimkanpet Ydr D 47 Athmakur m

457 Y.Bhuvanaqiri Atmakur M Koritikal Yd( O 47 Athmakur m

458 Y.Bhuvanagiri Atmakur M Pallerla Ydt D 47 ur

459 Y.Bhuvanagiri Bibinaqar Rayarao Pet Ydt O 47 B. Ramaram Yadadri

460 Y.Bhuvanagiri Bibinagar Jiyapalle D 47 B. Ramaram YadadriYdr

461 Y.Bhuvanagiri _ Bommalaramaram Ydr D 47 B. Ramaram Yadadri
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462 Y.Bhuvanagiri Bommalaramaram Yavapur Ydr D 47 B. Ramaram Yadadri

Y.Bhuvanagiri Bommalaramaram Muneerabad Ydr D 47 B. Ramaram Yadadri

464 Y. Bhuvanagiri Bommalaramaram Jalapur Ydt D 47 B. Ramaram Yadadri

465 Y.Bhuvanagiri Choutuppal Allapur Ydr D 44 S.Narayanpur_Yadadri

466 Y.Bhuvanagiri Choutuppal Khairathpur Ydr D_44_ChoutuppaLYadadri

467 Y.Bhuvanagiri Choutuppal Lakkaram Ydr D 44 Choutuppal_Yadadri

468 Y.Bhuvanagiri Choutuppal Panthangi Ydr D 44 Choutuppal_Yadadri

469 Y.Bhuvanagiri Choutuppal Yellaqiri Ydr D 44 Choutuppal Yadadri

470 Y.Bhuvanaqiri Choutuppal Lingojiguda Ydr D 44_Choutuppal-Yadadri

Y.Bhuvanagiri Choutuppal Devalammanagaram Ydr D 44 S. Narayanpur_Yadadri

472 Y.Bhuvanagiri Choutuppal Tellasinqaram Ydr_D_44_Choutuppal_ Yadadri

473 Y.Bhuvanagiri Choutuppal Choutuppal Ydr D 44 Choutuppal_Yadadri

474 Y.Bhuvanagiri Mootakondur lkkurthi Ydt D 47 Turkapally

475 Y.Bhuvanagiri Mothkur Bijilapur Ydr D 47 Anaipur

Y.Bhuvanagiri Mothkur Anajipur Ydr D 47 Anajpur
Y.Bhuvanagiri Mothkur Dacharam Ydr D 47 Anaipur

478 Y.Bhuvanagiri Narayanapur L4ahammadabad Ydr D_44_S. Narayanpur_Yadadri

479 Y.Bhuvanagiri NaraVanapur Narayanapur Ydr D 44 S. Narayanpur_Yadadri

480 Y.Bhuvanaqiri Narayanapur Guddi N.4alkapuram Ydr D 44 S.Narayanpur Yadadri

481 Y.Bhuvanagiri Narayanapur Chimiriyala Ydr D 44 S.Narayanpur_Yadadri
482 Y.Bhuvanagiri N arayanapur Janagam Palle Ydr D 44 S.Narayanpur_Yadadri
483 Y.Bhuvanagiri Narayanapur Kothagudem Ydr D 44 S.Narayanpur Yadadri

484 Y.Bhuvanagiri Narayanapur Kankanal Gudem Ydr D 44 S.Narayanpur_Yadadri

485 Y.Bhuvanagiri Narayanapur Puttapaka Ydt D 44 S.Narayanpur Yadadri

486 Y.Bhuvanaqiri Narayanapur Sarvail Ydt O 44 S.Narayanpur Yadadri
487 Y.Bhuvanaqiri Narayanapur Guiia Ydt D 44 S. Narayanpur_Yadadri
488 Y.Bhuvanagiri Raiapet Nemla Ydr D 47 Rajapet
489 Y.Bhuvanagiri Rajapet Renikunta Ydr D 47 Challur
490 Y. Bhuvanaqiri Rajapet Narsapur Ydr D 47 Challur
491 Y.Bhuvanagiri Rajapet Challur Ydr D 47 Challur
492 Y.Bhuvanaqiri Rajapet Bonduqula Ydr D 47-Rajapet
493 Y.Bhuvanagiri Raiapet Burugupalle Ydr D 47 Raiapet
494 Y.Bhuvanagiri Rajapet Jala Ydr D_47,Rajapet
495 Y.Bhuvanagiri Raiapet Doodivenkatapur Ydr D 47 Raiapet
496 Y.Bhuvanagiri Raiapet Rajapet Ydr D 47 Raiapet
497 Y.Bhuvanaqiri Rajapet Raqhunathpur Ydr D 47 Turkapally
498 Y.Bhuvanagiri Turkapalle M Komatikunta Ydr D 47 Turkapally
499 Y.Bhuvanagiri Turkapalle_M Mulakala Palle Ydr D 47 Turkapally
500 Y.Bhuvanagiri Valigonda Goparaj Palle Ydr D 47 Anaipur

Page9of11
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GEC-2024 OII HYd I I mandals

Over Exploited Mandals from Hyderabad District, GWRA-2024, Telangana State
for the Year 2024

S.No District l\4a ndal VILLAGE Watershed / District
SGE
("/")

Categorization of
Assessment Unit

1 2 3 5 6

1 Hyderabad Amberpet Amberpet HYD_D_47_Balanagar_HYD 107 over exploited

2 Hyderabad Ammerpet Ammerpet HYD_D_47_Balanagar_HYD '127 over_exploited

3 Hyderabad Asifnagar Asifnagar HYD_D_47_Balanagar_HYD 128 over_exploited

4 Hyderabad Charminar Charminar HYD_D_47_Balanagar_HYD 177 over_exploited

5 Hyderabad Golkonda Golkonda HYD_D_47_Balanagar_HYD over_exploited

6 Hyderabad Himayatnagar Himayatnagar HYD_D_47_Balanagar_HYD 117 over_exploited

7 Hyderabad Khairatabad Khairatabad HYD_D_47_Balanagar_HYD 107 over_exploited

I Hyderabad L4usheerabad Musheerabad HYD_D_47_Balanagar_HYD 101 over*exploited

Hyderabad Saidabad Saidabad HYD_D_47_Balanagar_HYD 130 over_exploited

10 Hyderabad Secunderabad Secunderabad HYD_D_47_Balanagar_HYD 102 over_exploited

Hyderabad Shaikpet Shaikpet HYD_D_47_Balanagar_HYD 101 over_exploited

Pagc I

4 7

9

11
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GOVERNMENT OF TELANGANA
ABSTRACT

:

IRRIGATION & CAD (WRG-GRC) DEPARTMENT

G.O.Ms.No.1s Dated:27. O5.2O23,
gcaO-tle tsXqsllS,-

1. Teiangana State lvater, Land and Trees Act, 2002 (Act No.10 of
2002 ).

2. Tclanqana State U/arer, Land and Trees Ruies, 2004.
3. Cuidelines of the Central Grorind Water Authority, publisheC vide

Notification No.S.O.3289(E), Fart-II Extraordinary Issue of the
c.lzette of Ind ia, dt.24.09.102A.

4. From the Director, Ground Water Department, Telangana State.
Letter No. 6324lGWDIHgI/WALTA/CGVVA/202 0, dr. 28.08. 202 1 and

at.07 ,71 .2022.

rll

RUL:S - The Telangana State Ground Water Extraction R*esi ZOZ3 | fa
i'egulate and co trol ground water extraction in the State, in tune with the
Giridelines of lhe Central Ground Vr'ater Authr:rity - Accordeaj - Notificaiion -
OrCers Issu ed.

ln pursuancc of tne diicctions oi tne Hcn,ble National Green Tribunal
and rhe pc',niers confei-red try sLrb-secticn(3) of section 3 r'eacr with section sof ihe Environmenr (protection) Act, i9!i6 (Act l,to.29 of 1986), the
Depa.rnrent uf Water. Resources, Rivcr Development and Cangu
Reju\,enation, plinlstry of Jal Shakti, Gover.rnent of India, have notifi;dccrtain guidelrnes tc regulate and control ground water extraction in thecou,lry vide notification 3'o read above. In the preambre of the sa;dnotification, it is srated that r,vhenever states/urs have come out with their

o,nn ground \,,/ate r abstraction guldelines, which are inconsistent with thecentral Ground water Authority(CGWA), the provisions or ccvvA Guioerines
\,i,ril prevai . However, jn case the guidelines follor,.ved by sr:ch States/UTs
corrttain some more stringent provisions than CGWA Guidelines, suchprovisions may arso be grven effect to the states/uii Authorities in additionto thcsc conlarned in the CGWA Gulcielines.

2. The Director, Grouno Water Department, Telangana State, in his
lgalers ar read above, has iniorrned rhat there is no neect to adopt theCGlt/A Cuidelrnes in roto For.the Staie of Telangana, as tne Teiangana State\rVater, Land ancl Irees Ac.L(TSn/ALTA) ,, p.uriiling n the State, ,r'/hich iS
:::':y::: ,l^"ll 

!9-u]l .G"tietrnes in nrany aspccts. 
-Hour"uur, 

rhe provisrons
!:^g.rf rs cess rares :or ground v"-ateT extractiun are inconsistent with the(-Gu/A Gujdelines and therefore, he has submitted proposals for issujngne.cessary 

_or-cie 
r5 regarding cess rates for ground watef extraction in tune\^/ith rhe CGWA Guidelines. The Committ6e neaOeJ by the fnginesi-1n-Chiei(General), i&CAD Department, has utro conronGO ior levyini cfiarqeson qround w.lter extraction on par with CGWA Guidelines.

OR E R.:

3. Govcrnnrenr, after careful examina".ior, of the entire matter, have
qrou nd water e):iraction in the

,n 

otif icat:on shat be puDtished

decided to issue rules to reqUlate and control
State of Telangana. Accordingly, the Following
in an extraordinary issue of Telangana Gazettle

P,T,O.
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NOTI FICATIO N

In oxercise of the po\,vers conferred by rules 20 and 26 of the
-felangana State \/ater, Land and Trees Rules, 2004, issued under section
45(11oithe Telangana State Water, Land and Trees Act, 2002 (Act No.10
of 2002). thc Government hereby issue the follolving rules to regulate and
L.on'.rc qi'o,ind lvatei- e xtraction rn tl're Siate of Telan,lana:-

1. Short title Extent and commencementi -
(1 ) These Rules may bc called rhe Telangana State G:-ound Wate -

Extraction Rules, 2023.
(2) It extends to the entire State of Telangana.

2, Exemptiors from the Ground Water Extraction Charges: -
Fcllowlng categories of consumers shall be exempted from seeking "No
Objection Certificate (NOC)" for ground water extraction:-

(a) Individual domestic consumers in both rural and urban areas for
drinking water and domestic uses.

(b) Rural drinking water supply schemes.
(c) Armed Forces Establishment and Central Armed Police Forces

establishments in both rural and urban areas.
(d) Agricultural activities.

3. Conditions for Issue No Objection Certificate (NOC) for Ground
water Extraction: The Ground Water extraction shall be regulated by
Telanqana State Ground Water Department under the provisions of TSWALTA,
2OO2 by imposing groundwater extra ction/restoration charges on
Comrnercial, lndustrial/MSlvlE& Infrastructure and lYining projects.
Regulation ol Gi-oundwaler extractlon from the areas lncluding fallinS in

Schedule Areas be done tly the Ground Waler Authorities specified u-lder
Ruie-20. No Objection Certificate (NOC) for groundwater extraction for said
purpose shall be issued by the concerned District Ground Water authorities
on par with G.O.Ms. No 309, PR & RD (RD.IV), Dt.01.09.2005 (indust-ies)
and also resldential apartments for drinking and domestic use, infrastructure
projects, packaged drinking water units, mining projecls. bulk water
supp iers in the specified form directly applying to the concerned District
Gr-ound Wate:-Offlcers (DGWOS) through online application system.

3.1. Drinking and Domestic use for Resldential apartments/ Group
Housing Societies/Government water supply agencies in urban
areasr For grant of No Objection CertiFicate for ground water extraction' the
project pro,onent has to furnish the details as per Proforma enclosed in
F"im-s, No obiection Certificate shall be granted subject to the followlng
ccnditions along with other conditions mentioned in Annexure-Il and as

Der Form-6 or rejected as per Form-6A, appended to these rules:-

(i) lnstallation of Sewage Treatment Plants shall be mandatory fcr all

residential a pa rtm ents/Grou p Housing Societies where ground\r'/ater

requirement is more than 20m3/day. The waler from Sewage
Treatment Plants shall be utillzed for toilet flushing, car washing,
gardening etc.

(ii)ihe i\o Ol]ect;on Certificate shall be valld for a period of 5 years from
the date oi issue (Table-1 under rule-S) and will bc reviewed after
every Gror.:nd Watcr Resource Assessn-lent year.

(iii) The proponents shall be liable to pay ground water abstraction
charges for the quantum of ground urater proposed io be extra:ted,
as par rates mentioned in Annexure-I appended to these rules'

(iv) While issuing NOC, details of \{ater requirernent computed as per

Nation.rl Building Code, 2016 will be taken into account.
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3.2. Commercial Use: For grant of No Objection Certificate for ground
,,\,ater extracrion, the project proponent hds to furnish the details as per
Prcfo:'nra enclosed in Form-5. No objection Certificate snall be granted
-subject to the following condition along with otner conditions mentioned in
Annexure-Il and as pr..r Form-6 or rejected as per Form-6A, appended
',3 :hese r-l lcs:-

(i)Avaitabi lty of ground yrater resouTces (as per latest assessment) will
be given clue regard while considering application for !lrant of NOC for
ccrnmcrcial uSe,

3.3. Industrial Use: For granl of No Objection CertiFicate for grcund water
exriacrion, the project proponent has to furnisn the details as per proforma
e,ri.losed in Form-5. No Objection Ccrtificate shall be granted subject to the
foliowing conditions along lvith olher ccnditions mentioned in Annexure-If
and as pcr Form-6 or rejected as per Form- 64, appencled to these
trli,s:-

(ii In Over Exploited assessmen! units, No Objection Certificate shall not
lle granteo for Ground \!ate[ abstraction to any new ;ndusLry except
those falling in lYicro, 5mall, anrJ medium Enterprjses (lviSME).

ili) Al ndustries shall 5e requirud to adopt latest water efficient
technologies so as to reduce deilcn6ency on groLlnd water resources.

(ii ) Al industries abstract;ng grourrd water in excess 1OOm3/d shall be
reouired to Lrndertake anni.tal waler audit throLlgh Confederation of
lnCian Industries (CiI), FederaUon of Indian Chamber of Commerce
anc iniustry (FICCI), Ncrtioriai productivity Council (NpC) and other
cer'.lfreo auditors and sLrbmit audit reports rarithin 60 days of
complerion of previous financial year.

(iv) construction of Piezometers vvells within the premises and installation
of appropriate water level rnonitoring mechanism shall be mandatory
For indLrstrjes dray/ing/proposjng to draw more than :"0rnl7ciay ofground \\/ater and monitoring of water level !^/ill be done by theprrJjcct pi-oponeni, and malntain minimum distance 15m from theprod,ction weli. And rnonrhly water ievel data shall be submitted to
the concerned DG'r'/Os reg u la rly.

(v) The proponent shall be required to adopt roof top rain water
harvesting/ recharge struclures ln the project premises. Industries
'"^,,hich are iikely to pollute ground water (Chemical, pharmaceutical,
Cycs, pigr'1.'lents, painls, Lexliles, tannery, pesticades/insecticides,
fertiiizers, slaughler house, explosive etc.) shall store Harvested rain
vvater in surface storage tanks for use in the industnes.

(vi, lnincton of treatedl untreated waste lvater into aquifer system js
s:rictly pr oh ibited,

(vii) Lnoustries whrch are iikeiy to cause ground water pollutjon e.g.T.lnniig, Slaughter House, Dye, Chemical/ petrocnemical, Coat
lvasheries/ other" rtazaroous units etc(As per CPCB/pCB iist) need toundertake necessary $/ell head protection nieasures to ensureprevenrion ol grouncl water Oolluticn.

(vii )All inoustries drawing ground water in Safe, semi-critical & criticar
assessn"renI units shar] be required to pay qround water alrstraction
chirqes as applicabje rnentioned in Annexure_I appended to these
ru les .
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(rx) All cxistinq indust!es dra r,, r.:g grcuncl \rater in Over Exploitedassessment Inits shall be liablc io pay grouncj *,atel. .esto.itioncharqes as applicable menticneC ,n Annexu'ie -I apperrded to theser; es.

3.4, Infrastructure projects: For grant oi No Objectio| Cerlificate forgrcrundlvatcr extraction, ihe p;oject proponenj. hcrs to furnish thede[ai]s as pe'r profci.nra enclose.l in no.rn_i. i,L o Objection Certif icate,qhall De grdnted subject- to .e lol owing conOition, alonq rr'Jith othercondilio.ls mentiened i,1 Annexure-II a n"c1 as per Forrn_6 or reje{tedas per Form-6A, lppencleo Io these .urrls: -

ii) ln case cf infrastructurc projects that required ciewat(,ring, proponentshai bc reciuired tc carry out reqLrlar monjtoring of deyr'ater:ngciscnarqe rar0 (rrsinc criqiLal rvater flow retcr) and subnrit the data.
(ii)Insta laticn of Se\.,age Treatment planf:s (STp) shall be mandatorrr forne\J projects rvhere ground water requirement js mrlre than 20ml,rCay. The rnrater fronr STp shat be u|lized for toitet flushing, caruvashinq, garoenlng etc.

(iii) For Infrastructure dewatering/constru ction activity, No orljectionCertificate shall be valid. tor specific perlod as per the detailed p.po.rf
s,,rfmitted by the project croponent,

(iv) All infrastructure projects drawing ground water in safe, Seml cr;tical,and Critical assessment units shall bc required to pay, ground wateiabstraction Charges as app,icable mentioned in Annexure_I
appended to these ru les.

(v) 
-A 

I inlras!iuctlire projects ( nc!^J/existing ) drawinE qr.ouncl !n/aler inOver Exptoirec assessncnt unils snall Oe tiable to pay ground Water
i'.lstoratio n cha i-g es (Annexure_I)

3.5 Mining proiects: For grant of No Objection Certificate for,grr:und waterextraction, the project proponent has to furnish the details as !er profo-ma
enclosed in Form-5. No Objection Ceftificate shall be granted subject to the
following conditions arong witn other conditioni rr,untion"o in Annexure-rr
and as per Form-6 or rejected as per Form-6A, appended to these
rules:

(i) it shall be mandatory For arr ihe mining industries to ensure that \ i ater
available lrom de-waterjng operation is properly treated and shoulc beqalnfully utilized for supply for irrigation, dust suppresslon, mining
process/ rocharge in dolvnstream and for maintaining e-flows ln th6
"iver syst.lrn.

( ) L-on sii-u ctio i't oF obscivation \,vclls pie:ometors along the perjplreri- in
tltc prr361156a, for rlonthly cround '.vater monilorinq Shall be trandaloiv
fc: mines d.awinq/.tropcsi;ro to d,a!r m.)re than l0mr/clay of gror_rnd
waier. Depth arnd aqlifer zone tappcd tn the ptezometer shali be
con'lmensurate vvith that of purrping u/ell/welts.

(iil) In addition, the proponent shalt monitor ground water levcls by
establishinq cbservation piezometer vJelis in the core and buffer zones
as 5necif eLr in the No Otljection Ccrtifi.ale.

(iv) In cnsc oi Coal and otlter basc f.ctal ..rining project, proponent shall
use the advance delvatering tcchnology (by construction of series of
dewatering abstractiun structures) to avoid contamination ()f sirrface
wa te r.

2953



6o

(/) In addition to this, afi mining units shaI arso monitor tne water quarity
of rrine seepage and mine discharge through NABL accredited/ Govi.
approved raboratories and the same shal be submitted at the time of
self-compliance.

lvl) Alt mininr prolects drar,vtnq grounG !,r'arer in Safe, Senri-Critical andCriticat assessment units shali be requireo, to pay ground waterabstraction charges as applicable mentioned in Annexure-I
appended to these ru lcs.

(vii) All mrning projects drawing ground water in Over_Exploited
assessment units shall be Iiabte pay ground \4/ater restoration charges
mentioned in Annexure-I appended to these rules.

3.6 Bulk Water Supply: All private rankers abstracting ground water anduse rt for sLrppry as burk water suppriers wi now mandatoriry seek NoObjection Certificate from Ground Water Department from the'concerneJDistrict. Alr tankers wil have to hstar Gps based system for tn"ir ronitorinjof movement of operations. For grant of No Objection Certificate forgrou-tdr,vater extraction, the proponent has to furnish the Cetails as perProfcrma enclosed in Form-S. t\o Objection CertiFicate slrall b€ grantedsJbjeci t0 the condirio,.rs along n,ith oU.rer conditions menrio;ed in.Annexure-Il and as per Form-E or rejected as per Form_6A, appended:c these ru les.

4. Renewal of No Objection Certificate:
{1) No Cbjection Certificate. shall be renewed periodically, subject ro thecon.rpriance 01' the conditions mentioned therein. The time- period foirenewal oi Noc is given rn Table-1 under rule-g and fce stricture for

a pplica nts/ p ropon ents is given in Table_2 under rule_8.

(2) The applicant shal appry for renewal of No objection certificate 30days in advance prior to expiry of its validity. lf the NOC is fapseJ tneproponent should go for a fresh No Objection Certiticate.
(3) Application for renewar of No objection certificate sha, be3ccompan;eo fjy the Compliance Report.

('1)_ Before qranting renewar, tne Terangana state Ground waterlepa.[ment aurhority shaI satisfy ,rseri that the conditions of NorlbJection Certrficate have been compljed with.
(5) In case cf change in cdtegory of the assessment unit as per latestGU/RA report, renewals would be granted with conoitions as raid downlbr the New Category of assessme"n t/watersnlo unit.
(b) No obrection certificate r/il be renewed for the terms specified forvarious uses as io lows:

(i) If the application for renewal is submitted in time and theGround Wat€r Department is unable to pioi"uu the applicationirr.tjme, r\o objection certificate shal be oeemea to be extendedtill the date of renewal of No Objection Certificate.
(ii)If the proponent fairs to appry for rene\r'ar within the stipuratedtime from date of 

,. 
expiry of No Objection Certificate, theproponent shall be Iiable to pay Environmental Compensation

,c-hqrses For the period startjng from the Oate of expiry of NoObjection Certificate till No Objection Certificate is renewed byfhe TSGWD Authorities.
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5. Extension of No Objection Certificate:
(i) If thc proponent ls unabL: to construct the lvell(s) during the

valirlity pencC of No Objcction Certificate for genuine reasons, ihe
f)ro)oncnt nrill have to app y for extension of No Objection
Certificatc. Application tor extens!on :hould be supporled by
Cocur'''rents justlfying the reasons for delay. Other conditions for
grant ol" cxtcnsion of l'lo Objecticn Certilicate will bc the same as
that loi'fresh No Oblection Cc.tliicate.

(2) Extension oF No Objection CertiFicate will be granted for a maximum
period cf two years. No further extension will be granted after the
expiry of the extended period. In that case, the applicant will have
to apply for grant of No Objection Certificate.

6. Rates of Ground Water Extraction/Restoration Charges: All the
Bulk Water supply, Packaged Drinking Water Supply,
I nd ustries/lnfrastructu re, Commercial, and Mining Projects should pay
ground water a bstractio n/restoration charges on par with CGWA guidelines
as given in Annexure-I appended to these rules.

7. Penalties:
(1) Penalty shall be imposed on the proponents for non-compliance of

No Objection Certificate conditions issued by the TS Ground Water
Authority.

(2) Whoever conlravenes conditions of No Objection Certlficate shall be
punishable with fine mentioned in Annexure -III appended to these
rules.

(3) The Telangana State Ground Water Department is designated as
Nodal Department for dealing with oFfences related to ground water
extraction. Designated officers of Ground water Department have
delegated the power to seal illegal wells, disconnect electricity supf,ly
to the energized well, launch prosecution against the offenders.

(4) Any Grievance shall be redressed to the Mandal/District Authority as
per Rule 29, Teiangana State Water, Land and Trees Act (TSWALTA)

Ru les.

8. Environmental Compensation (ECR6W), under TSWALTAs Extraction
of ground water for commercial use by industries, packaged drinking water
unils, infrastructure units and mining projects without a valid No
Objection Certificate from the Telangana State Ground Water Department
Authority shall be considered as illegal and such entities shall be liable to
pay Environmental Compensation as per rates given in Table-3 under this
rule for the quantum of ground water so extracted.

8.1 Deterrent Factors to compensate losses and Environmental damage (for
oackagec drirlking water units/mining proiects/lnd ustries/infrastru ctu ra I

dewataring projects/Bulk water suppliers). The deterrent factors baseo on

the duration of illegal groundwater extraction shall be levied to compensate
for the losses and environmental damages as detailed in Table-4 below:-

Table-1: Rcnewa I of No oqjqtion Certifica tes Time Period
Category of
watershed

Term of
Renewal

inf rastructure projects for drin(ing &domcstic 5 Years

Use

usc
lndustries, Comrnercial, Buik Watcr Supply &
P.i C,( a ed Dnnl!n \ Jater
l,l in inq Projocls

3 Years

2 Years

All Users rn "O,./er Exploited areas" 2 Years

Critical,
Semi-Critical

and Safe
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Table-2: Fee Structure of New Applications (ln Rupees):

Application New application fee
In frastructure projects foi
drin kin & domestic uso
Incustrics, Con-mercia, Br.tlK
\ry atcr Supply & Packagcc
D-.^it.g War[ei

i - 'ta )t a) ,,( 15

10,0 0 0
RgnewaLlEl

5,000

r 0,000

Table-3: Environmental compensation cnarges (ECRG|'v) for packaged
Drinkinq \^/ater units/plining InFrastructure ddwate;inq projects/r nd ust]-ia rUnits/Bulk U/ater S u pp liers.

Rs. 14,500 (.< 25 KLD)
Rs. I s,000 (25-50 KLD)
Rs. 32-00C(:t0- I 00 KLD)
Rs 4 2,000 (:_1_9-Q-r rQ )
'I ,00,000 1,0 0, 000

Water Consumption (

Type

Packaged Drlnking Se mi-Ci itica I

Category <200 2OO to 1OOO to
1000 5000

ECRcw rate in Rs ./m
1iJ

2.4
-_----f-----_-_

36

<5

30
48

30 4o
60 75
B5 1 1.5

rl
t,,,r r C T C.itica I

Over-Exploited
Safe

Over- Ex
Safe
>er',-CnirCal
Cr itica--

36
48

48
72

66 90
OA

Yin' rg/Irrir.rstructLrre
dev'laLe.ing pro-iects

ical J0 45
45 60

--15

)n

x

9l:)

30
t,Ll

12q
40
BU

150
50

3

40
6C)

l80
I YValer sLppliers

I O'/er- Exoloited

5. No. Groundwater
con sqnlption
< 1000 KLD

1000 to 5000 KLD
,, 500T <t o 1.00

200

Deterrent Factor Rs one.lt
< 2 years 2-5 years > 5 years

1.00 1.25

, I ?q
1 .50

150(.)

0

(Not€: Minimum ECR611 shall not be less than Rs,1,00,0 OO/_ for all above
un its).

Table-4: Deterreirt Factors based on quantum of ground warer \^/ithdrawar,ind nuiroer cf years of illegal wrthdr-awal.

1

2.00

9. vigilance Committee for effective implementation:_ The followingofficers in the state are proposed as authorized orFicials from theDeparrment under these rules to seize a machiner|-or vehicre invorved inillegal extraction and transportation of ground water::

a) Addt Collector (Revenue)(concerneo)
b) Tahsildar (concerned) Mandat,
C)S ub- Divisional police OfFicer (concerned ).d)station House Officer (concerned
e) District Rural Development Officer.
f) District Ground Wate r OFficer (concerned).

(g) Any other officer no
Authority (conce j-ned

minated by the Dist. Cojlecto r/Dist. \ /ALTA

---_-+
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10. Receipt Head of Account for Registration Fees & Penalties
(Section 41, TSWALTA):

(a) A separate receapt head of 3ccount shall be adopted for remitting
the money received by the ground watei' authorities towards
registrations and penalties under TSWAL lA.

(b) Amount collected towards ground water extraction charges from
the users shall be remitted to receipt head of account pertaining to
Ground water Department after obtaining necessary permission
from the Government and the levied charges shall be sho\/n in
separate a ccou nt.

(c) 100/o of the collected amount shall be utilized for inonitoring ihe
administrative mechanlsm by Nodal Department.

(d) Financial audit to be conducted for every year for co'lected charEes
in receipt h ead.

11. Registration of New Ground Water Extraction Structures
(DW/Bw/Tw/Others issued for No Objection Certificates (NOC) : All
the new bore wells issued for No Objection Certificate shall be sent tc the
concerned Mandal Tahsildar/lYandal WALTA Authority for its registraticn in

applicant's name within 15 days of receipt of Form-lE from concerned by
Ground Water Department.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

DT. RAJAT KUMAR
SPECIAL CHIEF SECRETARY TO GOVERNMENT

To,
-:he Dire.tor, Grorrnd Waier Department, Hyderabad.
The Engineer-in-Chiei(General), Hyderabad.
The Commissioner of Printing, Stationary, Store Purchase Department,
I'lyderabad (for publication in Telangana Gazette and furnishing 200 cooies

of th,i sa me).
CoDY to:-
i6E--Co,I] m iss ion er & CEO, SLNA, Rural Development Department, Govt' of
Telangana.
The S-ecretary, PR & RD Department, BRKR Bhavan, Secretarlat, Hyderabad'

The Director. IndLrstrres and Commerce Departmcnt, Govt of Telangana'
..Afl'the Distnct Collector's in the State (through Director, GWD)'

The P.S to C. S.
The Spl. CS, Finance Department.
The OSD to Spl.CS, I & CAD Department, Hyderabad'
The P.S tc Secretary to Government, Industries Department'
The PS to Secretary to Government, EFS & T Department'
Tlre Secretary, Ministry of I Shakth;, Govt. of India'
The Chairfftan, CGWA, Govt. of India
Tlre P.S. to Minister (PR &RD)'
l-ne P.S. to lYinister (Irrigation).
-rhc P.S. to Vlilrister (Revenue).
'l he P.s. to ivlinistcr (Forest).
The P.S. io N4lnister {NIA&UD)
The P.S. to 14inister (ErrergY).
The Managiirg Director, H\A/SS&SB, Hyderabad
The Law (C) Department.
S F/S C.

-!..J;to,.lkqSECTION OFFICER

// FORWARDED:: BY ORDER//
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Annexure-II
(to G.O.Ms,No.l5, I & CAD (WRG-GRC) Department, Dt,22.O5,2023)

(see Rule 3)

Other General Conditions

r ) Insialralio,r oi ranrper proof digrLal uraier flow mete!- (BlS/IS
Standard) on all the abstraction structure(s) shalr be mandatory
and intimation regarding their installation shall be communicated to
the Ground Water Department within 30 days of grant of NOC and
shall be required to submit online annual \,vater audit report from
authorized firms/indivicjuals registered with CGWA/SGfVD.

2) P'cpr)nents shall nlandatorily gct water f ow r_-reter calibrated from
an di,:hc'iz:o dgency onae in a year'.

3) Construction of purDose-bui t observation \^jells (piezometers) for
vvater level monitoring shall be mandatory and consi.ruction of wells
shall be constructed urithin 90 days of grant of NOC. Water level
data shall be made available tO iespective office oi the Distnct
Giornd \rl a ter Cfficer, GWI-)
constr uction oi piezorrretcrs, rhe
GrounC \r',/a ter Officer, Ground
advice),

proponent may co
l/Va ter Department

djstrict. ( For
n su lt, D istrict
for technical

4) Propcnents shall monitor quality of ground water from the
abstraction structure(s) t\^/ice in a year. Water s,lmples 1.rom
aLlst.actlon str-.Lctui-e(s) shaj be cottected during May & November
every year and analyzed ln l,lAtsL accredited laboratorjes for basic
parameters. Additionally, heavy metals, organjc compounds in case
oF potential poiluting industries. \/ater quality data shalt be
submitted to respective offlce of the Djstrict Ground Water Officer,
GWD of respectjve district.

Consiruction of Artiljclal Recharge/Raln Water Harvestino Structures
(Rrlc-'1 ii, IS\/ALTA) sha[ 5i] rnandatcry,

In case cf m nin! projccts, additjonal key rvells shali be estatllishedi.l cons!rltalron yrith the District Ground \ /ater Office.,
GU/D, _- _district for ground water level mcnitorino once
in a month in core zone of the mine.

The firm shait repo( compliance of the NOC conditions to
or'flcc of thc District Ground Water Officer, GWD of _district \ryithir one year irom the date of issue oF this NOC.

5)

6)

respective

App ication for renewal can be submitted to respective office of theDistrict Ground Water Oificer, GW._ district from
9Odays bcfore the expiry oi NOC. Groundwater withdrawal, if any/
afte{' expiry of NOC shall be illegat & liable for legal act;on as pe;
provis ons of TSWALTA &Environment (protection) Act, 19g6.

r-h;s NOC rs subject tc prevajling Central/Stato Governntent
ru les/la ws/ nornt s or Coult orders relateci to cons[ruction oi tube
well/ground \1/ater abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

,

7)

3l
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Mandatorv Conditions:

a) Nc additional ground wate. abstraction ancjlor de-watering
st:uctLlres shall be const.ucted for this purpose \Jithout l)rlor
approval cf the Grcuno Water Departm€nt.

lr) I he proponcnt shall seek prior permissi.lrl from Ground Water
Dcpartment for an)' increase in quantum ci groundwater
..lbstractlon (more than that perrnitteC in NIOC for specil'ic 2erioo),

c) The pi-oject proponent shall take all necessary measures to prerent
contamination of ground water in the premises failing uJhich the
f,rm snall ile responsible for any conserluences arlsing there upon.

d) ln case ct inoustries lhat arc like y to contamin3te the grclund

lvatei-, no recharge measurcs shall be taken up by the fi:-m insicie

the plani premises. The runoff gencrated trom the rooftop sha I be

stored ancl pul to beneficial usc by the firm.

e) Whci-ever feasible, requirement of $/ater for greenbelt (horticulture)
sha I bc met from recycled / treated waste water.

f) In case of vlolation of any NOC conditions, the applicant sha I be

liable to pay thc penalties as per Ilule- 26, fSWAL-TA

g) This NOC does not absolve the proponents of their obligati'rn /
rcquirement to obtain other statutory and admlnistrative clearances
from aPProPriate authorities.

h) tn case ol cnange ol owncrship, ne\" owner of the ;ndustry urill have

to apply for incorporation of nlccssary chang{ls in the No

Objection Certificate u/ith docurrrentary prooF ivithin 60days of
takinq over possession of the premises.

i) Proponents, who have insta lled/co nstructed aftificial recharge

StrUctures,shalIcontinuetoreqularlymaintainartificialrecharge
structures.

i) This NOC is b ino iss

anv other related matte rS.

without anv orel ice to t d irections of

DT, RAJAT KUMAR
SPECIAL CHIEF SECRETARY TO GOVERNMENT

/ /TRUE COPY / /

s.-{ir',J"'-
SECTION OFFICER
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ANNEXURE-III
(to G.O.Ms.No.15, I & CAD (WRG-GRC) Department, Dt.27.05.2023)

Provisions of Penalties for Non-compliance of conditions under TSWALTA
(See Rule 7)

s.
No,

l on installation/Faulty Digital yrater Flow meter with 5000
lemetry systern.
on-dlsclosure/construc!ion of
bstraction structLrres

.rr \on- [.rn:trcrrdl SIrJcIt,res
l,) Dcfu nci/Aba ndo ned

additlonai g ToLlnd !vate

500 0

Note: Rates are ior one urrit and this shall be n.tult,plied
with total such structures to arrive at consolidated pena lty.
eporling of fresir water zones as Brackish / Saline zones in
p p Iica tion
on-lnsra'lation of Piezomcter 5000
on- I nsra tla rion/ faulty DWLR/Telemetry system 1000
on - Constru ction,/ Inadequate capacity of Recharge / 5000
atcr conservation structures
on- mailltenance of Recha rqe strucluaes 5000
njection of trea ted/ u ntrea ted water into the aq u ifer system

: In addition to penalty. the proponent shall bear th 1000 0
of aquifer remediation as per the provisions

0vjronment ( Protectro n ) Act, 1986.
Cl on-Su bmission of Water level/Water quality Data

Items

on-maintena nce of lo9 book of daily withdrawal/non-
submission of Groundwater abstraction data

Pena lties
proposed

( Rs)

5000
1000

2

I

6

7

I

I I

1 0

11. on -su bmission oF photograph of recha rge structu re( s)
on Submission of Self Compliance repo rt

1i nstruction of groundvvater abstraction structures by
a utho rized,/un reg istered Drilling Rigs (per structu res

_4 on - reg istration oF wate r su pp ly tankers

L]

L1 5

s000

u brn issto n of false inFo rmation/ u ndertakln I 5000

DT. RAJAT KUMAR
SPECIAL CHIEF SECRETARY TO GOVERNMENT

si;r-.r"I^*

2500

5000

2000

5000

/ /rRUE CAPY / /

SECT]ON OFFICER

F

= l
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a9
FORM - 5

(See Ru{e 3)
Application for ciigging a new rnreli for Commercial. paclcageci

Drinking Water Units/ 1t.t f ras lrllctu res /Bulk Water -
S u p plyl Residenti.r I Apa rtments/othe r Lrse

Particulars

1 Name of the Applicant

Address of the Applicant/ contact No &

Location of proposed well
nrail ID

-lype of well to be dug

Mode of drawing water

Specificat on of pLtnrp (t-tp)

letails of payment of

Details

Open well/Bore
Well/Others

Hand pump/
Engine/EIectric Motor

DD/Challan No, :

Dale:
Bank Details:

Well/-l ube

Diesel

ltr

7

1_

I/We/Firm hereby undertake that, I/We/Firfft are ready to pay
Groundwalcr Abstractjon charges for the quantun.l of grounclwater proposed to
he extracted as per the prevailing rates applicable.

Undertakinq

Pla cc:

Datc: S,9 na tu re of the a pp licant/
Authorized Representative

(With seal)

s
No.

I

l'r
i'l
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i FC,'ri DIGGI|\J( ] n
I.]NI1 S// IN F

FORM.6

NEW WTLLFOR (]O}4i.iERC PACI<AGED/DRINKING WATERrr.ASrRUC rURES /t,ut K vtAIE R SUPPLY/ RESI D ENTIALAPARTI\l TNTS / ol tt ER I,'SI:

!'i , ri-le:

l-, !:'1.::

Pin aode
Co,nmunication
.{dd -asi:

NOC No.:

l,landat

)
",Po L,,l r rr

Valid fronl:

! -.,

.t

per latest cEC
(eea-: )

ilOC:ype:

Valid up to:

.'1r,,,1,,/ RenelveL/RegNraf izat o|t

1.

Fresh
Water

Saline Wate. De\,!ateriog

) i :Lr'::'

r,'.1; i,

s of ground ir,,,,,,..,, Dewir ter

Total

n3/day

Proposed/ Recom rnended No.----_

8!', T v1., ,P Purpose ofDW

]N

f.q rle l yiu[; FP-Fitler Pciit;

9

Eristing No.------------

:er o DCB

mJ/yeairn3,/cay mr,/year

' _-t:l:
- rtlcn .i .1:i Slrr( tu re

1t

1/

Recharge
Structures

RTR't,/H

lVH; Roof Top Harvestjng , CD; Chec,(

R,Jguliflzat.cn C'rdrg es pa,d. DO/ Cha an No
-.3ii

Cam; Pt; percolaii;n sP; sto raqe pond RS;

No or'
l,retcl)ciitrs

l,li r,rtr.. rc ill talr,rirism

DViLR Wjth Telemetry

Water, Land and Tree Authority
(with seal)

'Lj,Y_F D,q t.,.rl !i,otcr L.,,.,.i

iCc|r:)lr3nCe ColrciitLOns g iven .lverlCai)

Designated Officer
Plaue;
Datc:

DT SP

Recommenal ed Structures

RTil\\,H CD PT SP RS Others

Existing Structures

l*an uatj

SAVE WATER - SAVE ENVIRONMENT

NO OBJECTToN cERTIFICATE (NOC) FOR GROUNO
WATER EXTRACTION UNDER TSWALTA

P! c,ect Name:

-. I :-

t--t5
Si.trr5

-,i

1

_--l
_7-

]_-_

lExrst'nq/Nev, I
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1,
Form -5A

Rejection Order of the Designated Officer

Yot;: applicaticn ior digging
_purpose in

Villageffown __ is here by rejected.

new

Water, Land and Tree Authority
(with sea t)

.l well

Reasons for rejection:

l. Rejcction by Ground Water Depaftntent (Report enclosed)
2. Other reasons olease specify.

Designated officer
Place:
Date:

2965
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Form-1[E]
WELL COMPLETION REPORT

Mandal:

1

Disf rict:

Village:

Nanre ol' thc tseneficiary with
Faln e r's name

2 Sur,/ey i\o. & Extenr (Acs)

3 Type of UJell Drilled (B\,V/TW/Fp etc)

Depth Drilled (in rneters)

5 f iameter of the Well (mn])

'/Uater fiet at Depth (m)f
Depth range of yield Zones (m)

Static Water Level in the Well next
day ol Com p etio nc) I Drilli nq (m.

)'le .l 3t tne inC ot' Drlliing ( Lpn)

l0

11

D,Stance to lhe l\earest \,Vell (rn)

B

9

l.lame of th e Agency who has drilled
t.}e VVell and Rig Registration
No...................... ........ (under
TSWALTA

12 1 V/hether \,Velt is Successful/Fa jlure

1:l Remarks

14 R,'a so r s for S r, ccess/ fa;lu re

!

(Note: Drilling Rig O.

1E to the District

Driller's Signature

pera tor should submit We Comptetion report in Form_
roundwater OfficeL Ground Water Department,

Bore *'ell Drilling ).

G

immediately within 15 days after completion of

2966
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GOVERNMENT OF ANDHRA PRADE5H
ABSTRACT

,\.P. Water Land and Trees Act and Rules thereon - Designation oi inrplementing agen-
cies for effec{ive implemenlalion of 'the Act - Orders - lssued.

PANCHAYAT RAJ 8, RURAL SEVELOPI\4ENT (RD,IV) DEPARTMENT

G.O.Ms.No.47

G.O.Ms.No.240. PR & RD (RD.lV) Dept.. Dt: 25-6-2002.
G.O.Ms.No.?24, PR & RD (RD.lV) Dept., Dt. 15-6-2002.
From the CRD , D O LrNo.9541/CRD/APWALTA/2002, Dt 3-12-2002

1

2
3

tn the pLrrsuance of the decision laken hy thc A P State Water Land and Trees
Authority in the meeting helcl on 5-9-2002, the Aciministrator & Commissionet, Rural

Development, A.PState Water, Land and Trees Act has requested tlre Government lo
designate the concerned Departments as implementing agencles under Sectir:n.5 of
A.P Waler, Land Trees Act to implement the Act immediately for gelting the desired
impact in the field

2. The Government hereby designate the following dep

aoencies fo
fle n tr o-ii-dffn

r the purpose of implementation of various provisions of the act as
ereln

(i) Grouncl Water Department - for registratlon of lnetchine by all rig owners sand

mining, and classification of Grorrnd water basin.

(ii) I\4unicipal Adrninistraiion & urban Develoiltnenl - for construction of rain waler

harvesting structure. tree planting. permission for conslrLtcttotl of new build-

ings subject to planlirrq oI prescrib.ed numher of tlees

(iri) Pollution conlrol Iri;rrd - for prohihitron of rvatcr conlnnlinalron lncluding
prr:hibition cf direcl disposal of waste u,/ali: r anto the watcr bodies, re(ltllation
of ccrling on waler [rs!: by any tndtrstry or comnrercral unil.

(iv) [4ines and Geology clepartment & Panchayat Raj Department in consultatton
with ground water department, Revenue Departllrent tor monitoring of sand

mrrinq fnr water hodrcs

artments as implenrentin 0

Contd...2

DatedLQX-03-2003,
Read tlre followinq -

Q$DE.R:
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.2.

(v) Forest Department - lor g.anting pennission of tree fellrng

:i Covrlrnrlrent also hereby declare the olficers frorl lhc above Dcparlrtcnts :lt 'rflrl-
(rus lcvcl r.e. State, Drstricl & lvlarro'al as desrgnaled Ollicers fot ltrtt putl:cs,:r Ltf intpii.
rrr-lrtatlon of tlre Act rrrclurirng delection oi oiisr;c! rcgarr.l:ng vii-ri;:tiott oI llre ,",.(:l ;,tri{.1 li,
:olrlrourclrng fr:e. Grourrd \A/ater Departrrc.:ri, Foresl Dep;:rtrncnl, Pollitlir;n L-jontrr,l

t{oard. RLrral developnrent Departnrent, li,4unicipat Adrninistralion Departnrent. fulrtrer,;

;lncj a-jeol.rgy Deparlrlent, frarrchayat Raj (Engineerirrg) Departtrrcnt, Agricr-rltitrc fr.;
l).lrlnlcr'lt and A P Transco. I lre corrcerned Llepartrrent will nornitt;rlo reir reptusr,:til;t
livc to be norninatecl as clesignated officers at stale level. dislrict levcl antl tnatrdill levt:l
I--:rsr1;rrated oiticers al tlre State Level, District Level and lvllrrrdal Level lvill rcport lrl lrt.,
ndrninistrltor, Andhra Pladesh Water, Land and Trees Authority, lvlembet Secrei.,rT
Districl lcvcl Conrntrttee and Chairfiran lv4an.J;rl level Colnrrrilice respectivcly tegardirrg
thc rmplenrentaliorr of this Act.

,1 . Governrrrent also lrereby declare vrllage sr-.cretarres/Municipal Conr nrissiorrrjrs
irs lhe. desigiratcd o{fice rs for tlre purpose of registration of wells/lvaler bodies irr
vtilalleslrnunicipalities respeciively and It/andal Revenue OI{icerll"'lunicipal Con lnr rssror irj'
;i5 Desigrr:rir'rd Officer for rssurng lternrission f,rr digging nelv wells. EeclrLcrly serrrrct:
r:orlrcr)tioll nttnri:cr slrould invariably be recorded vrhile registering lhc wells. l-hercr;crii:,
ll r r crlis lra lic.,rr of vrc lls, perrn ission of nei,v wells etc., vrill be nrain ta irrerJ ir r lvlR C)'s O f f f i:e
i MLrnrcrpal Cortnrissioner Otlice. The request f,.rr perrrrission of digging trei,, rvells sltr-rultl
irrvarial,ly be ac,:orrparried with a teclrnical certificate frorrr Geophysit;istlGeolog isl rJuly

r,,r1r:ter.ed r,vitlr tlre Ground Water Departnrerri.

!. Go'rer rrrrent hert-'by prescribes the following fees for the rogisiral ort o[ v'rellsr
',.ratcr bodres, rig rrachine"s, for digging of ner,r r,vell:;.

l.ii,.r.pstr;rtior crf c-xistirrg wells/water bodies , Rr; I 0/

Rs.10,000/-

Fi:rrnis:;iorr of digging of ncw tvells - Rs.100/-

li Regrstration of r ig nlachincs will bc donc at the District Le ve I ortly a{ld no Ir.j
r-rlrners wrll be allowed to operate \,vithout priof permission oI thu.luthorily. lt will i:e
r,:spo:rsibility of the Rig owners to ensure ccrtif,cate regarding availability of wate; it.:l-:t
Cr orlrysicis L/Geolcg is I r egislered with Grould Waler Depart*re-nt.

7 Cjovernnrent heref-,y requesl lhe urba,l and local boCies lo mai.le ii ;n:rrrdrlory t,r
pre:;cribe planting of fixed nurnber of trees at tl'le time of Erant of pcrnris:ion for con-
:,:trirction of new buildrtrgs.

( r,rli' i
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ij. All llre cr.rncerned deparinrcnts are reqLrested to take necessary aclir.rrr accotd-
rnilly arrrl i:rsure eflective inr plenrenlation of the Act.

iIy',-ri ri.rl t:i .;\Nlllhl ll'1t N/rl\.r]F OFIFIEGOVIRNOROFANDtIRn PRADF.I]il)

S RAY
SPL CI'IIEF SECRE'IARY IO GOVE'?NI\4TNT,

li.)

The /irh r rrrr;strator & Conrrnissioner Rr-rraf Development, Hyderabad.
Al1 Conr.e,it.:i l l)e lrarltrtcnll
Al! llistr rl Cllh;llr.:t s

Copv 1():-
The Spl. Secretar-y to C IJl.

PS to All h4irrister s.

PS to All $pl. Chief SecretarreslPrl. Secretaries/Secretaries to Govt.,

SFISC

, FOR\^/ARDED:: 3Y ORDER //

SECTION OFI'lCll:R
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rhe F.Y 2023- 2,1

CulrEElative
Revenue

(Upto Mlrch
20ut

Tolr!
Gronnd
sat€t

Extrection /
RcstorstioD

Charges
(Rs)

Total
Peoatitity

(ISWA!]TA,
GWER-2023)

(Rs)

Totrl Applic&tion/
Regisgisirstiotr Fee iD

Rs. (TSWALTA,
Industri€s, Nlining
Projects, Plclaged

Drinking. Infr!
St 0cturc & Bulk

\Yater lank€rs) Rs.

Iotsl
ApplicatioD
F€e urdcr

Isi.Pas (Rs)

District

75 6J J21
136?8501I1.1325225li0(x)!lanchcrial
13139 r43l2l5.r 1430 685{XX)J. Bhupalapatli

10310601 I18629650t19J36{B.Kolhasudem 5smol
9786m?575000 64li5tx)768(XXXI l0:l6txx)Sangareddyl

?.895.231Ito.000 7.083.13t{lPcildapal,y
){115'769 5 i9966529 t 700t99',7196Ydr Bhuvanrsiri 16500()6
1610960 49i6,160395d)0l6l9u]0Raneireddr r 29l5U)1

3 t.t 1540l8-5(Xlo t9t 2990luluxls U.Malkaisiri
109.1?5li 2886258692500838500Nalsond,r 160500I

2486187365000 73065768150{l 709610t0 Vednk
I r0.r7l 2291411t635009?:5U)Malabubnagar 8J5{100lt
1406t62 1861662960m345orx)K:ra! Drirul 1,1500ll

153 t440776JJ055000 7otD(x)1,1 Suryapet
l50l7 t 6,1?3416 n7800989000r500l-l Mxhnbubrbad

33,r80 t468.180I U6tU0971m1)Siddipetl5
7t98lto 1099880035(XXX)Hrderebrri 0t6

9!8065.155565?(xxxllfi500 I ti{ux}l7 K A\itabird
553915t350 ) I990l5lli5(x] 201{tx)lt Kamareddy

l4to0 .t51900{5m0392smNiz3mabad 0l9
309002?4500 65 Jl1695mK.rri,nnrsar
303 r 4165Un t493314500ll J. Gadwal
25653085(x)0 3m30t4l5{x)wara6gal 0

39600 255700I t -?6(X)0 I0l5u)
15792 24519215tX$1550(r)Hanunralonda
-18 t9 2 r 8919300u10 IIIJIOOt5 Nn,rnal

{J 2'755055m0{rt6 Jasiryal
r8595 rlmu) 0t 6lJ5tVik.mbrd t4500
15t66{)35fiX) 0l(u)lr{ R.Siricilla
r0s5505UA t3ss0I lmo660{10l9

0 '15342r su)0I00{J0 5034230 Adilabad
,t9i 5.14931)0 5.{(N1l1il Namyaflpct

69000 00 69mil \lrlu.eu
t) 0t)0N a8alka-rnml

60.028,070 t9,090,6161.216,2165,625,S00 19,220,E30Total

O n**dwtorrNs.-ru'

Relenue details

s..\o

60000117',79',79I

0

732.000

?,12s50

0

3580U)

0l0
208?08

0

t6:55()
)1

I lti660

0
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Cummulative Revenue Collected towarils Groundwater Extraction Charges' IJNDER
TGWALTA, Telangana State for the t.Y. 2024-25

st_

No
District

No. of
NOCs
lssued

Application
Fee under

TGiPass
(Rs'1

App lication/
Registmtio! F€e in

Rs. (Indusries.

Mioing Projeets,

Packaged Driaking,
lnfra Strnct re &

Bulk Waler Tankers)
(Rs. )

Penalitity
(TGWALTA)

(Rs.)

Groundrvater
Extrdction /
Restoratioo

Cha8es (Rs.)

Total Re!'rnue

I ) I 6 1 s

I llrnche.iirl 61 0 65000 37967489

Sang{reddy t22 222100{) 1908?923

3 Peddapalli 55 0 185000 26387001

J.Bhupalpally 'l 0 11500 0 1914t221 194551-/'

5 RanSrreddy 55"1 1262500 5471,102 12890U) ,16(\4944 12630E46

6 It'ledchal Nralkaj giri 656 101500 61.12-s00 762500 39291ll 110356r4

1 B.Kotha.cudetn 1 1.1500 5l6tt00 0 10051993 105E2493

E Surynpet {8 12000 13r000 .t5613063 65558-r8

9 Yadadri Bhuvanagiri 46-1000 12037s5 54850{) 61390S4

I0 Nalgonda 32 51000 1073000 404rJ38

ll Nledali 63 59{5rX) 629500 3s 19978 4El397t

l: KhJlrrrnrun 10 333500 2256210 2690710

t.l Hyder.bad 0 r 406500 90000 I t67180 2663780

Mahabubnagar I16000 88t000 4s000 r 39:0ll 2134t12

l_s Mahabubabari 3l | 7500 t5070fi) .1596{2 I i8776 21229r,8

I6 Siddipet 99 6275fi) r041050 Iti7500 135s70 1991620

t7 Kartnnagar 63 0 r423828 150000 l9340lr

ltt K.B Asifabod 5 0 42000 15000 I 151090 1209090

t9 Warmgal 39 5000 6t7500 2331't 1 tt4tn4
t0 Kamareddy 4 0 3ltsft) ?40191 1ro279l

J angaon t9 13000 3465fi) 3r9911 77 441'

Hanurnakonda 30 0 ,14{000 I300n0 ll7ti8 708496

23 Vik.uabad 5 1,15fi) 55 t500 40000 ?33ss 67935-5

:1 Nizlnrabad 3l 0 363682 129500 t6637 7 659559

:5 Ni.nlal 0 90000 2.5969

Nasarkumool ll 0 10 r 000 6825 .{t3325

Warapanhy l0 J 1500 1.13516

2lt Jomlamba Garlwal 0 t57500 725Lro 54178 2a1178

Jagiti l I3 t) 23i500 t) 273500

.10 Rajanna sircilla 18500 r 49000 0 t14226

Narayanper -5 l4l:20 s000 5?87 ts20o7

l2 Adilxbrd t2 0 960(X) r 0000 0

Mulugn 2 711000 r 0000

Grand Total 22,55 3772500 32947L2A 6212642 153045392 19s977658

c k Edr,$orNn,G,

?7

i6590t57

382000 595,500 32289423

l.l!0080 2478 r921

.t

t63.177s

66 3922"199

250000 54164i8

70000

26000 75000

5ll

ll 62

-i601B3

286000

50000

ll 9s000

26 4415{X) 557469

l6 375500

)7 259500 35000 479516

9

29 4m00

5 6',7 26

3t 0

106000

0 0 88000
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L,\KSIt/\I)\\ EI-P ,\I)\II\IS I IL\TION i Eflfrq q.{TIs{

o;r:rcr or, 
.rsE 

sl.rpERN rExorxu iicxigR/ S{tfieful 3{}Frdr oi orqloq

PI.]BLIC WORKS DEP,\I{I Nlt]N U CI6 I+qIq IAqFI

ctRCi-E olFICE. KAvARA'TTI / Esd flqfdq'' of,fflT - 682555

.tt 04896_262262.2623 38 , s tk-pwd(anic.in 
*

fo
'l he \4ember Secretary

Ccntral Ground Water AuthoritY

N{inistry ofJal Shakti

Depanment of Water Resources, RD & GR

Olof Palnre Marg. Sector-3. Neu' Delhi

Sublfr$tl:- Rcpl) to ShorY Cause Notice- submitted-Reg:-

R;i , r. F.f io. Ct)\\ '\-22!2t202{-CGwA-33{ dated 19'08'2025

2. F'No' ('(iWA-22t212021-CGw L-195 dated l9'08'2025

3. l'.No. CGIVA-22I212021-CCV A-586 dated ll'12'2024

Sil/qEl(q,

Kindll'ref'er to the Shorv Clause Notice issuecl vide rettrence cited l" above rcgarding

nun-.o,r,fliu,i." in submission of requisite information by' the Administration of Ur on

Telr:itor1 of Lakshadu ecP.

2. In this regard. it is submitted that Lakshadweep Administration has already fumished

irr. ,rpi1' lo-,-rr.'r"lr., rel'ened in reierence 2"d ciied (copy enclosed) vide lctter dated

oq.oi.lozs. Fu*her. the reqr.risite details as sought under thc provisions of the Environment

prorccfion Act. 1986 rvith OA No. 69112023 oeri also submitted vide letter dated 27 '122024

(Copy enclosed)

F.No.LD-22A31 6120 24-P PN{LT .UT-I, Dated: 08.202-L

i. ln vic,uv ofthe abole. it is requestec'l to drop the shot'cause notice issued as requisite

intirrmaticur has alreacil been shared.

Iinc losures:

L l-r'ficrs dated 09.01 .2025 & 27 12.2024

l. Nolit-rcation regatditlg ctrnslittltiol ol l-alshadrveep

GroLurcl Water:\uthoritl as monitolini:l and Eulbrcement ageDcv
Yoru s Il)'

M.K
Superin ing Engineer

Copy 10

l. PA to the Sscretary (*orks), UTLA
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F. No.101 /051201 9-52

-262262,262318,8I lk-nrvd@nic.i n

k6iq79u1

LAKSHADWEEP ADMIIMfiATIoN/ flffi gqNH
OTTICIi Or THE S UPERINI'IINDINC ENGINEETVsfTfr&M .{f}CiHI6i S.rq|ffi

PUBLIC \YORKS DEPARTMENT/dfifrqfqBl{IIJ
CIRCLE OrrICB, KAVARATTI /d$ffi'rq|frq. Oglifi. OAZSSS

, @olalo

llz:-1 ed,\rr.roro
1s 7 r'7ryq

The Chairman
C6WA, MJS

New Delhi-1100'16

Sub/Bqq: Environmentat Protectlon Act 1986-OA Na, 6g4tZOZ3 (UN predicts
Groundwater tevel of lndia wilt reduce to tow by 2025] is submitted .

Reg.
Ref/ ri<'d: F. NO. CGWA-22/2/2oZ4.CGWA.586 oated: 11,12,2024

Sjr'/ qfrrq,

Ptease see the reference on the subject mentioned above. The details of
Environmentat Proteclion Act 1986 with OA No. 694/2023 pertaining to LPWD is as
f ottows,

Action taken thereto.lame of the
lT / State

Environmentat
Compensation

Yours faithfutly 7;.nq-olenvr8

Superintending !ngi
t fu na'.rnq-rn'
nee r / qlfterrl3rfo[rr

(in

C. n

Penatty (in Rs. )

recoveredrecovered imposed

No. of
bore
wetls
seated imposed

No.of cases for ittegal
extraction by Housing
Complexes, lndustrlal
Units, Commercial
establishments and
severat other entities
re orted

00 0 0 00

Copy to: The PA to Secretary (Works), UTL for klnd lnformatlon

-akshadv/eep

Rs.
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1

--^ Nntlfrc-a!'-- '

GigY's'--

r Secr€rar y ,*o'}t].,, counsetlor

i i';:::*:i1i:*::";"- Gro';nd Board (cGwB

:frf*$rrxiit't'r"*.l.*u'

),

- Member

- Member

N\ember
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D-22oOll6/?021-PwO'Pl,tU_UT'LKS

To/ tqfr,

Sir,

above

LAKSHADWEEP ADMlffiEmAroN / dqrfiq ca[sfl 
- -=-oFFrcEoFrir.ri['fi THIEBrJ]^o*.r[,,?,,$r1t#_H#Hm-T-***

crncr-ioFFIcE,-rav-enArrt I dra anrqte-q, 6-{{dT - 682555
@ o4ls6-262262,262::8, a lk-pwd@n ic. i n

File No.: LD-22003/5/2024'PWD-PMU-UT'LKS dated09'O7'2025

The Central Ground water Authority,
CSMRS CamPus Olaf Palme Road,
New Delhi. 11016
E-mail cgwa@nic.in

Sub / Eqq: Civil writ petition NO 4677- Details pertaining to
LakshadweeP: - reg.
ili; N o Ccw t-zzlz t zo24-ccwA- 19s dated 2 9/05/2 02 5

PleaserefertotheCentralGroundWaterAuthorityletterreferred
. in"b"iuiir pertaining to UT of Lakshadweep is submitted'

1 Details of over exPloited/grou nd water stressed areas Districts wise

in each state /uT
There is no over exploited/ ground water stressed areas

Districts in UT of LakshadweeP.

criteria for permitting activities/infrastructure facilities in such over
exoloited/stressedareasandquantitythatispermittedfordrawlby
eath of such units to be located in these areas'--- 

f.tof applicable as there is no over exploited/ ground water
stressed areas Districts in uT of Lakshadweep'

criteria prescribed for issuing NoC/permission for such drawal in

"".i -"rii"it.a /stressed areis along with the responsible agency in
each state/UT--- 

No or"l" exploited/stressed areas. However there is a provision

in tneieguiation. 'Any user of ground water desiring to pum.p

*aiei ti,im well by using a niotor in any notified lsland in

connection with any religious or customary ceremony or

i"ieoi"iion or for any speciil purpose may make an application
to it't" Uf Ground Witer Authbrity for the grant of a permit.for
if,"'prrp"t" ind snall not proceed with any activity connected

*iin'trtr, pumping unless a permit has been granted by the

Arinority"' The r-esponsible Agency is Lakshadweep Ground

Water AuthoritY

2

3

I / 5a691/ 2425
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D-2 200r /5/2024-PWD Pi4lJ IJT-LKS l/5)693/?O75

4. Monitoring and Enforcement Agency in each State/UT.

Lakshadweep Ground Water Authority

5. Details of utilization of environmental compensation for establishing
structures such as water recharge facilities, check dams, water
purification systems, especially in contaminated /salinity water areas
etc,state and d istrict -wise.

No incident of illegal extraction and hence the point may no be applicable
for UT of Lakshadweep.

Yours faithfullyT 3nq5r rne+t

Signed by

Shajahan C N

Date: 0907-2025 1 5:34:56
SHAJAHAN C N

Superintending Engineer
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larnmu & Kashmir Water Resources RegulatoryAuthority

\. :":i:"':" qr-l' '*'* ,r\r lL N,rear. Satwrrr lamnlu . 1800C 
\

Camp office
B-Block, 1" Floor, Old Seffetariat

Srinagar-190001

Website :www,ikswrra.nic,in, E-mail : ikwrra@email com

'I*:i 'r'|*+* **+*t ,t+*'*rt l*,'

The Chairman,
Central Ground Water Authority,
Ministry of Jal Shakti,
Government of India,
New Delhi-110011.

Subiect: Information required by the CGWA.

Reference: CGWA's No. CGWA-22/2/2024'CGWA-195 dated 29 Mav 2025'

Sir,

In context to the subject and reference clted above, kindly find enclosed

here\\,ith the desired information, as received from the utilities'

By order of the Authority.

Yours faithful
N

N0: JKdRnef)o!-rlr_16

,r, .r-or-ll'i''- 
ro -rtr/ 9eo'll t

ly, li

)

]

I

I

li

I

(

o')-- oq-'2rlf
+

Secreta
J&K Water Resources
Regulatory Authority

Copy to the Private secretary to the Additional Chief Secr,etary (Financial Commissioner), ]al

shaktiDepartment,civilsecretariat,]ammu/Sr|nagarfsrklndiofor-mationofthe,qdditional

Chief Secretary.
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GOVERNMENT OT WEST BENGAL

WATER RESOURCES INVESTIGATION AND'EVELOPMENT DEPARTMENT

OFFICE OF THE DIRECTOR

STATE WATER INVESTIGATION DIRECIORATE

NIRMAN BHAVAN (3^O FLOORI , BIDHAN NA6AR

KOTKATA-7fi)o9 E-mail: directorswid@gnail'cottt

dated, KolkataMemo No. 1175 / CGWA

WMdu\fr
VSr,4ot"

To
Membcr Sccretary.
Central Crottnd Watcr AuthoritY,
(ioYcrnnrcnt of India, Ministrl'of Jal Shakti,

Dcpartmcnt of Water Rcsources,

Ri,"-er Development and Ganga Rejur'cnation'

Ref.: (l) ktter bearing no. CGWA-22/2/2024-CGWA- 195 dated 29'h May' 2 ),t,
,){

s@

\

{2J Slro\r C'ause Notice bearing no CAWA-221212O24-CCWA-332 date(l 1q'h

August,2025

Sir/Madam,

T an] ciirecr(]d ro rcicr to ictters undcr rcfcrence issued by your goodself B'ith regard

lo ccrtain r)rdcrs passccl b-v thc [Ion'ble Natjonal Green Tribunal, Principal Bcnch' New

Dclhi, cxcrcising suo motu jurisdiction with respcct to a ne\I,s rcport titled "uN Prcdicrs

Crr.:undrvater Level in Ind.ia $'ill Reduce to'Low'by 2O25" pubtished in I'Iindustan Times

on 26. 10.2O23,

Ar thc oursct. I humb)}, statc lhat thc statc of wcst BengcLl has enacted thc west

Bengal ofoundwater Resourccs (Nlanagemcnl, control and Rcgulation) Act, 2005. The

said Act $.as enacted to manage, control al1d regulate indiscriminate extraction of

ground\{,'ater in Wcst Bcngal arld to prolidc for matlers conncctcd thcrc1,ith ard

inc:iclental thereto. A cop1, of the said Act is encloscd hcrcuith for your read'v rcfcrcnce ln

excrcisc of powers conferred under rhe Said Act, the State of West Bengal has also notified

West Bcngal Groundwater Resources (Marlagcmcnt, Control and Rcgulation) Rules, 2006

lbr thc prlrposcs of cflcctive implementation of lhe said Act.

q 1
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2

ln terms of the Provisions of the said Act' a State leYel aurhority consisting o[ nll

requisite pcrs()ns as mendoncd in Section 3 of the saicl Act has been eslablished That

apart. there arc various District Lcvcl authorides which haYe also been established under

the provisions of secrion 4 of the said Act ;rcross various Districts in the State of West

t3engal. Morcovcr, in order to rcgulate the extraction of groundrvater in lhe area of Kolkata

Corporation as specilted in schcdule I to thc Kolkata Oorporation Act' 1980' a

Corporarion l,cvcl Arrthoritl' has also bcerr establishcti in tcrms of Section 5 of the sajd

Act. Duc slcps lbr managlng, controlling ar.rd reguladng indiscriminate extraction or use of

groundrvatcr arc being taken by thc concen,ed authoritics established by and under the

said Act.

Sccriotls16!o18o[thcsairlActpro\,idctbroffcncesandpenErltiesinordcrto

cnsurc that all the pcrsons compll' rvith the provisions of the said Act and/or the

requircrncnts there under and any contraYention, violation a].ld the like are attracted Fith

va-rious pcnaltics as prescribed in thc saicl Acr.

It is Perdnent to mcntisrl l'rcrcin thilt Scction I I of the said Act has an overriding

cff(rct o!,er an-t' other larv for thc time bcing in force or any judgment, decree or order of

an1'Court, Tribunal or an-v othcr authority or in any instrument having effect by virtue of

erny la$ other thal.I the said Act.

From Lhq above, it woulcl clearly be elident that thc State of Wcst Bengal has been

pro-actiYe in cnacting specific Act in managing and controlliog groundwater resources in

rhe State of West Bcngal. Rulcs have becn framed under the said Act to ensure effective

implenrentauon o[ the pr(:r'isrons ol the said Act so that the groundwater resources in

Wcst Bengd are not cleplct( d.

I havc been irrformed by the letter datcd 29d May, 2025, with rcgard to the

clirccrions clated 2O,!,Aprii, 2025 passed b-r'thc [{onblc National (lrecn Tribunal. Principal

tlench, New Dethi, in connection 1r.ith stio rnolu procecding registercd before it *ith regard

2980



{7

3

ro groundwarcr lcvcl. Bl thc said lettcr, ]'ou had callcd upon all the States and/or the

cr)nccnrcd Chicf Sccrcfan, to, inter alio. providc information with respect to thc \'zrrious

points indicatecl in rhc said lcttc.r in cxcrcisc of the pou'er vested under sectiorr 5 Qf thc

Enrironmcnt (Protcction) Act. 1986.

^t 
thc outsct, it is humbt-". stated that List I of the Seventh Schedule to the

Coltstitulion of India and, il1 particular, cntrv 56 thereof deals *ith regulation and

clcvclopmcnt o[ inter state river ['ater. I iorverer, a perusal of the said entry would clearl.v"

show thar the same does not in any man:rcr deal with ground&'ater but dcals $'ili1 lnt.'r'

Stare lli\.crs and River valleys. I have not l)ccn able to fincl any othcr cntry in t-ist-l of the

Se|enth Scheriule $'hich deals u'ith ground$'atcr-

ln con r rarlisrinclion to tj.c said cntry in List-I. List-ll li.e. State Lisl) providcs firr

.!\,atcr", that is to say, rvatcr sttpplies- irrigation ond canals, drainage and cnrllankmcnls,

\\,alcr str)ragc and thc likc. which is much $'idcr compared to entry 56 of List-l of thc

Scvcnth Schcdule. 1n othcr words, the groundwater resources fall under List-ll, that is to

sirV, tl.rc rcsll(.ctivc StatcS havc thc porl,cr t() cnact the laq's lbr the Inanagcrncnt. (-ontrol

anrl regul;itrr'rr.r o[ watcr rvhich includcs ground$'ater. ln exercise of suclr right, the Sard

Act of 2OOS rvas cnactcd and. in fact. all the State, District and Corporation Level

iruthorilics cstablishcd undcr the said Act arc duly car4'ing out their functions as

prcscribcrl under the said Act as has bccn succinctlv nalrated in the prcccding

paragraphs.

Thrrs, l havc reasons 10 bclicvc tllat Lhc Envirollment lProtection) Act, 1986 is not

appli< ablc $'ith rcspect to groundwatcr as thcrc is a specific State Act in the State of West

I3r-r'rgtrl on such issuc. The said Acr oi' 2005 is a special statutc cllactcd for the vcq'

pu rl.rosc rrI managcmcnt of groundu,atcr and thtts overrides the gcneral statute being tha

En!'ironmcr'lt (l)rotcctionl .{ct, I 9[3().
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withour prcjudice to rhe aforesaid, inasmuch as the issues rar.ised in the letters

under reli'rencc and thc proceedings before the Honble National Green Tribunal concern

rhc groundwatcr lcvt'l in lhc collntn. il]duding thc State of West Bengal, I' in deference to

rhc order darccl 28th April, 2025. proyidc tire required information in the form of a

iechnical rcport cnclosc(l hc-rervitlr.

It $ill not be out oI placc to mcntion thar this rcply is, however, without prcjudice

ro rhc righrs and contentions as statcd ab0! e t(J thc effect thal the issue of groundwater is

go|emed in the State of West Bengal bv and utrder the Wesr Bengal Groundr,r'aler

Resources {N{anagcmer.}t. Controi and Regulatioul Act.200.5 ancl not the Iinvironment

lProtectioni Act, l98t). l-l]c inst;rttl lcttcr is llcittg tssut'd in resPonse to ihc lcltcrs und(r

refcrcntc, rc-scn'ing tht' right lo u r!{r' thc issuc o[ applicabilitv of the Environment

(ltotectioirl Acr, lgfl6 to rhc Statc of Wcst ll(:nH,al trcfirrc thtj I lon'blc NaLional Green

Tribunal. Principal Bench, Ne\r'I)clhi, at an appropriatc stage.

Thanking vou,

Enckr: I. 'lcchnical Rcport

2. WBGWR {MC&RI Act. 2005

Yottrs'since

14
DIREC'i'oR. S

Govt. of West Bengal

L
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GOVERNMENT OF WEST BENGAT

WATER RESOURCES TNVESTIGATION AND DEVELOPMENT DEPARTMENT

OFFICE OF THE DIRECTOR

STATE WATER INVESTIGATION DIRE TORATE

NTRMAN BHAvAN (rRo rloon) , BTDHAN NAGAR

KOLKATA-700091, E-mail: dire,4orsd-d@Email.com

Memo No. 1175 / CGWA dated, Kolkata 02.o9.2025

To
Member Secretar1r

Central Ground Water Authority,
Government of India, Ministry of Jal Shaliti'
Department of Water Resources,
River Development and Ganga Rejuvenation.

Rcf.: (ll Letter bearing no. CCWA-221212024-CGWA-195 dated 29h Mav, 2025.

{2} Show Cause Notice bearing no. CCWA-22/212O24-CGWA-332 dated 19'h

August,2O25.

Sir/Madam,

I am directed to refer to lettets under reference issued by your goodself with regard

to certain orders passed by the Honble National Green Tribunal, Principal Bench' New

Delhi, exercising suo motu jurisdiction with respect to a news report titled "UN Predicts

Croundwater level in lndia will Reduce to 'Irw' by 2025' published in Hindustan Times

on 26.10.2023.

At the outset, I humbly state tltat the State of West Bengal has enacted the West

Benga.l Groundwater Resources (Management, Control and Regulation) Act, 2005. The

said Act was enacted to manage, control and regulate indiscrirainate extxaction of

groundwater in West Bengal and to provide for matters conneeted therewith and

incid"ntal thereto, A copy of the said Act is enclos€d herewith for your ready reference. [n

cxercise of powers conferred under the said Act, thc State of West Bengal has also notified

West Benga.l Croundwater Resources (Management, Control afld Regulationl Rules' 2006

for the purposes of effective implementation of tlre said Act.
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lntermsoftheprovisionsofthesaidAct,aStatolevelauthorityconsistingofa]l

requisite persons as mentioned in Section 3 o{ the saicl Act has been established That

apart, there are various Districl Level authorities which have also been establlshed under

theprovisiorrsofsection4oftheSardACtacrossva.r.iousDistrictsintheStateofwest

BerTgal. Moreover, in orcler to regulate the extractioll of groundwater in the area of Kolkata

Corpolatiol'I as specified in schedule I to the Kolkata Corporation Act' 1980' a

CorporationLevelALlthorityhasalsobeenestablishedirrtermsofSection5ofthesaid

Act. Due steps for managing, controlling ar.rd regulating indiscriminate extraction or use ol

gr.oundwater are beit.rg taken by the concerned authorities established by and under the

si d Act.

Sections 16 to 1S oI the said Act provide for oflences a'd penalties in order to

enslrre that all the persons comply luith the provisions of the said Act and/or t}le

requirements there under and any contravention, violation and the like are atuacted with

r';rrious penillties as prescribed in the said Act

ItiSperdnenttomentionhereinthatSeclion2lofthesaidACthasanoverridit]g

etlect over any other law for the time being in force or a:ry judgmerrt, decree or order of

arly Corut, Tribunal or any other authority or in any instrument having effect by virue of

i:ny law other than the said Act.

From the above. it wottld clearly be evident that the State of West Bengal has been

pro-active in enacting specilic Act in rnanaging and contl'olling groundwater resources in

the state of wesr Bengal. Rules have been lrarned under the said Act to enstrre effective

implementation of the proYisions o[ the sald Act so that the groundwater resources in

West Bengal a-re not depleted.

I have beert informecl by the Iettei datecl 29'h May,2025, with rega-rd to the

tlirectrous dated zorh April, 2025 passed by the Honble Nationed Green Tribunal, Principal

Bench. New Dell.ri, in connection u,ith suo nlotu proceeding registered before it with regard
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to groundu,atr'r level. By the said letter, yor"l had called upon all the States and/or the

concerned Chief SecretarJ' lo, inter alia, provide information with respect to the various

points indicated in the sa.rd letter in exercise of the power vested under Section 5 of the

Environment (Protection) Act. 1986.

At the outset, it is humbly stated that List I of the Seventh Schedule to the

Constrtulion ol India and, in pa-rticulai, entry 56 thereof dea.ls with regulation artd

developnent of inter-state river water. However, a perusal of the said entry would clearly

show that the same does not in any mainer deal '"r.ith gt'our)dv/ater but deals with lnter-

Srate Rivers and River r.allevs. I have not been able to lind any other entry in List-I of the

Se\'enth Schedule which deals with groundwater.

In contradistinctiorr to the said entry in List-I, List-Il li.e. State List) provides lbr

"u,ater". that is to say. water supplies, irrigation and cana.ls, drainage ard embarkments.

w.rter storage and the like, which is much wider compared to entry 56 of List-l of the

Seventh Scheduie. ln other u,ords, the ground\rater resources fall under List-II, that is to

say. th€ respective States have the power to enact the laws for the management, conuol

ancl regulation of water which includes groundwater, In exercise of such right, the said

Act of 2005 was enacted and, in fact, all the State, District a$d Corporation l,evel

.ruthoritres established under the sard Act are duly carrying out tieir functions as

prescribed under the said Act as has been succinctli- narrated in the preceding

paragraphs.

Thus. I have reasons to believe that the Environment (Protection) Act, 1986 is not

applical)le with respect to groLlndlvater as there is a specific State Act in the State of west

Bengrd on such issue. The said Act of 2005 is a special statute enacted for the \.en

purpose of management of groundwater and thLls overrides the general statute being the

Enyironment (Protectionl Aet. 1986.

2985



92-

4

Without prejudice to the aforesaicl, inasmuch as t}le issues raiscd in rhe letters

under relerence and the proceedings before the Honble National Green Triburral concem

the groundwater level in the country, including the State of West Bengal, [, in deference to

the order dated 28Ih April, 2025, provide the required information in the form of a

tecLulrcal leport enclosed herewith.

It will not be out of place to mention that this reply is, however, without prejudice

to the rights and contentions as stated above to the eflect that the issue of groundurater is

govcrned in the Srate of West Bengal by and under the West Bengal Groundwater

Rcsources (Management, Control and Regulation) Act,2005 and not the Environment

(Protecrion) Act, 1986. The instant letter is being issued in response to the letters under

reference, resening the right to urge the issue of applicability of the Environment

(Protection) Act, 1986 to the Statc of West Bengal before the Hon'ble National Green

Tribuna.l, Principal Bench. New Delhi, at an appropriate stage.

Thanking yotr,

Enclo; 1.'l'echnical Rcport

2. wBGwR (MC&R) Act. 20os

DIRECTOR,

GoYt. of West Elengai

"t
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I.

Detoils of over explolted/ground wot€r stressed arels dlstrlct-wise in the Strtc of

West Bengrl.

Croundwater Resource Assessmenl for the year 2023-2024 in West Bengal was jointly

carried out by the Central Ground Water Board (CGWB) and the State Water

lnvestigation Directorate (SWID). lning the GEC-2015 methodology. The assessmettt

was approved on 13.09.2024 by the State trvel Ground Water Resources Estimation

Committee (SLCWREC), chaired by the Additional Chief Sccrehry, WRI&DD, Covt.

of West Bengal.

There are 10 nos. Critical Blocks and 36 nos. Semi-Critical Blocks in West Bengal. A

dctailed list ofthose blocks is enclosed as Annexure'I.

Crlterla for permltalng dovelopmental actlvilies/lnfrastructure facilitles in such

over-explolted/stressed areas rnd quantity th0t ls p€tml$slbl€ for drawl by each of

such units to be located ln thes€ areas.

As J'er the 2023 2014 groundwater essessment. Wesa Bengrl hrs no over-erPlolted

blocks. but l0 nos, critical and 36 nos. senti-criticrl blocks are there (Annexure-l).

Applicants seeking groundwater withdrawal must apply through the e-District 2.0

Portal along with the required drxumentation,

As per West Bengal Cround Water Resources (Managemenl, Conrol and Re€ulation)

Act. 2005. the delegation of power to each authority is as follows:

Authorily PorttrsDelegal€d

DLA I M,, issue pcrmits tbr drawl up to 50 m]/hr per well.

c May issue pemits tor drawl up to 100 mr/hr per well

Reviervs applit'atio s excseding -50 m3/hr.

IA

SLA

I II A Takes sdministrative decisions on industrial drawl exceeding 100 m'lhr.

t\

Page 1 of 6

t.
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iii. Criteria prescribed for issuing NoC /permission for such drarvl in

over-exploited/stressed areas along with the responsible agency in each Srate/UT'

lnRuteg(3)oftbewestBengalCWRutcs,2022,mand&toryconditionsfordrawlarc

given. Such conditions are nronitored ftom time to tinre to ensure thal they are properly

followed.

In case the proposed drawl is more than 100 mr/day in an Over'

Exploitedl/CriticaUSemi{ritical Block, the applicant has 10 mandatorily submit Impact

Ass€ssment Report of exisling/proposed ground water withdrawal on the ground water

regime and also socio-economic inlpacl report by accredited consultants (approved by

CGWA),

orr ( orttl l'lt\ llrrh r)l l I! ,s follows

(a) Sinking ofTube-Well should be done within one year honl the date of issuance

of the pennit. l[ noa. lhen the user must be informed to the permit issuitrg

autbority wilh a satisfactorily exPlanation.

(b) Installation olseparate Energy/Electric Mctcr is mandatory for each tubc well &

confirmation of the same shall bc inlimated !o the permit issuinB suthority within

45 days l'rom lhe date of i$tallation of the tube well.

(c) Provision/ Arrangenrent o1'"Rooftop Rain water Hallesting" is lnalldatoly in thc

prcmiscs as pcr tlrc prr-vailing Modct Building By Laws. for all aprplicant. The

.,rlorecl wuter shall be t)tilized for berret'icial uses (other thrrn drinking ptrrpose) by

the applicant.

(d) Croundwater Qualiry report t'ror.n Covl. approved/ NABL accredied lab to be

submilted by th€ applicirrl l!t thc ptrrl!l i:\nrng aulhority in yearly basis,

I ''. "-t ''t'; \'t,i\

Page 2 of 6
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(e) Indusries extracting groundwater Dlore than l00mrday shall undertake annual

water audit through certified auditor and subrnit the audit report within three

months to thc DLA/CLA. Atl such industries shall be required to rcduce their

groundwater use by 20% over next three years tkougfr appropriate means

techniques.

(0 The Safe Distance crileria 1as per the instruction of DLA/CLA/SLA/IILA) fot

more than one rube wells should be adopted

@) tnsrellation of tamper proof digital Flow Meter with Te16metry Sensor Syslem is

mandatory for Medium to krge scale units immediately afler installation of dte

tube well and intimaaion regarding the installation shall be cornmunicated to the

concemed DLA"/CLA lvithin 30 days trom the date of installation of the Flow

Meter. The monthly waler meter reading should be recorded ard submitted to the

concemed authority on annual basis. The server will be maintained by the

supplier of the instrument and access will be provided to the authority. For small

scalc units an ISI marked tamper proof Digital Flow Meter is mandatory. The

daily water meter reading with time (starting & ending time of pump) should be

recorded and submitted to the pennit issuing aulhority on annual basis.

(h) lnstallation of Monitorfug Welt/ Piezonleters vith Digilal Water l-evel

Recordcrs (DWLR) and telemetry shall be mandatory for tube wells having l.ate

of dischatge equals or more than of 50 mr,4rr- Depth and zone tapped of

piezometer should be commensurate with lhat of the pumping well. This data

shall be madr'availabte to the Petmit issuinS authority, The server \I'ill be

mainlained by the supplier of the instrument and access will be provided lo dle

pennit issuing authority

avln

Pase 3 ot 6
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{i) Authority nray ask the applicant tbr installation of purpose-build otrservation well

for ground water monitoring for any cases other than mandalory provision, if

required.

U) Environmenlal Cleargnce Cotrsenl to Eslablish (CTE)/'Consent to Operate

{CTO) for Mediurn to Large Scale Unit lionr SPCB/ SEAC/SEIAA, whichever

is applicable.

(k) BIS Ceniricate anct FSSAI Li(:cnse is mandatory for all Packagcd Drinking

Water, Food & Beverages Projccts before Marketing. A copy of the same has to

be submitted to the concemed DLA-/CLA.

(l) Treated water/ lvastewater shall not be used for recharge to gound water, sinc€ it

nuy contain hcavy ntetals & other toxic elements. The treated waters shall be

fully used by the propooent or any odler agcncy, who can utilize it without

contamimting the undellying aquifer or water bodi;s.

(m) Insrallation of Sewage Treatnenl Plants (STP) shall be mandatory for proposed

lntiastructurc project where ground water requirement is more than 2O mJlday.

The water frorn STP shall be utilized tbr toilet ilushinS, car washing, gardening

etc,

(n) lndustri€s which are likely to cause Sround water pollution e.9., Tannery,

Slaught€rhouses, Dye, Chemical, Coal washery, other hazardous units, etc (as p€r

CPCB lisr) nced to take n!'ccssary well head protection measures to ensure

prevention ofany kind of contaminalion ofground water.

Viol3tion of any above-mentioned condjtions will be trested as oflence under

Section l0 and l6 of the West Bengal GroLrnd Wate r Resources (Management.

Control & Regulatjon) Act.2005 .rnd Rules made thereutrder.- +)rr"''lJ" ' -I , i':rJ- Pate4of6

1o)
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iv. State/UT rvise d€tails of illegally operated ground lvater drawl structures, rction

taken and environmertal compeDsatlon collecred till March, 2025.

Particulars Action taken and environmental

conrpensation collected till March, 2025

Total illegal structures identifi ed 4,506

Tr)tal penalty irlrposed ( 2,40,42,:6ri.00

Penalty recovered t 1,87.62,266.00

11

Environnrental Compensttion collected Ni) (not provided irr the Act)

Monitoring and enforcement are done at the distri€t level. Monthly Rpofls arc

submitled to the State.

Monitoring and Enforcemcnl Agency in each StateruT and at District Level.

Distri"t i DLA monitors groundwale r ler,"ls quarter tvl Dsirict f"sf< forcii formeo

in 7 districts; District Enforcelnent Wing works under DM's supervision

State SI-A and HLA analyse reports and fonnulate policy; SWID compiles

hydrogeological trends, rainfall data. DWLR validation etc.

Joint ground water resources estimalion and assessment and data validation are

conducted yearly with CGWB. Last such estimation and sssessment was done in the

year 2024.

vi. Details of utillzation of ertvironmenlal compensrtion for establishing structures

such as wat€r recharge frciliti€s check drms. water purlflcation systems, esPecially

in contaminated/salinlty-affected wate!'arels eac. Strte and distrlct-wise.

At present, there is no provision of envlroDmental compensation ln th€ West Bengal

Crollnd wat.r Res(.urces llvfanageur , Control

o1 ?\

Page 5 of 6

Llnauthorized horewells sealed

Regulatiou) Act.2005.
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However, the State has takqn up recharge and conservation initiatives rurder the "Jal

Dharo, Jal Bharo" progamme. Under th€ pro$amrne, key intervendons are as

tbllows:

. Rooftop rainwatef harvesting struch[es.

. Check dams. detention structures, minor irigation tanks.

. De-siltation ofsilted cneeks in saline-affected areas.

. A total of4,14,705 eqpivalent tank units have been constructed across the Slate

since the year 201 l.

These programme aims to enhance groundwater recbarge and ensure reuse of

harvested water in stressed end salinity-affected zon$.

oL n
I

0ircdor
Stnle hlcr lnvcsligation Dirertoratc

Covernmcnt ol tLst gengal

Page 5 of 6
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District rrise dctails of grourrd vater.stressed areas in West Bengal. [Anncxure'I]
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